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PARLIAMENT OF INDIA
T}tesday, 4th March, 1952

The House met at Half Past Nine
of the Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
ExpLOSIVES FACTORY

«300. Dr. M. M. Das: Will the Minister
of Commerce and Industry be pleased
to state:

(a) whether it is a fact that the
establishment of an explosives manu-
facturing factory in partnership with
a European firm is being actively consi-
dered by Government; and

(b) if so, whether any decision has
been taken by Government in the
matter?

The Deputy Minister of Commerce
tﬁnd Industry (Shri Karmarkar): (a)
o.

(b) Does not arise.
ORPHANGUNJ MARKET

*301. Dr. M. M. Das: Will the Minister
of Works, Production and Supply be
pleased to state:

(a) Whether it is a fact that liti-
gation has been going on between the
Central Government and the Calcutta
Corporation about the Orphangunj
Market; and

(b) if so, (i) the matters of dispute;
and

(ii) whether the case has been
decided?

The Minister of Works, Production
and Supply (Shri Gadgil): (a) Yes.

(b) (1) In January 1951 the
Calcutta Mynicipal Corporation filed
419 PSD.
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a suit against the Estate Manager,
Calcutta for not taking out a licence
to run the Orphangunj Market and
another for non-payment of the fees.

(ii) The case has been decided in
favour of the Estate Manager, Calcutta
and the Superintendent, Orphangunj
Market.

Dr. M. M. Das: Am I to understand
that fhe case has been decided?

Shri Buragohain: Yes, that is what
I have stated.

Dr. M, M. Das: May I know what
was the judgment and whether the
Central Government lost that case?

Shri Buragohain: The judgment was
in favour of the Central Government
officers against whom the case was
filed, because the main ground was
that the Central Government was not
bound by the relevant section of the
Calcutta Municipal Corporation Act.

Dr. M. M, Das: May I know whether
any appeal was preferred by the
Calcutta Corporation authorities?

Shri Buragohain: I do not think the
matter was agitated in the form of an
appeal by the Calcutta Corporation.

PLANNING ORGANISATIONS IN STATES

*302. Shri §. N. Das: (a) Will the
Minister of Planning be pleased to
state which of the State Governments
have been able to set up Planning
Organisations to give effect to the Five-
Year Plan?

(b) What is the nature of organisa-
tions which they have been asked to
set up? P

(c) If the answer to part (a) above
be in the negative, how long will it take
to complete such organisational set-up
in different States?

The Minister of Planning (Shri G. L.
Nanda): (a) A statement is laid on the
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Table of the House. [See Appendix II,
annexure No. 14.]

(b) In the Draft Outline of the
Five-Year Plan, the Planning Commis-
sion suggested that in each State there
was need for a small planning orga-
nisation, and inter-departmental com-
mittee of Secretaries and for a non-
official advisory body.

(c) Does not arise.

RESTRICTIONS ON INDIANS TEMPORARILY
RESIDING IN GoaA

*303. Shri §. N. Das: (a) Will the
Prime Minister be pleased to state
whether it is a fact that the Portuguese
Government have enforced restrictions
on the Indian Nationals temporarily
residing .in Goa?

(b) If the answer to part (a) above
be in the affirmative, what are those
restrictions?

(c) What steps have the Government
ot India taken In this respect?

The Deputy Minister of External
Affairs (Dr. Keskar): (a) and (b).
The Portuguese India Authorities have,
during the past few years, promulgated
a number of measures restricting the
activities of foreigners in Portuguese
India. Though none of these restrictive
measures is specifically directed
against Indian nationals; in fact, they
will affect Indians most, as they form
the bulk of foreigners in Portuguese
%ndia. The restrictions imposed so
ar are:

(i) Police registration: All foreigners,
including Indians, have to register
themselves with the police authorities
within 72 hours of their arrival.

(ii) Trading licences: On the 19th
October 1950 the Portuguese India
Authorities issued a notification requir-
ing a licence from all new business
concerns wishing to do trade there.

(iii) Housing Law: On the 19th
April, 1951, the Portuguese India

authorities passed another measure

making it compulsory for all foreigners
to obtain authorisations from the ad-
ministration before concluding a rent
contract for premises required either
for business or for residential purposes.

(c) As a result of protests made by
the Government of India, the Portu-
guese India authorities increased the
original limit of 24 hours permitted for
registration of foreigners to 72 hours.
In reply to approaches made regarding
the trade licensing restrictions, the
Portuguese India authorities have
stated that they apply to all foreigners,
and are not discriminatory. efr
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purpose, they have explained, is to
curb smuggling and other undesirable
activities, The Government of India
are considering what action should be
}akien regarding the new housing regu-
ations.

Shri S. N. Das;: May I know the
period during which these restrictions
have been imposed there?

Dr. Keskar: I have given the dates
on which the restrictions have come
into force. The trading licences have
come into force from the 19th October,
1950 and the housing laws from the
19th April 1851,

&3 Mfw arw . MTAig @0 A
Apfrggad F o () Ky A
g wFr & waEAe ww gfear &
Al Tadwz # foma & g
faw & Ty &1 afermy fassr #
fE v a2 %t smg ey W€ G aa §
w7 YE & wamEr 7 ot fe) q@ &
graey A wgAAE A% gfear &
Agfrer TaTHe ¥ foaradt @@ @Y
g AT o 9w T E A 9w 1 A%
1§ Ao iy aF frwar v q9) ?

[Seth Govind Das: In reply to part
(c) of the question the hon. Minister
has just now stated that as a result of
the protests made by the Government
of India to the Portuguese India
authorities the limit of hours of regis-

‘tration has been increased from 24 to

72. Apart from this, are there any
negotiations going on with the Portu-
guese Government with regard to any
other matter. if so, have any results
been achieved till now?]

o wEwT : foar-gd) at s 77T
&, ¥few 9w &1 aT F1E ol aF
T2 fameT )

[Dr. Keskar: Negoliations are conti-
nuing but no other results have been
achieved so far.] :

Shri M. Naik: May I know how far
these restrictions are in conflict with
international conventions?

Dr. Keskar: As far as International
conventions are concerned, we cannot
say that these restrictions are in any

. way against them
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Quotas oF CLOTH FOR STATES

*304. Shri S. N. Das: (a) Will the
Minister of Commerce and Industry be
pleased to lay on the Table of the
House a statement showing (i) allot-
ments of quotas of cloth for each State
in the Union; and (ii) the total
quantity of cloth supplied to each of
them against their flxed quota giving
separate figures for sarees and dhoties
during the year 1951?

(b) Has the question of revising this
allotment of quotas on the basis of
figures of population arrived at in the
last census, been considered?

(c) Have ithe Government of India
received any demand from any of the
States to the above effect?

The Minister of Commerce and
Industry (Shri Mahtab): (a) A state-
ment is laid on the Table of the House.
[See Appendix II, annexure No. 15.]

(b) Yes, it is under consideration.
(c) Yes, from East Punjab.

Shri S. N. Das: May I know what
was the total demand of sarees and
dhoties for this financial year?,

Shri Mahtab: As the hon. Member
will see from the statement, in the
first half of 1951 there are no separate
figures for dhoties and sarees. The
figures which have been givep in the
statement are for the remaining period.
I am afraid I have not got the figures
here as to the exact demands of the
different States so far as dhoties and
sarees are concerned.

Shri S. N. Das: I want to know to
what extent the various demands made
by the States with regard to dhoties
and sarces were satisfled.

Shri Mahtab: In so far as I know,
except in the case of sarees there is no
complaint with regard to the supply of
dhoties. And I have said before in the
House that we are Jlooking into the.
complaint with regard to the supply
of sarees, and I think we will do some-
thing very soon.

Shri M. C. Shah: May I know
whether the hon. Minister is aware
that certain States do not lift the
quotas allotted to them and, if it is a-
fact. will he consider the question of
reducing the quotas of those States
which do not lift their entire quotas?

Shri Mahtab: As the hon. Member
well knows, the present rule which f{s
being enforced ‘is that if any State
does not lift its quota in time then the
other Sfates will be entitled to lift
that quota immediately, and that ia
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being followed, and so far no com-
plaint has been received from the
defaulting States.

Shri S. N. Das: May I know whether
the hon. Minister is in a position to
state to the Hause what the require-
ments of the various States are with
regard to dhoties and sarees and to
what extent the Government is pre-
pared to supply them?

Shri Mahtab: As I have already ex-
plained, all the States give a month’s
notice to the Textile Commissioner of
their requires~ its. The mills are
called upon tu produce those require-
ments according to specifications, and
supply is made accordingly. But I
have not got exact figures as to what
gxt'e tel:he requirements of the different

ates

Shri M. Naik: Is it a fact that slump
conditions are prevailing in certain
States whereas other States are facing
a deflcit?

Shri Mahtab: I have no information
if there is any slump anywhere, but I
do not think there should be any talk
of slump at this stage.

[y e V1 J...g,;f D&l caglhe aplyd
SO S 8 U el
GySry oo ol g eeated
6 a0l oS el s Tyd
boow go 6l o o e N
S o 85 Rl gy 2eepdns iy
-a Jy Gille S 3L
[Ehwaja Inait Ullah: The hon. Minis-
ter has just now stated that if any
State fails to lift its quota in time,
the other States are atlowed to lift
that quota. Do these States take it of
their own accord or do the Govern-

ment allot it to them according to
their demands?]

Shri Mahtab: As soon as a State
fails to lift its quota it is given to the
other States and +° any other State
wants to lift it. it 13 allowed to do so0.

WSSV YRR wl\.aguclq.l,a
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{Khwaja Inait Ullah: What I mean
to .ask is, do they take it of their own
accord or according to the wishes of
the Central Government?]

Shri Mahtab: The Textile Commis-
sioner does it.

GOVERNMENT TEST HOUSES

*305. Dr. M. M. Das: Will the Minister
of Works, Production and Supply be
pleased to state:

(a) the total number of Government
Test Houses in India and their
location;

(b) their functions;

(c) the annual expenditure incurred
for their maintenance;

(d) the annual income, if any;

(e) whether the services of these
Test Houses are available to private
parties; and

(f) the present total strength of
officers of this organisation?

The Minister of Works, Production
and Supply (Shri Gadgil): (a) The
Government Test House, Alipore,
Calcutta is the only Test House under
the control of the Ministry of Works,
Production and Supply. Its functions
are:

(b) (1) Testing of materials—raw,
semi-finished and finished—on behalf
of private individuals and firms, public
bodies and Government Departments
including Law Courts and Police, ané
issue of Test Certificates on the
qualities of samples tested;

(2) Drawing up of specifications and
furnishing of technical information;

(3) Helping Indian industries, as far
as possible, with technical information
and advice required for the utilisation
and refining of indigenous raw
materials and improving their manu-
factured products; and *

(4) Investigation into the causes of
tailure or unsatisfactory behaviour of
materials In service.

(c) The figures of annual expendi-"
ture for the last three years are:

1949-50 1950-51 1951-52
L (approximate)
Rs, Rs. Rs.
5,99,580 5,99,999 7,81,600

(d) The figures of anrual in
the last three years are. come for

1949-50 1950-51 1951-52
. (approximate)
Rs. Rs. Rs.
2,12,714 3,12,082 2,64,000
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N.B.—These flgures do not include
the work done on behalf of the Gov-
ernment departments for which no
fees are charged.

(e) Yes.

(f) The total strength is 223 includ-
ing class IV servants.

Dr. M. M. Das: In answer to my
question the hon. Minister stated that
the Alipore Test House is the only Test
House under the Ministry of Wcrks,
Production and Supply. Am 1 to
understand there are other Test
Houses under other Ministries?

Shri Gadgil: I do not know anything
about the other test houses, but so far
as the Central Government is concern-
ed, this is the only Test House.

Dr. M. M. Das: May I know whether
there is any other source of income to
this Test House than those mentioned
by the hon. Minister?

Shri Gadgil: There is no other source
than the one expressed in reply to the
hon. Member’s question.

Dr. M. M. Das: May I know why the
estimated expenditure for the year
1952-53 has increased in comparison
with the previous years?

Shri Gadgil: The answer to it is that
the work has increased obviously. In
1949-50 the number of analyses and
tests carried out was 14,247 and in
1950-51 it is 14.972.

Dr. M. M. Das: The estimated ex-
penditure for the next year is much
more in comparison with the previous
years. What are the reasons for that?

Shri Gadgil: We estimate more work.

Shri Amolakh Chand: Is it not a fact
that there is a Test House in_Roorkee,
probably under the Natural Resources

_and Scientific Research Ministry where

tests ares going on houses?

Shri Gadgil: I have no information
about it.

Shri Iyyunni;: May I know whether
these houses will be sufficient for the
purposes that are stated?.

Shri Gadgil: They fairly meet the
needs; that is all I can say.

Shri S. C. Samanta: In how ‘many
cases the private firms had to take
certificates from the Test House?

Shri Gadgil: I cannot answer that
g!\‘xetstion. I would require notice for
at.
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TraDE WiITH U.S.S.R.

*306. Shri M. Naik: (a) Will the
Minister of Commerce and Industry be
pleased to state what is the volume of
trade now existing between India and
the U.S.S.R.?

(b) What is the balance of trade
position between the two countries
now?

The Deputy Minister of Commerce
and Industry (Shri Karmarkar): (a)
and (b). I place on the Table of the
House two statements; one indicating
the extent of our trade with the
U.S.S.R. since the year 1949-50 and the
other balance of trade figures; apcord-
ing to the latest information available.
[Sce Appendix I1I, annexure No. 16.]

I should also add that the balance of
trade in 1949-50 was adverse to the
extent of Rs. 9,26,07,000. In 1950-51
a favourable balance of Rs. 1,11,15.000
and in 1951-52 (April—December), &
favourable balance of Rs. 4,89,12,000.

Shri M. Naik: Is it a fact that
according to a press report a certain
commercial representative from
USS.R. in a Press Conference in
Bombay in January has offered to
supply some textile and other
machinery goods on more liberal terms
than other countries?

The Minister of Commerce and
Industry (Shri Mahtab): Yes. I have
noticed the press report. I have
already explained to the House that
India will purchase whatever require-
ments they like from any country
where the goods will be cheaper.

Shri M. Naik: May I know whether
Government have taken any steps to
open trade negotiations with U.S.S.R.?

Shri Mahtab: There is no necessity
for that. Whatever our requirements
are, we ascertain from the countries
their prices and at what rates the
commodities will be available and we
accordingly decide wherever we are to
purchase,

Shri Kamath: May I know what
volume of trade with the USS.R. is
by barter and how much in currency

or cash?

Shri Mahtab: If the hon. Member
goes through that statement, he will
nd that a portion of the trade is a
sort of barter. It is not exactly the
barter system, but most of the trade is
according to the usual practice.
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* NEWSPRINT FACTORY IN THE HIMALAYAS

*307. Shri M. Nalk: (a) Will the
Minister of Commerce and Industry be
pleased to state what progress has so
far been made in respect of establish-
ing a newsprint factory in the
Himalayan region?

(b) Has any report in this respect
been obtained from the American
experts who were to visit the area and
locate the site as announced last year?

The Minister of Commerce and
Industry (Shri Mahtab): (a) and (b).
A Technical Mission of fhe Food and
Agriculture Organisation of the United
Nations is expected to visit India
shortly and examine the possibilities
of exploiting Himalayan firs for the
production of newsprint and paper.

Shri M. Naik: May I know whether
the Technical Mission of experts has
yet visited?

Shri Mahtab: It has not visited.
They are expected to visit it soon.

Shri M. Naik: May 1 know whether
any other explorations have taken
place in some other region?

. Shri Mahtab: I find in today’s morn-
ing paper that the Punjab Forest
Department are making experiments of
this in their region.

Shri M. Nalk: What is the present
position so far as the supply of news-
print is concerned?

Shri Mahtab: That question does not
arise, but so far as India is concerned,
India does not produce newsprint at
the present moment.

5 My T : wEF IF I
FEaTd FIW FT A1 ¥W & fod
7t defal A & wra §F 7 F
R Ty Ry a7 DEfoa ¥
grg F &% aT TEAAE & wg Aqr
oy wm ¥ae maddE A AR
W frqr § e &Y s wowr ag 2w
g € 1 ®av x@ g A fearc fear

srga ?

(Seth Govind Das: So far as the
question of the establishment of new
factories for the manufacture of news-

rint is concerned, is any new factory

ing set up in Madhya Pradesh for
which Government assistance was
sought many a time and for which the
Government has sanctioned a sum of
Rupees two crores? Is this question
also under consideration?j
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Mr. Speaker: Order, order. I am
afraid the question does not arise.
Further this question was dealt with,
I believe, last week or ten days or s0
back. It was the very question about
the factory at Jubbulpore or Madhya
Pradesh whatever it may be.

Seth Govind Das: No satisfactory
answer was ever given to this question.

Shri Mahtab: I think the hon. Mem-
ber will be satisfiedf I may say, with
your permission that the matter is very
much under Government’s considera-
tion.

Shri Kamath: Is the manufacture of
newsprint one of the projects included
in the Five-Year Plan?

Shri Mahtab: No.

Shri Amolakh Chand: May I know
if the Mission is coming at the request
of the Government - of India or suo
motu and whether any steps were
taken by the Government of India to
exploit the possibility of a paper mill
in the Himalayas?

Shri Mahtab: The Mission is coming
at the instance of the Food and Agri—
culture Ministry of the Government of
India.

Shri Kamath: Am I to understand
that the Planning Commission has not
considered this vital question of the
manufacture of newsprint at all?

Shri Mahtab: The Planning Commis-
sion have considered all these ques-
tions as vital and they have given
priorities to certain matters.

MR. HussaiN IMAM'S MIGRATION TO
PAKISTAN

*310. Shri Kamath: Will the Minister
of Rehabilitation be pleased to state:

(a) whether it is a fact that Mr.
Hussain Imam, M.P. (Bihar), has
migrated to Pakistan and if so, since
when;

(b) whether he has been declared an
evacuee; and

(c) whether his ;;roperty has been

notified as evacuee property?

The Minister of State for Rehabili-
tation (Shri A. P. Jain): (a) Yes. Since
September or October, 1951.

(b) Yes.
(¢) Yes.

Shri Kamath: Prior to Mr. Hussain
Imam’s departure from India or migra-
tion to Pakistan, did the Government
have intormation that he was trying to
dispose of his property or transfer it
to Pakistan?
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Shri A. P. Jain: The Government
had no information that he was trying
to transfer any of his properties to
Pakistan and so far as the immovable
properties are concerned, under the
law, if a person transfers any of his
property and goes over to Pakistan,
that transfer requires the confirmation
of the Custodian. So far at least as
the immovable property was concern-
ed, there was no danger of its being
disposed of or transferred and so far
as the movable property was concern-
ed, he may or may not have trans-
ferred any part of it.

The Minister of State for Finance
(Shri Tyagi): What about his wife?

Mr. Speaker: Order, order. The
hon. Member has to change sides
before putting the question.

_Shri A. P. Jain: I request you to send
him to that side.

Shri Kamath: Arising out of Part
(c) of the question, what is the value
of the property so far notified as
evacuee property?

_Shri A, P. Jain: The property con-
sists of urban houses, and other kinds
of property and also rural property.
So far as agricultural land is concern-
ed, the income from landed property
of his wife and sons is about Rs. 8,000
or 9,000 per annum. We have not so
far evaluated his rural property or his
urban property.

Shri Kamath: Is it not a fact that the
hon. Minister himself in the course of
his reply to the debate on a Bill last
year referred to certain actions on Mr.
Hussain Imam’'s part, especially those
pertaining to his family, and said that
they were suspicious movements?

Shri A. P, Jain: The hon. Member
had better pursue the records of the
Hansard, proceedings of Parliament 1
mean.

Mr. Speaker: Next question.

TowNsHIPS (WEST PAKISTAN DISPLACED
PERSONS)

*311. Shri A, C. Guba: Will the
Minister of Rehabilitation be pleased
to state:

(a) the number of townshigs set up
as part of Rehabilitation Scheme for
West Pakistan displaced persons sepa-
rately;

(b) the amenities and facilities of
technical training provided in each
of these townships;

(¢c) whether any industries have
been started in any of these town-
ships; and

(d) whether there has been any
community scheme in these townships?
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The Minister of State for Rehabili-
tation (Shri A. P. Jain): (a) to (d).
Information is being collected and will
be laid on the Table of the House in
due course.

Shri A. C. Guha: May I ask the hon.
Minister if there is any similar scheme
for East Bengal refugees?

Shri A. P. Jain: Could not this ques-
tion be postponed till I answer the
main question?

Mr. Speaker: He wants to know {f
there are any Township schemes for
East Bengal Refugees.

Shri A. P, Jain: There are schemes
olf Township for the Eastern refugees
also.

DispLACED PERSONS IN KUTCH

*312. Shri Dholakia: (a) Will the
Minister of Rehabilitation be pleased
to state, apart from Gandhidham, how
many displaced families there are in
Kutch?

(b) How many of them have applied
for rehabilitation loans?

(¢) How many of those who have
applied have been granted loans, how
many have actually received loan
money and how many applications are
pending?

(d) How many applications for
maintenance allowance have been re-
ceived, how many have been sanction-
ed and how many of them have
actually been receiving such allow-
ances?

The Minister of State for Rehabili-
tation (Shri A. P. Jain): (a) About
1.200.

(b) 592.

(c) Rural Loans were to be distri-
buted about the end of February and
information about the numbers is not
available so far. The question of
urban loans is under consideration.

(d) The total number of applicatians
received in the Ministry from Kutch
(including Gandhidham) was 36, of
which 15 have been sanctioned Main-
tenance Allowance. Of these 15, 13
are actually receiving the allowance.

Shri Dholakia: May I know how the
hon. Minister arrived at the number
of displaced families?

Shri A. P. Jain: On the basis of the
information received from the Chief
Commissioner.

Shri Dholakia: Was there any
machinery set up or was a census
taken?

Shri A. P. Jain: Of course, he must
have either set up a machinery or he
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must have made enquiries in one
manner or another.

Houses FOR DISPLACED PERSONS

*313. Shri Kamath: Will the Minister
of Rehabilitation be pleased to state:

(a) the number of displaced persons
from West Punjab, Sind and East
Bengal who are still without any
roofed accommodation; and

(b) how much longer it will take to
pirog’ide them with such arcommoda-
tion?

The Minister of State for Rehabili-
tation (Shri A. P. Jain): (a) According
to an assessment made at the Rehabili-
tation Ministers’ Conference in Decem-
ber, 1950, about 56,800 families were
living either under canvas or were
squatting as waifs and strays in im-
provised structures or living in Gov-
ernment quarters or in public build-
ings such as Dharamshalas or religious
places. Since then about 47,000 houses
and tenements have been constructed
or are under construction which are
expected to be completed by the end
of the current financial year and will
be placed at the disposal of these per-
sons. Full provision has been made
for liquidating the problem of persons
living in tents by the end of the
current financial year.

In the Eastern region about 70,000
displaced persons are living in camps.
A considerable number of the displac-
ed persons from East Bengal have
built structures on public and privately
owned lands in Calcutta. Their num-
ber is not known but a pilot scheme
is being worked out for rationalising
these structures and placing them on a
permanent footing. .

(b) So far as displaced persons from
West Pakistan are concerned., the
major portion of the problem is ex-
pected to be liquidated by the end of
1952-53. The position in the Eastern
region is still in a fluid stage and no
estimate can, therefore. be given.

Shri Kamath: Has the Minister got
flgures_sevarately for West Punjab,
Sind. East Bengal, particylarly with
regard to the number of waifs and
strays?

Shri A. P. Jain: We have never tried
to compile figures on that basis. Nor
would it serve any wuseful purpose
because so far as we are concerned, we
want to provide accommodation to
everybody whether they come from
Sind or West Punjab or elsewhere.-

Shri Kamath: How many waifs and
strays are there in Delhi itself?
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Shri A. P. Jain: 1 have not made
any accurate census. But, rpughly
speaking, about two years ago. it was
estimated that something ‘between
25,000 and 30,000 such families were
living in Delhi. Since then, we have
undertaken a huge construction pro-
gramme and we must have built any-
thing between 15,000 and 20,000 units
for them. These units have either
already been placed at their disposal
or are being placed. When 1 give
figures. I include construction that is
going to be completed in the current
financial year.

Shri A. C. Guha: The hon. Minister
stated that the Government has got a
scheme to rationalise illegal structures
in or near about Calcutta. What is
the scheme to rationalise them?

Shri A. P. Jain: The idea is this.
Wherever we can acquire the land on
which these persons are squatting at
a reasonable rate, we acquire that
Jand and we rationalise the present
occupants in the sense that a man
keeping too much of land is given a
smaller plot and a man who has got an
insufficient plot is given more land.
Then, we straighten the roads: we
make provision for water and drain-
age, etc., and settle these people on
the land on which they are squatting
after acquiring it. Wherever the cost
of the land was out of proportion, that
is very expensive. we have to shift or
remove them to another place. As an
experimental measure, we selected
two or three colonies where we
rationalised on this basis. I am not in
possession of the latest results of the
pilot scHeme. If it comes out to be
successful, we propose to extend it
further.

Pandit Thakur Das Bhargava: May
I know if it is the policy of the Gov-
ernment that they have undertaken to
provide shelter and gainful occupation
for every displaced family?

Shri A. P. Jain: We are providing
to rehabilitate every displaced family.
That means that every displaced
family must have a shelter. But that
shelter may not be exactly commensu-
rate with its economic status. Rehabi-
litation also includes that we must
make our best efforts to give them
means of livelihood. Of course there
are certain classes of persons who have
never earned their livellhood. who
may be said to be a sort of a malevo-
lent part of society. They will perhaps
even now not earn their livelihood.

Shri A. C. Guha: Am I to under-
stand that this scheme will not involve
large scale eviction of these settlers
from the houses which they have built
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unless they are provided with alter-
native accommodation or given suit-
able compensation for building new
houses?

Shri A. P, Jain: I am sorry my hon.
friend has not tried to understand me.
That is exactly the object of the
scheme. We are trying to secure the
land which has been illegally occupied
by the displaced persons, legalise their
present occupation and rationalise it.
Wherever it becomes necessary, we
have to shift them. So far as the ques-
tion of compensation is concerned. we
are not going to pay any compensation
to anybody who chooses to build on
any land of his own will,

Shri Amolakh Chand: May I know
appreciable
decrease as far as the foot-path
squatters are concerned, in Delhi?

Shri A. P. Jain: I believe the hon.
Member moves about in Delhi. Perhaps
his own judgment may be far more
correct than what I may say.

Shri Hathi: May I know if these
displaced persons are allowed to ex-
change the property left by them in
Pakistan with property of persons who
are declared evacuees?

Shri A. P. Jain: It is the fixed policy
of the Government at the moment that
no exchange of property which has
been declared evacuee property is per-
mitted with any property in Pakistan.

REHABILITATION IN I.T.A. COLONIES

*314. Shri A.' C. Guha: Will the
%Vliniszr of Rehabilitation be pleased
o state:

(a) the total number of displaceq
persons sent to be rehablilitated in the
IT.A. colonies- and the total amount
sanctioned and spent up to the 3ist
December, 1951;

(b) the number of deaths in those
colonies;

(c) whether certain families are now
being transferred elsewhere; and

(d) the rehabilitation facilities origi-
nally proposed to be given to these dis-
placed persons and the facilities so far
given as regards loans, land for agri-
culture and residence etc.?

The Minister of State for Rehabili-
‘tation (Shri A. P. Jaim): (a) About
15,000 displaced persons were sent for

rehabilitation in the I.T.A. colonies. A

sum Jf Rs. 18,23,000 was 3anctioned
for the scheme. A sum of Rs. 19,66,000
was spent upto 31st December, 1951.

(b) 237.
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(c) Yes.

(d) A statement showing the re-
habilitation facilities to displaced per-
sons as originally provided under the
scheme is laid on the Table of the
House. {See Appendix II, annexure
No. 17.]

The facilities provided are on the
same scales except that in the case of
land, the average area allotted per
family has been less than 3 acres and
maintenance loans had to be given for
longer periods in some cases. So far
Rs. 16,25.500 have been granted as
loans. 1,400 acres of land for home-
steads and 3,262 acres of land for culti-
vation had been allotted upto the end
of December, 1951.

Shri A. C. Guha: May I know what
is the allotment of agricultural land

per family?

Shri A. P. Jain: I have given the
figures in the answer and so it is now
a matter of calculating the average
allotment per family.

Shri A. C. Guha: Then may I know
how much has this allotment fallen
short of the allotment contemplated in
the original scheme?

Shri A. P. Jain: In the original
scheme it was intended to give 3 acres
each and the difference may be found
by comparing this with the average
o}atained from the flgures that I have
given.

Shri A. C. Guha: From the State-
ment I find that the amount given as
house-building loans, including erection
cost is Rs. 39/8/-. I do not understand
how a sum of only Rs. 39/8/- can be
called a house-building Joan for a
family.

Shri A. P. Jain; It is understood that
they are given free timber from the
tea estate and also free thatching
material. This amount includes the
cast of some nails and things like that.

Shri A. C. Guha: What is the total
number of refugees that have come to
Cachar?

Shri A. P, Jain: I am giving the
figure from memory and I think it
would be about 80,000 to 85,0Q0.

Shri A. C. Guha: May I refer the
hon. Minister to a statement made in
the Assam Legislature by the Finance
Minister there to the effect that in
Cachar district alone the number of
refugees is 2,86.000 and also to a state-
ment made on the floor of this House
by the Deputy Minister of External
Affairs, on behalf of.the Prime Minis-
ter that 4,75,000 refugees came to
Assam, and ask the Minister how to
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reconcile these figures with the flgure
that he has given just now?

Shri A. P. Jain: My hon. friend is
uoting out-dated and out-moded
ggures. He may be aware that there
has been a census in the year of Grace
1951 and as a result of that census it
has been found that the total number
of refugees in the whole of Assam is
2,75.000 or about that. These census
also showed that a much smaller num-
ber has gone to Cachar, and I believe—
and I agaln say I am giving it from
memory—their number is about 85,000.

Shri J. N. Hazarika: May I know the
location of this IT.A. colony other
than in Cachar?

. Shri A. P. Jain: There are a nuntber

of tea estates and these displaced per-

:gns have been sent to nearly all of
em.

Shrimati Renuka Ray: Is it a fact
that the Cachar scheme is being hand-
ed over to the Assam Government by
the Central Government and if so. is
the hon. Minister satisfled that this
scheme will be successfully implement-
ed by the Provincial Government?

Mr. Speaker: It is a matter of
opinion and also perhaps, it casts a
reflection on one State Government.

Shrimati Renuka Ray: May I put it
differently? Has the hon. Minister
taken steps to see that the scheme is
implemented hereafter in the same
gnam;er in which it {s planned to be

one?

Shrl A. P. Jain: I shall try to see
that it is impolemented in a better
manner even than what we are doing.

Shri A. C. Guha: Is the refugee
registration scheme to be regopened or
has it been abandoned for ever?

Shri A. P. Jain: What has this ques-
tion of registration of refugees to do
with the main question?

Shri A. C. Guha: I mean their regis-
tration at Cachar.

Shri A. P. Jain: What is the rele-
vancy of this question? The main
question is about a particular scheme—
the I.T.A. scheme under which we are
settling a number of refugees.

Shri A. C. Guha; It is part of the
scheme for the refugees were regis-
tered there. Is that stopped now? Is
it a fact that many refugees golnig
there do not get facilities for rehabi-
litation ag they are not being regis-
tered now?

Shri A, P. Jain: I may inform the
hon. Member that registration is no
part of the scheme.
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GOVERNMENT HOUSING FACTORY

*315. Shri A. C. Guha: (a) Will the
Minister of Works, Production and
Supply be pleased to state how the
Government Housing Factory is now
being utilised?

(b) What is the market value and
the nature of its production during the
last calendar year (1951)?

(c) What is the monthly expenditure
incurred on the factory or the total
expenditure in 1951?

The Deputy Minister of Works, Pro-
duction and Supply (Shri Buragohain):
(a) The factory 1s now kept mostly
on care and maintenance basis pending
a decision in regard to its future
utilisation. The facilities available in
the factorv were, however, taken
advantage of to conduct experiments
to test the suitability of Foam Concrete
as building material. Useful data have
been collected from these experiments
which are now being directed towards
producing economical roofing slabs.

(b) There was no production during
1951.

(c) The present monthly

expendi-
ture is:

(i) Care and maintenance including
general administration—Rs. 16,000
approx,

(ii) Labour and materials for ex-
periments—Rs. 14,000 approx.

Shri A. C. Guha: What is the work
now going on in this factory?

Shri Buragohaiu: I have already
stated—the carrying out of experi-
ments.

Shri A. C. Guha: But experiments on
what lines?

Shri Buragohain: Experiments to test
the suitability of Foam Concrete as
building material.

Shri A. C. Guha: Is there any pros-
pect of starting any manufacture on a
commercial basis this year?

Shri Buragohain: A long statement
was made the other day in answer to
a question, by my hon. colleague; and
the latest position is that negotiations
that have been carried on with Messrs.
Asbestos Cement Limited have yielded
concrete results and at present it
seems to open a practical avenue for
the effective utilisation of this factory.

Shri Kamath: May I know whether
Government have finally decided not
to lay on the Table of the House copies
of the reports of the Mulgaonkar and
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Bhatnagar Committees which enquir-
ed into the affairs of this factory with
a view to utilizing it to the fullest
possible extent?

Shri Buragohain: The position was
stated, I believe, during the last session
of Parliament when it was stated that
it would not be in the public interest
to place these reports on the Table of
the House. As certain negotiations are
going on with various parties with
regard to the future utilisation of this
factory and as the consultants are
threatening to take legal action on an
alleged breach of contract on the part
of Government and the Government
are also considering the question of
making certain counter clalms agalnst
the consultants it is not considered
proper or expedient to publish these
reports.

Shri Kamath: Did 1 hear the Minis-
ter as saying that the Government
have decided to take legal action
against the British Firm, namely,
Structural and Mechanical Engineers
Ltd. for non-fulfilment of the contract?

Shri Buragohain: No. decision has
vet been taken with regard to that.
Bul they have been intimated that we
are not going to produce those
materials according to their specifica-
tions and designs.

Shri Kamath: Have Government .ajso
decided not to give effect to the unani-
mous resolution of the Standing
Finance Committee of this House
passed last year urging an enquiry
into the affairs of this factory?

Shri Buragohain: I could not catch
the question.

Mr. Speaker: There was a unani-
mous resolution of the Finance Com-
mittee that Government should make
an enqﬁiry into the case of this fac-
tory. Have they finally decided not to
give effect to that unanimous reso-
lution of the Finance Committee of
this House? That I think, was the
question,

Shri Buragohain: Government, in
fact, instituted an enquiry—a technical
enquiry—and on the basis of the
report produced after that enquiry
decisions are being taken.

Mr. Speaker: But I think the point
iI-sI about the Finance Committee of this
ouse.

Pandit Thakur Das Bhargava: ......
and an enquiry to find out who Is
responsible for the whole thing.

Shri Buragohain: 1 would require
notice..
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Shri Kamath: What is the total ex- .

penditure incurred so far—capital and
working expenses and service charges—
from the setting up of the factory up-
to-date, and how much expenditure is
likely to be incurred before it goes
into production?

Shri Buragohain: I want notice.

Pandit Thakur Das Bhaigava: What
public interest will be served by con-
cealing mismanagement or misleading
information to the Government on the
part of the miscreant who was res-
ponsible for it?

Mr. Speaker: I think that point is
_covered by what the Minister said, that
the foreign firm is contemplating
taking action against the Government
and the Government is thinking of a
counter claim and it ia better, pending

litigation that the information at the’

disposal of Government is not dis-
closed lest it should adversely affect
the chances of the Government in the
litigation.

Pandit Thakur Das Bhargava:
Several years have passed and o
action has been taken nor any suit
flled by anybody, either by the com-
pany or the Government.

Mr. Speaker: I do hot know. I did
not go into the legal merits of the
matter. That is what I understood.

RESIDENTIAI, ACCOMMODATION OF
DIspLACED PERSONS

*316. Pandit Thakur Das Bhargava:
(a) Will the Minister of Rehabilitation
be pleased to state whether the atten-
tion of Government has been drawn to
the news appearing in the ‘Statesman’
dated the 4th January, 1952, under the
caption ‘The well dwellers of New
Delhi’ to the effect that some displaced
families are occupying a niche about
15 feet below the ground level in a
well (in Qudam Sharif, Delhi), 100
years old, since four years and that
they have covered the well with
wooden rafters plastered with mud and
the only access to the niche is by a
very narrow staircase and further that
the Delhi Municipal Committee nailed
a number-plate outside the staircase
indicating that the occupants were
liable to pay house-tax?

(b) Is it a fact that even now dis-
placed persons are living in niches of
the city walls, old wells and such other
places and if so, what is their number?

(c) Are any special steps being taken
to provide residential accommodation
for such hard cases?

The Minister of State for Rehabili-
tation (Shri A, P. Jain): (a) I regret
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that it was a fact. These families
have, however, been provided with
alternative accommodation. The Muni-
cipal number plate was not fixed for
the purpose of fixiag house-tax but as
a part of general numbering of houses
prior to the Census of 1951.

(b) 135 families on the Nicholson
Road and 50 families near Delhi Gate
i.e. a total of 185 families are living
in the niches of the Old City walls.

(c) Flats for accommodating part of
the Nicholson Road families have been
constructed and 68 familles are shortly
going to be moved. For the remaining
families, arrangements' have been
made and they will be provided
accommodation shortly. .

Dr. Tek Chand: Where have these
flats been constructed?

Shri A. P. Jain: Very, very clnse to
the Nicholson Road.

Dr. Tek Chand: When is the remain-
ing number likely to be shifted?

Shri A. P. Jain: I hope within the
next two weeks,

MEOS RETURNING FROM PAKISTAN

*317. Pandit Thakur Das Bhargava:
(a) Will the Minister of Rehabilitation
be pleased to state how many Meos
applied to the Ministry of Rehabilita-
tion for their relatives being allowed
to come back from Pakistan to India
during the last four years?

(b) How many applications were
granted and how many such persons
réturned to India under permits?

(c) How many applications are still
pending undisposed of?

The Minister of State for Rehabili-
tation (Shri A. P. Jain): (a) to (c).
The information asked for is not
readily available as no separate record
of applications of Meos is kept. The
time and labour which would have to
be spent to collect the information
asked for by the hon. Member will not
be commensurate swvith the results to
be achieved.

RESTORATION OF PROPERTIES OF MEOS

*318. Pandit Thakur Das Bhargava:
(a) Will the Minister of Rehabilitation
be pleased to state how many Meos
families applied for restoration of their
lands and homes after the Partition?

(b) In how many cases was such
restoration ordered and how many
cases remain in which restoration has
not so far been made?

(c) What is Government's policy in
regard to such cases?
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The Minister of State for Rehabili-
tation (Shri A. P. Jain): (a) and (b).
The required information in regard to
Gurgaon is being collected and will be
placed on the Table of the house in
due course. In Alwar and Bharatpur
78,846 Meos had been settled by
August 1948. In April, 1950 the re-
maining Meos, who claimed right to
restoration of land were asked to file
applications. and 10.481 Meos agplied.
Of these 6,121 were found to he in-
eligible and of the remainder 2,858
have been resettled and 1.502 are being
resettled.

(c) Meos who left their homes and
lands on account of communal disturb-
ances but had not left the Indian Union
and Meos who had gone to Pakistan
but had returned to India before the
introduction of Permit System or be-
fore 19th November 1949 on a perma-
nent resettlement permit have been
resettled on their original holding, if
it has not been allotted to a displaced
person and on an egiivalent holding
wherever the original holding has been
settled with a displaced person. In
cases where such a Meo owner owned
a pucca house, he is allowed to apply
for the restoration of the house under
‘certain circumstances or to sell it to
the displaced person occupying the
house. In case a Meo owned a kaccha
house, he is given an alternative site
and Rs. 100 to construct a hut.

HessiAN aAND JUTE Goobs

*320. Shri B. K. Das: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the destinational quota of
hessian and other jute goods for
US.A. and Canada separately during
the year 1951;

(b) the total export duty on hessian
and other jute goods in the above two
countries during the year; and

(¢) the total estimated loss of export
duty on hessian for the first half of
the year 1952 in respect of these two
countries on account of reduction of
the export duty?

The Minister of Commerce and
Industry (Shri Mahtab): (a) Exports
of jute goods to US.A. and Canada
were allowed freely during 1951 with-
out any destinational quota limits.

(b) Statisties of export duty realised
from exports of hessian and other. jute

goods are not kept separately for each
destinafion.

(c) The duty was reduced to avoid
fall in exports. It is difficult to esti-
mate the loss of revenue. if any, on
accouht of the reduction of duty, as
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in any case there would have been a
fall in r&enue ff the duty had not
been lowered. :

Shri B. K. Das: Is it a fact that the
quantity of hessian consumed in those
countries dropped to almost half on
account of the duty being at the pre-
vious level?

Shri Mahtab: The figures do not
show that. On the comnrx' the figure
for 1950 is that the U.S.A. imported
1,94.833 tons, whereas in 1951 the
figure decreased to 1,51,939 tons.
Similarly there was a small reduction
with regard to Canada also.

Shri B. K, Das: Is this figure about
consumption or demand from those
countries?

Shri Mahtab: It relates to the import
of jute goods from India.

Shri Sarangdhar Das: Have Govern-
ment any information as to whether
the consuming countries are using
more and more substitutes and import-
ing less and less jute goods?

“ Shri Mahtab: That is not exactly
our information. The question of a
substitute has been hanging in the air
for the last thirty years. Those who
know the history of the jute industry
in India know that attempts have
always been made to find some substi-
tute but I do not think that has appre-
ciably affected our jute industry here.

CLOTH FROM ASSAM

*321. Shri J. N. Hazarika: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the total quantities of wvarious
qualities of cloth allotted to the State
of Assam during the last year ending
the 31st of January, 1952;

(b) whether all the quotas allotted
had been lifted;

(c) whether any additional quotas
from the Reserve Stock were supplied
to the State to meet the then existing
scarcity in the State;

(d) what the allotment for the year
1952-53 is; and

(e) the total annual requirement of
cloth for the State?

The Minister of Commerce and
Industry (Shri Mahtab): (a) A State-
ment is laid on the Table of the House.
The statement shows the total releases
made under various categories against
the total allotment,

(b) A statement showing the des-
patches of cloth bales to the State of
Assam during the year ending 3lst
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anuary 1952 is placed on the Table
gf thuaeyHouse. This would mean that
to the extent of despatches, cloth was
lifted by the State Nominees. [See
Appendix II, annexure No. 18.}

(¢) Government do not have any
reserve stock but an ad hoc allotment
of 1,500 bales was made in May and
500 bales in August, 1951.

(d) The present mill cloth quota is
4,700 bales per month (both through
Controlled and Normal Trade
Channels) and including an allocation
of 64 bales per month for North West
Frontier tracts.

(e) The Goverfiment of Assam have
asked for a basic quota af 5,000 bales
per month of §0.000 bales per year.

Shri J. N. Hazarlka: Will it be
possible for the Government to allot
ad hoc quotas for the State of Assam
to enable the people to buy cloth
during the “Bohag Bihu”—an Assamese
New Years National Festival to be
held in April?

Shri Mahtab: I shall see to it. If it
is going to be in April I think we shall
be able to do something about it.

Shri Kamath: The statement shows
that throughout, the quota or quantity
of. sarces released has heen far less
than the quantity of dhoties. ls the
House to understznd that sarces are
less in demand or that the mills are
not able to meet the demand for
sarees?

Shri Mahtab: If the hon. Member
had followed the replies to other ques-
tions in this House he would ave
found that there has been complaint
about the short supply of sarees, be-
cause the production has been less.
That is being investigated and steps
afe. tieing taken to remove that com-
plaint.

EMPLOYEES STATE INSURANCE SCHEME

*322. Dr. V. Subramaniam: (a) Will
the Minister of Labour be pleased to
state whether it is a fact that the State
Insurance Scheme for Industrial
workers hag been introduced in Delhi
and other places?

(b) If so, when was the Scheme
introduced and in how many places?

(c) What is the number of hospitals
opened and of what nature are they
in each place?

(d) What is the number of Ayur-
vedic dispensaries or hospitals started
for this purpose and if no such dispen-
saries or hospitals have been started,
why not?
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The Minister of Labour (Shri
Jagjivan Ram): (a) Yes.

(b) The Scheme was introduced on
the 24th February, 1952, in the State
of Delhi and in Kanpur in Uttar
Pradesh.

(¢c) The number of State Insurance
Dispensaries opened Is as follows:

Delhi—Ten State Insurance Dispen-
saries and 1 Mobile State Insurance
Dispensary for outlying places.-

In addition, arrangements have also
been made at four existing Govern-
ment dispensaries and at the Civil
Hospital, Gurgaon, for attending to
workers during a few specified hours
each day.

Kanpur.—Thirteen .State Insurance
Dispensaries. :

Two Mobile State Insurance Dispen-
saries for outlying areas are also being
provided.

At these dispensaries, insured per-
sons will receive out-patient treatment
and free medicines, injections and
dressings (Allopathic in the first
instance). Doctors will visit insured
persons at their homes when neces-
sary.

(d) As regards other systems of
treatment, the Corporation decided
that where a substantial number of
workers demanded treatment by the
Indian systems of medicine and where
the State Government has recognised
the qualification in such systems treat-
ment facilities should be provided by
those systems also. The Government
of Uttar Pradesh and the Delhi Ad-
ministration were requested to con-
sider the possibilities of making pro-
vision for medical treatment by Indian
systems of medicine also as it was
anticipated that there may be some
demand for treatment by such systems

on the part of insured persons in Delhi
and Kanpur.

The Delhi Administration in reply
intimated that it was not considered
desirable to introduce any other syc
tem qf medicine except allopathic in
the early stages of the implementation
of the Scheme, The position would,
however, be reviewed after a period of
six months from the date of imple-
mentation of the Scheme in Delhi,

The Government of Uttar Pradesh
stated that there would be numerous
administrative difficulties in introduc-
ing other systems of medicine under
the scheme. Besides a vast majority
of workers seem to prefer what is
commonly known as the modern sys-
tem of treatment viz. allopathic system
of treatment. They were, therefore, in
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favour of providing the allopathic
system of treatment for the present.
If, however, at some future date ex-
perience bore out that the Indigenous
systems have gained popularity among
the labour population the State Gov-
ernment would be prepared to intro-
duce them.

Dr. V. Subramaniam: Until such
time as Ayurvedic dispensaries are
opened, will Government allow the
labourers to take treatment in the
Municipal Ayurvedic dispensaries
wherever they exist—for instance, ia
Delhi there are many Ayurvedic dis-
pensaries run by the Municipality—
and will the cost of the treatgnent be
borne by the Government in  such

cases?

Shri Jagjivan Ram: If we come to
know that a substantial number of
workers want to be treated by the
Ayurvedic system we will start our
own dispensaries or make such
arrangements 1s nisy be necessary to
cater to the needs of the workers in
the existing dispensaries,

.Dr. V. Subramaniam: The hon.
Minister himself said that there will
be a large demand for Ayurvedic
treatment by the workers. So when
that is a fact. will Government make
arrangements immediately for setting
up the dispensaries?

Shri Jagjivan Ram: For ascertaining
whether it is demanded by a large
number of workers we have to depend
upon the State Governments concern-
ed. At present thg Government of
Uttar Pradesh has written to us that
the majority of workers want the
modern system.  We have Wwritten to
the Uttar Pradesh Government again
to ascertain and reconsider whether
certain Ayurvedic dispensaries may
also be required or no

Dr. V. Subramaniam: In the scheme
is there any provision for family mem-
bers of workers to have treatment
under the scheme?

Shri Jagjivan Ram: I may refer my
hon. friend to the Act itself. For the
present only the insured persons are
covered and not others.

Shri Dwivedi: May I know if the
Working Journalists Association made
a representation to the hon. Minister
for inclusion of the newspaper industry
under this scheme and, if so, what steps
do Government propose to take in this
connection?

Shri Jagjivan Ram: I do not know.
how the working journalists will come
under this. In the first instance the
scheme covers only the factory
labourers.
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Mz. Speaker: Question No. 323.

Shri Mahtab: If you permit, Ques-
tions Nos. 323 and 324 may be taken
together because they relate to the
same subject.

Mr. Speaker: Yes.

PRICES OF COTTON

*323. Shri V. B. Vaidya: (a) Will the
Minister of Commerce and Industry
be pleased to state what are tae prices
fixed by the Government for various
varieties of cotton produced in the
State of Bombay this year, and when
these prices were flxed?

(b) Is any premium or discount al-
lowable on those prices, and if so, on
what basis?

(c) Is there any restriction on sale
of cotton by the growers themselves
or by their co-operative Societies?

The Minister of Commerce and
Industry (Shri Mahtab): (a) A state-
ment is laid on the Table of the House.
[See Appendix 1II, annexure No. 19.]

(b) Yes. Premium or discount is’
allowed on the basis of class and staple
%eng:% above or below the basic staple
ength,

(c) A grower or a co-operative
society can deal in cotton after obtain-
ing a dealer's licence from the State
Government concerned.

LICENCES FOR PURCHASE AND SALE
oF COTTON

*324. Shri V. B. Vaidya: (a) Will the
Minister- of Commerce and Industry
be pleased to state whether any licences
are required for sale and purchase of
cotton by private individuals or co-
operative societies?

(b) If so, how many kinds of licences
are there and under what conditions
are they issueg?

The Minister of Commerce and
Indusiry (Shri Mahtab): (a) Yes.

(b) There are three classes of
licences wiz.: ‘A’, ‘B’ and ‘C’.

(I) ‘A’ Class licence is issued to a
person who had sold a minimum
quantity of 3,000 bales of Indian
cotton directly to any manufacturer
during any of the cotton seasons
1946-47, 1947-48, 1948-49, 1949-50 and
1950-51 and who has carried on busi-
ness in cotton in more than one area
specified by the Textile Commissioner
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in this behalf. The Textile Commis-
sioner has specified each State in India
as an area for this purpose.

(II) ‘B’ class licence is issued to a
person who has sold a minimum quan-
tity of 1,000 bales of Indian cotton
grown in any of the States in India to
any manufacturer directly during the
past five cotton seasons.

(I1I) ‘C’ class licence is issued to:

(1) a person who has carried on
business in cotton in any of the States
in India during any of the past five
cotton seasons; or

(ii) a Co-operative Society register;
ed under Societies Act, 1922, or any
gt:rresponding Law in force in any

ate.

Shri V. B. Vaidya: Is it not a fact
that before the prices were fixed in
several districts the picking season
was already over?

Shri Mahtab: I do not know that—I
shall make enquiries.

Shri M. C. Shah: May I know f{f it
is a fact that small quotas have been
allotted to the mills all over India and
because of the falling prices of cotton
those mills are not purchasing their
tt:uoc;cas e;ren though they are required
0O Q0 SO

Shri Mahtab: I have reccived that
complaint, that is to say although the
quotas have been allotted to the mills
they are not lifting them thus
depressing the prices of cotton. That
is the complaint which I have received
from many quarters and it is being
investigated now. .

Shri V. B. Vaidya: Is it a fact that C
class licence holders can sell only to B
class licence holders and B class
holders to A class?

Shri Mahtab: C class licence holders
can sell to C class dealers also. If the
hon. Member wants to have the detail-
ttad h1gotification I shall supply a copy
0 him. '

Shri V. B. Valdys: May I know
whether there was any complaint re-
ceived by the Minister from some co-
operative societies that they could not
sell their bales?

Shri Mahtab: I am afraid I have not
recelved any such complaint, but if
the hon. Member lets me know the
exact complaint I shall make
enquiries.

Shri M. C. Shah: In view of the fact
that the mills do not lift their quotas
do Government contemplate to curtail
the period of lifting the quotas allotted
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to the mills and in case they do not
lift their quotas during that time lo
allow free sale by the producers to
any mills they like?

Shri Mahtab: This is of course one
of the points being examined and I
think in a day or two we shall come to
a conclusion.

Shri Radhelal Vyas: May I know
whether it is a fact that many mill
owners purchased cotton before the
issue of licences and, if so, do Govern-
ment propose to take any action
against them?

Shri Mahtab: I think if any com-
plaint is brought to the notice of the
Textile Commissioner I am sure he
will make thorough enquiries about it.
Although forward purchases are for-
bidden in the case of cotton I do not
know if it is indulged in on any large
scale, but if the hon. Member brings
to my notice any such definite case I
shall make. enquiries.

Pandit Thakur Das Bhargavy: Is the
Government aware that about Rs. 75
lakh worth of cotton 15 lying in cne of
the tehsils of Hissar district and the
producers find that it is not being pur-
chased at proper prices?

Shri Mahtab: As I have already said,
the mills are not purchasing cotton
even though in so many cases allot-
ments have been made.  The intentinon
probably is to depress the price of
cotton. The question is being investi-
gated, but I cannot say exactly what
the reasons are and how it can be
remedied.

Pandit Thakur Das Bhargava: Is
Government aware that after 15th
March when the new season starts
deterioration in that cotton will set in?

Shri Mahtab: The hon. Member
knows that I have taken up the ques-
tion and I am personally investigating
i?to the causes and trying to remedy

Shrimati Renuka Ray: Is the hon.
Minister aware that in some cases co-
operative societies instead of getting
preferential treatment are very much
at a disadvantage and, if so, is he
taking any steps to remove their legiti-
mate grievance?

Shri Mahtab: I do not know how the
co-operative socleties are at a disad-
vantage when they are treated as C
class licence holders. They are on par
with the ordinary producers.

Short Notice Question and Answer
DoUBLE INCOME-TAX

Dr. V. Subramaniam: (a) Will the
Minister of Finance be pleased to state
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whether the attention of Government
has been drawn to the great hardship
caused to Indian citizens who have
roperty in Ceylon on account of the
Fevy of double income-tax?

(b) Is the income both in India and
Ceylon taken into account for income-
tax purposes?

(c) What steps have the Govern-
ment of "India taken or do propose to
take before the close of the current
financial year to give relief to persons
who have had to pay double income-
tax owing to their having residence
in India and vested interests in Ceylon?

(d) What are the countries in the
Commonwealth with whom India has
reciprocal arrangements for levy of
Income-tax and for Double Income-tax
Relief?

The Minister of State for Finance
(Shri Tyagi): (a) Yes. The Govern-
ment has been acquainted with the
hardships caused on account of the
levy of double income-tax to Indian
citizens having property in Ceylon.

(b) Yes. For Income-tax purposes,
total world income of an assessee is
.taken into account.

(¢) The matter is already under
correspondence with the Government
of Ceylon.

(d) As regards relief from double
taxation, we have at present bilateral
agreements—

(i) for reliet from double taxation
after such double taxation has actually
occurred; with

Ceylon,

Aden and the Dominions of
Kenya, Tanganyika, Uganda,
Zanzibar, Gold Coast, Nigeria,
Sierra Leone, Gumbia and
Mauritius.

(ii) For avoidance of double taxa-
tion with Pakistan.

Dr. V. Bubramaniam: Is it a fact that
the Ceylon Government is not giving
the double taxation relilef on the
ground that India has become a

sovereign independent Republic and

that the tax is not an empire tax?
Further, is there an nefotiation taking
place, and if so, what is the result of
the same?

Shri Tyagi: The Ceylon Government’s
law about relief for double taxation
was an exemgtion in respect of empire
taxés only. Since we went out of the
ambit of the Efnpire, they repdrted to
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us that that concession was no more
available to India. We therefore
approached them and suggested that
they should amend their income-tax
law so as to secure the continuance of
the old double taxation relief arrange-
ments between the two countries up to
the assessment year 1951-52., To this
the Ceylon authorities replied that
they are not willing to revive the old
arrangement which is less advanta-
geous to them, as more South Indians
ave business in Ceylen than Ceylonese
have business in India. The new
agreement with Ceylon, if concluded,
will be on the basis of avoidance of
double taxation. If no agreement is
concluded, India would give relief to
resident persons under Section 49(d),
which it proposes to amend with a
view to giving relief to the extent of
full Indian or full forelgn tax against
one-half at present, whichever is less.

Shri M. €. Shah: May I know if the
hon. Minister of State is aware that
nearly Rs. 70 to 80 crores of capital

- are there in foreign countries with

Indjan nationals and that those Indian
nationals are prepared to bring their
capital into the country but for certain
restrictions and the income-tax diffi-
culties? If so, will the hon. Minister
of State inform the House as to what
steps he proposes to take in the matter
in order to facilitate that capital to
come into the country, as he has taken
steps with regard to undisclosed in-
come in India?

Shri Tyagi: I am sorry I cannot
enunciate any new policy with regard
to repatriation of Indian capital from
abroad. Incomes are taxed on the
basis of world incomes and if Indians
want to repatriate any cagpital, it can
only be treated according to the
present law,

WRITTEN ANSWERS TO QUESTIONS
INTERNATIONAL LABOUR ORGANISATION

*308, Shri Jnani Ram: Will the
Minister of Labour be pleased to state:

(a) the amount that India had to
spend in connection with I.L.O. during
1948-49, 1949-50 and 1950-51;

(b) the benefits derived from the
Organisation during those years; and

(¢) the number of delegations which
attended the IL.O. during those years?

The Minister of Labour (Shri
Jagjivan Ram): (a) to _(c). Three
statements are placed on the Table of
the House giving the required infor-
g;ahgg.] [See Appendix II, annexure

0. 20.
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-#399, Shri Jiaml Rapr: © Wil the,
‘Ministeér of Commerce and Industry be
pleased to state: )

-(ay-the steps taken' to increase the’
prodtction- of pig: iron in the country”
-during the year 1951;

(b) the quantity produced during
1951; and - »

(c) the quantity exported, if any?

The Minister of Commerce and
Industry (Shri Mahtab): (a) Govern-
ment is examuning how best the Pig
Iron production can be in tn
‘the quickest possible time.

(b> 2,87,209 tons.
(c)- 51,427 tons.

SHOPS IN GHAFFAR MARKET,
KAROLBAGH, DELHI

*319. Shri D. 8. Seth: (a) Will the
Minister of Rehabilitation be pleased
to state what is the total number of
shops built in the Ghaffar Market,
Karol Bagh, Delhi?

.(b) What are the plans of Govern~
ment about the allotment of the shops
referred to in part (a) above?

The Minister of State for Rehabili-
tation (Shri A. P. Jain): (a) The total
number of shops built in Ghaffar
Market is 176.

(b) These shops will be allotted to
eligible “business” squatters by the
Chief Commissioner’s Allotment Com-
mittee.

EXPORT OF M ca

*323. Pandit M. B. Bhargava: Will
the Minister of Cemmerce and Industry
be pleased to state:

(a) the general policy adopted by
the* Govermmeat of India regarding
the*export of mica to foreign countries
in the year 1951-52:

(b) -whether it is a fact that for the
last six months, the sale of mica is
completely stopped and as a conse-
quence a large quantity of mica has
accumulated with the mine owners and

vast capital blocked:

(c) whether Government bave re-
ceived any representation in connection.
with the aboVé situation;

(d)- if -se, the factors'contributing to
the creatlon of such a situation;

419 PSD.
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1 (o) wlint ‘acWim* i ‘befng taken by.
Clovernmntl’w ease the situation; P’}@;
" () how long this situation will

continue? .

.The Deputy Minister of Commerce
and Industry (Shri Karmarkar): (a)
to (). There has been no restriction
on export of mica. Its export, how-
ever, depends upon the demand {rom
foreign countries. In the past there
was a large demand from the U.S.A.
for,steekpiling. This demand has been
faling off ‘in recent montha. N¢ re-
presentations- have been ' received
suggesting any positive measures which
the . Government should take, but there
is "hardly anything which Government
can do in the case of a commodity the
export- 6 which merely depends on
foréign demand. The matter has, how-
ever, been receiving Goverhment's
attention and may also .be discussed
at-the  next meeting of the Mica
Advisory Committee.

ORDERS FOR POSTAL Sunma Wax

A SRS

*326. Shri Kamuth: Will tire Minister
of Works, Production and Supply be
pleased to state:

(a) whether it is a fact that 1,228
maunds ‘of Postal Sealing Wax manu-
factured by Messrs. S. Kerr & Co.,
Calcutta, against supply orders placed
by the Deputy Controller of Stationery
in 1951, were rejected by the Deputy
Controller of Inspection of the Govern-
ment Stationery office, after due teste
ing of samples;

(b) whether only 10 days after this
rejection, further samples were drawn
by the Assistant Controller, Testing;

(c) whether the stores were then
recommended for acceptance by the
Deputy Controller of Inspection on the
ground of urgency for election pur-
poses; and

(d) whether it is a fact that a major
portion of -the stares has not yet been
supplied by the firm to the indentors:

and

(e) whether the copies of test reports
will be laid on the Table of the House?

e -Minister of Works, Production

Th
“and Supply (Shri Gadgil): (a) Yes.

oot ‘ (S) - SanipleSv i"%vere drawn
about 18 days af@er the first rejection.

again
(c) Yes, particilarly because of the
urgency of e{eﬂct(on emands.
"(d) Yes.
(e) No.
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*327. S8hri P. Kodanda Ramish: (a)
Will the Minister of Commerce and
Industry be pleased to state the quan-
tity of copra that was imported from
Ceylon into this country in 1949-50
and 1950-517

(b) Was Co

Pra imported  from
Ceylon only or
also?

rom any other country

(c) Is there any agreement with
other countries also so far as import
of Copra is concerned?

'l'lle Deputy Minister of

and Industry (Shri Karmarkar): (a)
The quantities of copra imported into
India from Ceylon during 1949-50 and
1950-51 were 11,194 tons -and 8580
tons, respectively

(b) Copra was imported during this
period from other sources as well, viz.,
Singapore, Maldives and the Philxp—
pines,;

(c) There is no agreement with any
country specifically for the import of
copra. The Trade Agreement between
India and Ceylon provide for the ex-
port of a number of items under
Ceylon’s normal export r ations and
“copra and cocoanut ofl” is mentioned
as one such item. :

MAacCHINE TooL FACTORY

42, Shri Deogirlkar: (a) Will the
Minister of Works, Production and
Supply be pleased to state the basis
on which Government estimated thLe
requirements of Geared-head lathes
of all sizes over six inches and decided
upon the manufacture of 1,200 lathes
at . the State-owned Machine Tool
Factory at Bangalore?

(b) Has the State-owned factory
started production and if so, what is
the production and to whom are the
machines distributed?

(c) Is it a fact that the factory is
groducing lathes which are produced
y private manufacturers and are com-
peting with them?

(d) Do Government propose to lay
on the Table of the House a copy of
the agreement entered into with the
Orlikon Machine Tool Factory, Zurich?

r of Works, Production
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original estimate of 1,200 lathes was
only a very roufh estimate and was
arrived at after taking into considera-
tion the requirements of various Gov-
ernment Departments and private
industry based on the import figures.
as also possible exports to the
This estimate
was later reviewed in consultation with.
g rivate industry and the revised target:
gure of production in the Govern-
ment machine tool factory was fixed
at 900. In the initial stages, however,
it is proposed to manufacture only 400
lathes per annum in the factory.

(b) No, the factory is under con-
struction.

(¢c) The factory has not yet started
production. Its manufacturing -pro-
gramme has only recently been dis-
cussed again with the representatives
of private industry and it has been
agreed that the production in the Gov-
ernment and private sectors would be
compleme::tary to _each other.

(d) A formal agreement has not yet
been entered into with the Oerlikon
Machine Tool Works, Zurich. Atten-
tion is, however, invited in this con-
nection to the statement of terms fur-
nished by the hon. Minister, late Minis-.
try of Industry and Supply, in answer
to Shri S. Mishra’s unstarred
gggstion No. 77, dated 9th August,

STORAGE OF SALT

43. Dr. M. M. Das: Will the Minister
of Works, Production and Supply be
pleased to state:

(a) the annual loss suffered by
Government due to lack of covered
accommodation for the storage of salt
during each of the last three years:; and

(b) the steps taken by Government
or proposed to be taken for preventing
luch losses?

e Minister of Works, Productiom
und Supply (Shri Gadgil): (a) Separate
figures for loss suffered by Govern-
ment due to wetting of salt by rain
on account of salt being stored in the

en, are not available. The total loss
d scovered dur the last three years
on clearance of heaps in Government

ud supply (Shrl Gadgil): (a) The Salt Factories is given below:
Year Rajasthan Sclt Sources Kharaghoda
Qu. Value. . Qy. Value
T Mas, Re. M. Rs.
($) 1948.4) 3,72,/63 1,11,313 33,301 15,011
(#¢) 1949-850 1,890,281 62,853 83,934 43,790
(#s8) 19850-51 1,32.673 48,651 46,881 24,459

-~
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This includes the loss due to weather
conditions and handling. .

(b) As the annual rain-fall in the
areas where the Government salt fac-
tories in Rajasthan and at Khar:
are located is small and as the losses
found on clearance form a very
percentage of the total production it
does not appear necessary to take any
special steps beyond making the salt
heaps as compact as possible to mini-
mise the losses. The question of pro-
vision of covered storage accommoda-
tion is however, under examination.

TRUST PROPERTIES LEFT IN PAKISTAN

44. Pandit Thakur Das Bhargava:
(a) Will the Minister of Rehabilitation
be pleased to state whether a Joint
Committee of India and Pakistan re-
presentatives was appointed to go into
the question of the evaluation and
compensation of trust properties of
educational and other public institu-
tions and bodies?

(b) If the reply to part (a) above
be in the affirmative, what was the
result of the labours of the Committee
and at what stage are the proceedings
in this matter at present?

(c) Is it a fact that these public
institutions, bodies and trusts , have
flled their claims for compensation in
regard to urban properties left in
Pakistan?

(d) How many such claims have been
filed, how many of them have so far
been verifled and what is the amount
of such claims?

(e) How do Government propose t
meet their claims and will any priorit:
or preference be shown to them?

(f) Is it a fact that such institutions
and bodies, as owned landed properties
in Pakistan, have been allotted lands
out of Evacuee Property and if so, what
was the area of such land as has been
allotted to them?

(g) Was the same percentage of cut
applied in their cases as in the case
of private owners or was any conces«
sion shown in their favour?

The Minister of State for Rehabili-
tation (Shri A. P. Jain): (a) No.

(b) Does not arise.
(¢) Yes.

(d) The total number of such claims
is about 450, of which about 100 have
so far been verified. The total value
of such claims is over Rs. 5 crores.

(e) The whole question o! compen-
sation in respect o% claims for immov-

.
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able properties left in. Pakistan is stil}
under consideration.

(1) and (g). The information ia
being collected and will be laid on the
Table of the House in due course.

ORDERS FOR SUPPLY OF INK

45. Shri Kamath: Will the Minister
of Works, Production and Supply be
pleased to state:

(a) whether it is a fact that orders
were placed in July and August 1951
by the Deputy Controller of Stationery
against existing contracts with Messrs.
S. Kerr & Co., Calcutta, for supply of
6,000 phials of rubber stamp ink and
2,000 phials of fountain pen ink to
Stationery Superintendent, G.I.P. Rail-
way, and the Printing Superintendent,
E. 1. Railway, respectively,;

(b) whether it is a fact that subse-
quently, the Deputy Controller of Ins-
pection of the Government Stationery
Office, after inspecting and testing the
stores and samples, gave release orders
to the firm for supply of stores to the
indentors;

(c) whether the firm failed to supply
the stores which the Inspection Branch
of the Stationery Office had certified te
ha;e been manufactured by the firm;
an

(d) what action was taken against
the firm for non-supply of stores?

The Minister of Works, Preduction
and Supply (Bhri Gadgil): (a) Yes.

(b) Yes.

(c) The Brm has already supplied
2.552 phials, against an order for 6.008
phials of Rubber Stcmp Ink, and the
{;121 q;z::tlty (2,000 phials) of Fountain

n .

(d) The contractor was informed on
21st February 1952, that action would
be taken against htm in terms of the
contract in the event of his failure to
complete supply of the outstanding
quantity i.c.. 3448 phials of Rubber
Stamp Ink within a week.

BomBay Dock WORKERS' DispuTs

45-A. Shri Xamath: Will the Minis-
ter of Labour be pleased to refer to a
news item reported in the National
Standard, dated the 12th Febmag.
headine Bombay "oac e nder

ading y ost-
poned” and state:

(a) whether it Is a fact that tHe
Bombay Port Trust Dock Staff Uniop
have asked Tor reference of their dis-
pute to adjudication by an Industriad
Tribunal; and .
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¥¢5) ¥ 36, ‘whether Government have.

taken a decision in the matter?

ster of Labour (Shri
J&gﬁvhb%! (a) Y

(b) The matter is under Govern-
ment’s eonsideration.

SECRETARY-IN-CHARGE, U.N. AFFAIRS

45-B. Shri Kamath: Will the Prime
Minister be pleased to state:

(a) the period for which the Secre-
tary in charge of U.N. AfTairs has been
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appointed “in  the External Affairs
Mmlstry. g and

1b) wtteﬂ\er any extension is under
onmderatxoﬂ" i

"l‘he Deputy Minister of External
Affairs (Dr. Keskar): (a) The appoint-
ment of 'the Secretary in charge of
U.N. Affairs was made for the period
H;g September 1951 to 29th February,
19

(b)Y No
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CORRIGENDA
to

II—Other thun Questions and Answers), Fifth

‘the Parliamentary Debates (Part
: Session, 1952

In Volume II,—

1. No. 1, dated the 1st March, 1952,—

(i) Col. 1662 for existing line 40 read “11 aM.”.
2. No. 2, dated the 3rd March, 1952,—

(1) Col. 1773, Une 23 delete “in the”.

(ii) Col. 1851, line 17 from bottom for “Rs. 38” read “Rs. 88”".
3. No. 3, dated the 4th March, 1952,—

(i) Col. 1890, line 18 from bottom for “where” read ‘“when”.

(if) Col. 1907, after line 49 insert “immediately a thing is taken up the”.
(ili) Col. 1936, delete existing last line.

(iv) Col. 1975, between lines 12 and 13 from bottom insert “Rs. 8,85,96,000
be granted to the”.

4. No. 4, dated the 5th March, 1852,—
(1) Col. 2002, line 12 delete the words “less than” occurring twice in the line.
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THE
PARLIAMENTARY DEBATES

(Part II—Proceedings other than Questions and Answers)

OFFICIAL REPORT

[ I

1889

PARLIAMENT OF INDIA
Tuesday, 4th March, 1952

The House met at Half Past Nine of
the Clock.

{MR. SPEAKER in the Chair)
QUESTIONS 'AND ANSWERS
(See Part I)

N

10-33 AMm.
RESIGNATION OF MEMBERS

Mr. Speaker: I have to inform hon.
Members that the following Members
have resigned their seats in Parliament
with effect from the dates mentioned
against their names:

Shri Shambu Nath Shukla,
February 1952.

Dr. Y. S. Parmar, 1st March 1952.

28th

The hon. Shri K. Santhanam, 1st
March 1952.

Major-General  Himatsinhji, '1st
March 1852.

Shri Chandrika Ram, 2nd March
1952.

Shaikh Mohiuddin,
2nd March 1952.

Shri Sondhi (Punjab): What is the
significance of this “afternoon”?

Afternoon of

Mr. Speaker: He must have been
present in the morning and must have
resigned from the afternoon. A Mem-
ber can choose his time.

421 PSD

1870
PAPERS LAID ON THE TABLE

REPORT OF INDIAN DELEGATION TO
RESUMED 13TH SESSION OF EcoONOMIC
AND SociAL CouNcIL

The Deputy Minister of External
Affairs (Dr. Keskar): I beg to lay on
the Table a copy of the Report of the
Indian Delegation to the resumed
thirteenth session of the Economic and
Social Council held at Paris in Decem-
ber, 1951. [Placed in Library. See
No. II. c. 1(d) (91)]

ANNUAL REPORT AND AUDITED ACCOUNTS
oF EMPLOYEES' STATE INSURANCE
CORPORATION FOR 1950-51

The Minister of Labour (Shri Jag-
jivan Ram): I beg to lay on the Tagfe
a copy of each of the following papers,
under section 36 of the Employees
State Insurance Act, 1948:

(1) Annpual Report in respect o! the
Activities of the Employees’ State
Insurance Corporation for the year
1950-51; and

(2) Audited Accounts of the Em-
ployees’ State Insurance Corporation
for the financial year 1950-51.

[Placed in Library. See No.
0.7(17)]

Iv.

STATEMENTS SHOWING ACTION TAKEN BY
GOVERNMENT ON PROMISES ETC.

The Minister of Statea for Parlia-
mentary Affairs (Shri Satya Narayan
Sinha): I beg to lay on the Table the
following statements showing the
action taken by the Government on
various assurances, promises and
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[Shri Satya Narayan Sinha)

undertakings given during the varjous
sessions shown against each:

(1) Consolidated Fifth Session of
Statement Parliament, 1952.
[See Appendix V, Annexure No. 2]

(2) Consolidated Fourth Session of
Statement IV Parligment, 1951.

[See Appendix V, Annexure No. 1)

(3) Supplementary Third Session of
Statement I

Part ), 1950.
[ See Appendix IV]

\4) Supplementary Third Session of
Statement 11 Parliament (First
Part), 1950.

[See Appendix III, Anncxure No. 3]

(5) Supplementary Second Session of
Statement 1T, Parliament, 1950,
[See Appendix III, Annexure No 2]

(6) Supplementary First Session of
Statement IV Parliament, 1950
[See Appendix III, Annexure No. 1]

(7) Supplementary .November-December
Statement 111 Session, 1949 of

the Constituent
Assembly of India
(Legislative).

[See Appendix II, Annexure No. 26.]

Sardar Sochet Singh (P.EP.S.U.):
Will it be possible to circulate to Mem-
bers a copy of these statements?

Mr. Speaker: I shall see

what is
possible and then decide.

Mr. Speaker: In order to allay mis-
apprehensions and also to let hon.
Members know the proper procedure
in case they desire to move adjourn-
ment motions, I shall clarify the posi-
tion as to why I called upon Mr.
Velayudhan some time ago. He gave
notice of an adjournment motion
which was beyond time for today, but
he merely intimated to the Secretary
that he wished to have it taken up
tomorrow.

Shri R. Velayudhan (Travancore-
Cochin): No. It is written there.

4 MARCH 1952
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on the Table 1872

Mr. Speaker: That is how I under-
stood the position. Apart from the
merits as to whether it is admissible
or not, and whether his wish of hav-
ing a motion tabled after the session
today and keeping it for discussion
tomorrow would make it within time
or not—leaving aside those questions,
I must say that it is not in order to
give notice of a motion and not be
present in the House when the motion
is called on and then to request the

Chair that it may be postponed to the
next day. '

.

Shri R. Velayudhan: I was present.

Mr, Speaker: The hon. Member was
called out twice. He may have been
present in the premises but was not
present in the House. If an hon. Mem-
ber is keen and gives notice of a
motion for adjournment, it is his busi-
ness and duty to remain present at
the proper time: of course, this does
not guarantee that the motion will be
admitted.

Shri R. Velayudhan rose—

Mr. Speaker: No explanations are
necessary.

Shri R. Velayudhan:

My humble
point is...

- Mr. Speaker: No remark is neces-
sary. 1 merely wanted to clarify the
position.

Shri R. Velayudhan: I was in the
House.

Mr. Speaker: Was he? The hon.
Member was not in his seat—in his
usual seat—and the Chair is not ex-
pected to look to all the four corners
in the House, some parts of which are
not bright enough.

Shri Kamath (Madhya Pradesh):
Since this is_the last but one day of
the present Parliament’s session, may
1 bring to your notice the fact that
the Minister of Railways promised
that he would lay ‘a statement on the
Table of the House embodying the
views of the Railway Ministry with
regard to various matters raised in the
course of the debate on the Railway
Budget. It has not yet been placed.

The Minister of States, Transport
and Railways (Shri  Gopalaswami):
Those notes will be placed on the
Table of the House in due course.
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Shri Kamath: Not in this
then?

session

Mr. Speaker: If it is not done by
tomorrow, it means that.

GENERAL BUDGET, 1952-53.

DEMANDS FOR (GRANTS ON ACCOUNT

Mr. Speaker: I propose to give pre-
cedence to those Demands in respect
of which there are cut motions. If I
could get a guidance from hon.
Members as to which particular cut
motions they would like to dis-
cuss. I have no objection to give
them priority. But if there is a large
number of such cut motions, then, of
course, I shall go according to the
order in which the Demands are ar-
ranged.

I shall now take up Demands Nos. 1
and 2 as they are allled subjects.

DeEmanD No. 1—MINISTRY, OF
COMMERCE AND INDUSTRY

Mr. Speaker: Motion is:

“That a sum not exceeding
Rs. 23,57,000 be granted to the
President, on account for or to-
wards defraying the charges dur-
ing the year ending on the 3l1st
day of March, 1953, in respect of
;Mi‘n,is‘.ry of Commerce and Indus-
ry’.”

DeEmMaND No. 2—INDUSTRIES
Mr. Speaker: Motion is:

“That a sum not exceeding
Rs. 46,14,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the, 31st
day of March, 1933, in respect of
‘Industries’.”

Mr. Speaker: I would now like to
know the cut motions which hon. Mem-
bers would like to move to these two
Demands. I shall again urge upon the
House—I have already explained it
more than ence—that hon. Members
will confine themselves to mere points
and move only such cut motions as
they consider io be absolutely neces-
sary from their point of view, Other-
wise, the result will be that at five
o'clock, no further discussions will be
possible and all the Demands will have
to be ‘guillotined’.

1874

Prof. 8. L. Saksena (Uttar Pradesh):
Will you permit us to move all the
cut motions that we have tabled to-
gether?

Mr. Speaker: That procedure was
suggested to me and I tried to act
upon it. My own view of the matter
is that it creates a confusion and
debate becomes a diffused one. The
idea of a cut motion is to invite atten-
tion to a particular point.

. Prof. S. L. Saksena: But
only one day.

Mr. Speaker: We must adjust our-
selves. Things to be done are long
and life is short and we cannot go on
discussing for all times.

there is

I shall now call upon hon. Members
to move their cut motions.

Inadequate supply of yarn to
Handlooms

Shri B. K. Das (West Bengal): I
beg to move: '

“  “That the demand for grant on
account under the head ‘Minis'ry
of Commerce and Industry’ be
reduced by Rs. 100.”

Non-production of various grades of
yarn for handlooms

Shri J. N. Hazarlka (Assam): I beg
to move:

“That the demand for grant on
account under the head ‘Ministry
of Commerce and Industry’ be
reduced by Rs. 100.”

Industrial Policy

Shri A, ¢. Guha (West Bengal): I
beg to move:

“That the demand for grant on
account under the head ‘Minisiry
of Commerce and Industry’ be
reduced by Rs. 100.”

Plight of handloom weavers and '
development of cottage industries

Shri Bhatt (Bombay): I beg to move:

“That the demand for grant on
account under the head ‘Ministry
of Commerce and Industry’ be
reduced by Rs. 100.”

Cloth production in mills and
handlooms

Shri S. C. Samanta (West Bengal):
I beg to move:

“That the demand for grant on
account under the head ‘I m'istry
of Commerce and . Industry’ be
reduced by Rs. 100.
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Scarcity of Cloth in Eastern U.P.
Prof. S. L. Saksena: I beg to move:

“That the demand for grant on
account under the head ‘Ministry
of Commerce and Industry’ be
reduced by Rs. 100.”

Compulsory selling of unwanted cloth
and superfine cloth of exorbitant
price to rural folk in Eastern U.P.

Prol. S. L. Saksena: I beg to move:

“That the demand for grant on
account under the head ‘Ministry
of Commerce and Industry’ be
reduced by Rs. 100.”

Corruption rampant in distribution
of cloth from village ration shops
in Eastern U.P,

Prof. S. L. Saksena: I beg to move:

“That the demand for grant on
account under the head ‘Ministry
of Commerce and Industry be
reduced by Rs. 100.

Extreme shortage of dhoties and coarse
cloth in village ration shops and
their exorbitant prices

Prof' S, L. Saksena: I beg to move:

“That the demand for grant on
account under the head ‘Ministry
of Commerce and Industry’ be
reduced by Rs. 100.”

Failure to supply yarn to handloom
weavers and free sale of yarn in
black market in Gorakhpur, Basti

and Deoria districts of U.P.

Prol. 8. L. Saksena: I beg to move:

“That the demand for grant on
account under the head ‘Ministry
of Commerce and Industry be
reduced by Rs. 100.”

Failure in develogmg village industries
including khadi

Prof. S. L. Saksena: I beg to move:

“That the demand for grant on
account under the head ‘Ministry
of Commerce and Industry’ be
reduced by Rs. 100.”

Export of cloth to foreign countries
Prof. S. L. Saksena: I beg to move:

“That the demand for grant on
account under the head ‘Ministry
of Commerce and Industry’ be
reduced by Rs, 100.”

Production of Markin cloth measuring
32 inches in width for peasant
and labour population

Shri J. N. Hazarlka: I beg to move:

“That the demand for grant on
account under the head ‘Industries’
be reduced by Rs. 100.”

Policy of importing Copra and
Cocoanut Oil

Shri Alexander (Travancore-Cochin):
I beg to move:

“That the demand for grant on
account under the head ‘Ministry
of Commerce and Industry be
reduced by Rs.

Export policy of jute and jute goods
and tariff policy

Shri V. J. Gupta (Madras): I beg to
move:

“That the demand for grant on
account under the head ‘Ministry
of Commerce and Industry’ be
reduced by Rs. 100.”

Office of the Chief Controller of
Imports and Exports

Shri Kamath (Madhya Pradesh): I
beg to move:

“That the demand for grant on
account under the head ‘Ministry
of Commerce and Industry’ be
reduced by Rs. 100.”

Policy
Shri Alexander: I beg to move:

“That the demand for grant on
account under the head ‘Industries’
be reduced by Rs. 100.”

Mr. Speaker: All these cut motions
are now before the House.

Pandit Kunzru (Uttar Pradesh):
What about the Demand for the
Ministry of Defence?

Mr. Speaker: That will come in due
course.

I believe hon. Members will remem-
ber the time limit of five minutes and
mention only the points. They need
not repeat the same grievances year
after year. This is the last outgoing
year.

Shri B. K. Das: My intention is 1o
draw the attention of Government to
the fact that our handloom indusiry is
starving today. The hon. Minister
assured us the other day that there is
adequate supply of yarn to handlooms,
at least in receni months. He has
clarified the position saying that there
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may be some shortage in flne and
superflne yarn, but so far as medium
and coarse yarn is concerned, there is
no short supply. 1 cannot reconcile
this position to the actual state of
things that prevail at least in my Pro-
vince of West Bengal. The handlooms
in West Bengal are all licensed and flve
1bs. of yarn were issued to each hand-
loom. So far as my information goes,
there was not a single handloom
licensed during 1951 which had not
Breviously been licensed. I happen to
e connected with an industriaf school
which runs a weaving department.
That department had to be closed
on accaunt of shortage of yarn. This
institution receives a monthly grant of
Rs. 200 from the Government of West
Bengal. Still, when the Government
of West Bengal was approached for at
least'a special grant of yarn to the
weaving department of this school,
they expressed their inability to do so
for the reason that they had not got
enough supply from the Centre. The
quota granted to them was so inade-
quate that they could not supply yarn
even to the institution which received
help from their own funds.

This leads me to the irresistible
conclusion that almost half of our
total handlooms are lying idle. I need
not say much about the importance of
this inudstry which happens to be the
largest pnd most potential ‘cottage
industry. From the enunciation of the
Industrial Policy in 1948 down to the
formulation of the Plan by the Plan-
nipg 'Commission the importance of
this industry as a cottage and rural
industry has always been stressed. In
this connection I would just like to
read one or two lines from the Report
‘t)}{ the Planning Commission. It reads

us:

“With increased output of cotton,
the cotton textile industry will be
in a position to produce 4,500 mil-
lion yards of cloth and the hand-
loom industry another 1,900 mil-
lion yards; this level of produc-
tion will raise per capita consum-
ption of cloth from about 13-4
yards in 1949-50 to about 15 yards
in 1955-56.”

So it is contemplated that about 30
per cent. of our requirements will be
supplied from handlooms. But I should
think that no proper steps have yet
been taken for the supply of yarn to
the handlooms, although we have been
assured that there is no shortage at
least at the present moment. Due to
the shortness of time at my disposal I
would read only a short passage from
the Journal of Industry and Trade
published by the Government of India,

1878

to show what is being done in Pakistan
in this respect.

[MR. DEPUTY-SPEAKER in the Chair]!

“That the handloom Industry
occupied a special position in cot-
tage and small-scale industries was:
emphsised by the Prime Mibvister
in a reply given in ‘the Pakistan:
Parliament. He said that while:
granting permission for setting upe
textile mills it was made obliga-
tory that a percentage of spindles
should be left uncovered by looms
so as to provide yarn for the hand-
loom industry. This percentage
had been fixed at 50 in the case of
East Bengal and 25 in the case of
West Pakistan”.

I think some such steps are neces-
sary in order that supplies may be en-
sured to the handlooms. I do not know
if ever this question has been consi-
dered by the Government, but at
present moment only less than 20 per
cent. of the total yarn produced is
being supplied to handlooms. Because,
I find that the total production in 1851
was 1,304 million lbs. and the allotment
for handlooms, power-looms and other
miscellaneous consumers was only
2645 million lbs. I should think that
if some definite steps are not taken
and if it is not ensured that at least
50 per cent. of our looms should be
exclusively for the production of yarn’
for the handlooms no adequate supply
can be made to the handlooms.

I shall just read only a line or two
from the Report of the Planning Com-
mission to give an idea as to how much
yarn the handlooms need. In page 151
the Report says:

“The production of cotton yarn...
is not likely to be enough to satis-
fy the demand of handloom weav-
ers even if the cotton textile in-
dustry works to its fullest capa-
city.”

In these circumstances I think some
legislation is necessary to ensure that
the mills produce enough yarn and &
portion of the total number of spindles
is reserved for the supply of hand-
looms. Some mills for the exclusive
production of yarn for the handlooms.
are also necessary.

siwg ;. weE Someaw o,
ag g JOwit w1 qAS 0% o @

FEN HT ATH A § | TH AN q9A
qT g IANT Y NETET R[Nt
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{ =t wg]
¥ farma 733 Y @ FQ@ §, A
T § aoh foil dw w3 § e
g7 ¥ AE M IO S fggEnA

g g wul w1 UM g, deow

(Handloom) = oW & &
T IUNT A 1 YT ZOA & | qE A
AT F gt v A A A<
¥ F g <@ T § 9T ¥ A
2@ g5 § | ©F [ @ R4o &
AR Al garA wft o o Jar &
AR @ (e sww s (Al
India Congress Committee) &
gIeq 7 JqU F Ay AT AL A | 9@
gfeasr F1 79§ sTEE A
( Direct Action ) 3R =@
forara ‘& wam wfaieas oo drad
wiig, fasw, (“ The Madras
Provincial Handloom Woav-
.ers Congress, Nidubrolu”) st
G2 oo 7 8 97 A 7w § 4 oi®
Ryo T AT gl | 3w & Y 7
fad @zTg A greT agqTT A Afew
FE A R fega § g & w0
S N TAFTE IT AN T W g
agIg A amEd | IE A &

wiagsgefo o @mw v

® A S, mg A ¥ W &
aff I AN W A A Yarn
W T FHF I T F I ) 77
foar § :

“While on one side vehemently
condemning communism with all
its manifestations of violence and
bloodshed the Congress Govern-
ment are on the other ‘side eager-
ly applying all their resources
either to create new breeding
centres of communism or to
strengthen the already breeding

centres of communism ie.
mechanised industries which are
the real breeding centres of com-
munism.”

11 AM.

SR Amgt aF A Igawa darad
& Y | BT W Al 5 o9 W
g1 qferw frEer | #E q@ N
g g ofkfeafaat § 1 @ & A
% T ¢ fF g agw g g &
¥ I RE FAEIWATE ) TER
# fewrdl B & AggE T F,
T AT AL & | IEHA T 7g FFAT A”AT
g o e & fed s ST A@wgar
g fFgr @F f7 aF T FE A
FIESl & 9% WA | FF 6 gW TR
N Fdargal § 9 WH oK F7 %
W W JERAE R @ @R AR
fore oF % JaW A gH A9 [
a1fgd, 39 AW F FAFA # frafg
FT QU graA gH AT ATCRA | A FW
HIRE s wF IR @l
fem & om @ &1 &7 A= & v
st ¥ @] § | onfacec fae @
firardY ? @a fasr X FFA FTF Yoo

¥ ey fao adi €, o & wrew faew,
(Cotton  Mills), faew fuem
(Silk  Mills), qov  faew,
(Woollen Mills), =ikg @ s
aet 1w S F If@ frgem
T IR T qeT & 7 A W4T A
wg frew 7 @rat T QA @
R arer & ! B F o At B
w Of & 7 dwar g 1 F o T w7
9ET £ fF a1 4@ ¥ R ds I
A ey St F S W & qH
qrae 77 faw &1 Sman @) ) ar off
e Tl FAAAY € 5 gW S
feem & 2w 9T TG q@T 9F | SfEA
I T FTFA FY ToT FY A gaTaA
T FW AG TN | AT ¢ T goa N
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R K fod gf Mwewg wi
TR @I g N
TH TN g R A g e
TIY O 9 qg ot oo 7 T IR
g1 97 ¥ yfd gd R soo1 fie
w a7 am g fre g
g AT g U8 A gEer v
T FA A aga weg W A §, S
I & IE A AW A v
forrar s snfgd SaT 4 ST &0
T g wel) o wE R )
§ TS T TS F AT R ¢
A (R4S ® e faaror fagr ar
BffT 39 & a’ 741 3o, 9 T T
T W &1 gy AT o
HATA-TF & I9 9L gT ag9 % @ &,
% Ff9F a8 g9 o fREmEr A
T W@ § wiF gAR Age &
FH & QX H N P AGTeT g9 faar
Tqr § A w1 WA F9 fagm @ §
f& Fmreg | oF AT ¥ @

#, & qul ¥ 9 A g AqreT fEan -

219 seeemer ( Cyclos-
tyled) #r¥ & wo  fafreh
#Y g e #) FHAd Ig A aard )

R W T W, wRia @
qgER Y, w1 o @), A D
Froet & gwd &fr w€ & @
gawaT g fF a9 e v 8 A
Fe@ A G | R § ag o 7t
Farar a1 & (% g9 g9 w<|t & U
Nira Ay @ 3 R a® )
e FHTT 4 W ¥ A F o,
gF A 7, 89 A TE, IfFT @R
fafrex qEa & @ & Gt § &1 f4%
a8 T o

& w9 Q i faz & T Qg

JqTea R AP ¢ giw fiwe @ @
Lov e am @ m &

ot Wz ;T s e € 6
& Q fre § g8 wT 8

Iqreaw WERT : i e g 1],
# T g ¥ awar

ot Wz : et AT § & ww v
g

[English translation of the above
speech]

Shri Bhatt: Sir, the problem of
cottage industries is one of utmost
urgency and importance. We have
been from time to time discussing
various measures to encourage cot-
tage industries and of developing
them. Also, to achieve that end,
various schemes have been formulated
and reports submitted. . But, despite
all these things the condition of cot-
tage industries—especially of hand-
loom industry which command the
first place among the Indian Cottage
Industries—is not ‘satisfactory. You
can well imagine their plight from the
cut motions moved by the various
Members. A booklet entitled “Direct
Action” was submitted to the hon.
Prime Minister and the Members of
the All-India Congress Committee by
the Madras Provincial Handloom
Weavers’ Congress, Nidubrolu (Distt.
Guntur) on the 15th April, 1950. In
this book is degcribed the condition of
the handloom weavers not only of
Madras but of all the parts of the coun-
try. Referring to the consequences
that would follow in case no early
gcl)lution was found they said on page

“While on one side vehemently
condemning Communism with all
its manifestations of violence
and bloodshed the Congress Gov-
ernment are on the other side
eagerly applying all their resources
either to create new breeding
centres of Communism or to
strengthen the already 'breeding
centres of Communism, i.e. mech- .
anised industries which are <the
real breeding centres of Com-
munism.”

So they had given this warning, but
I cannot say whether it produced any
effect. 1 know that at present we are
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[Shri Bhatt]

confronted with manifold issues. It
is not that I am not appreciating the
difficulties which the Government are
facing today. I know that we are
passing through a very critical period.
But may I take this opportunity of
submitting to the Government that so
far as this matter goes, they should not
believe in red-tapism or bureaucracy
and take some concrete step in order
to improve the lot of this industry.
What is needed is -that firstly, we
should take such measures as would
encourage this important industry to
make further progress and secondly,
we should provide all facilities to
handloom weavers so that they may
easily earn their livelihood. But we
are doing just the reverse thing, that
is. we are encouraging mills. How
many mills are there in all, I ask.
The number in any case would not
exceed say 400. This covers all the
cotton mills, silk mills, woollen mills
etc. Are we to understand that the
mills alone can save us from ruina-
tion? In fact, things are not such.
Anyway, I do not want to go into all
these details. I am not, for the pre-
sent, pleading for charkha to be used
in every home, as was advised by
Gandhiji. Had his desire been fulfilled
it would have been undoubtedly a great
achievement. But it is our misfor-
tune that we could not fulfil it. Well,
il is a different thing. But we cannot
do without improving the conditions of
these handloom weavers at least. The
first step in that direction is to ensure
an adequate supply of yarn for them.
Now we are not in a position to sup-
ply them even as much of yarn as was
provided to them in 1949. As a result
of this, handloom weavers also are not
producing as much cloth as they had
roduced that year. Handlooms go a
ong way to meet our cloth require-
ments thereby solving the cloth pro-
blem to a great extent, but we do not
seem to give such attention to them
as ought to have been given. In
reply to a question the hon. Minister
had made a statement in this regard
on March 8, 1951. But we are not
aware of any subsequent action if at
all it was taken. The present discus-
sion on the budget estimates is nothing
more than a mere formality for I can
say it for certain that the information
given to us by the Government in
regard to the working of the various
Ministries and Departments is not suffi-
cient. Take for instance the case of
the Ministry of Industries. The en-
tire thing does not cover more than a
couple of cyclostyled sheets. How can
it be accepted that this much is suffi-
cient in regard to such a big Ministry
as the one in question? I belleve there
was no need whatsoever for this farce.

The papers do not even refer to any
measure to be taken in order to en-
courage the handloom industry. The
Planning Commission and others did
deal with this subject but the hon.
Minister of Industries did not consider
it proper even to touch that point.

Now I would take a couple of
minutes more in order to explain......

Mr. Deputy-Speaker: Five minutes
have already passed.

Shri Bhatt: If you allow me two
mllm%tes more Sir, I would finish my
point.

Mr. Deputy-Speaker: No, I cannot
allow any more time now. The hon.
Member has already taken flve
minutes.

Shri Bhatt: Well, I close.

_Shri J. N. Hazarlka: My object In
giving a cut motion is to draw the
attentiépn of the hon. Minister that in
the coming year he can produce various
grades of yarn for the handloom weav-
ers. This was also pointed out by
my hon: friend, Mr. B. K. Das. We
are told that 800 million yards of hand-
loom cloth were produced in 1951 and
I hope Government can allot more yarn
to the various States for the handloom

‘weaving. I think this cottage industry

must be developed and if that is done,
a lot of cloth scarcity will be removed.
As the hon. Minister once admitted,
there are a large number of handloom
weavers who require a regular supply
of yarn, especially in the South and
N. E. F. P. I may state for the informa-
tion of the House that the women in -
Assam regularly weave cloths for their
domestic use. The people of Assam
do not take to this work throughout
the year. They raise only one crop
and after that they attend to their
cottage industry of weaving and this
means that they depend both on agri-
culture and on cottage industries. I
may say that weaving is not their
profession but it is only intended to
make them self-suficient. For the last -
few years Government had not been
able to supply yarn not only to various
States but to these women weavers
especially in my State. This is a sim-
ple thing to which I wish to draw the
attention of the hon. Minister. I sug-
gest that the hon. Minister should lay
stress on coarse and medium cloths
and issue’ instructions for their _rpro-
duction in the near future. They
should measure 32 inches in width.
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There is a great demand for such cloth
In various States for the use of labour
and the ?easant population. They do
not require cloth measuring 48 inches
wide or very fine and superfine cloths
for their daily use. They only want
coarse and medium types of cloth for
their daily use. A large number of
hon. Members in this House use coarse
and medium cloth. That is also the
case \yitp 80 per cent. of the population
in this ‘country. With this object in
view 1 have given one cut motion with
respect to the reduction of the excise
duty also on coarse and médium cloth.
I must say that the excise duty on
coarse and medium cloth should be
minimised. It should be brought to
‘nil’, if possible. On the other hand,
the export duiy on cloth which has
been recently raised from ten per cent.
to 25 per cent. ad valorem, as the hon.
Fxnaqce Minister said, should be fur-
ther increased to the extent of at least
50 per cent. ad valorem so that the mill-
owners, may not send the medium and
coarse cloth to foreign consumers, but
release them‘to consumers in our own
country. This is the object of my cut
motion.

This cut motion is connected with
some other Demands and I should like
to make a few observations. Our sugar
industry has sufficiently grown up and
it does not require any protection any
longer. Protection has brought many
evils to the consumers. So far as the
industry is concerned, it is quite all
right; but any continuation of the pro-
tection to the sugar industry is not
conducive to the interests of the con-
sumers. I would request the hon.
Finance Minister to consult the Tariff
Commission and see whether the pro-
tec(;cion to sugar industry can be stop-
ped.

Mr. Deputy-Speaker: That does not
arise out of this cut motion.

Shri J. N. Hazarika: The cut motion
is with regard to industries.

Mr. Deputy-Speaker: Cloth includes
sugar?

Shri J. N. Hazarika: Demand No. 2
relates to Industries. By the way, I
am pointing this out for the considera-
tion of the hon. Minister.

Mr. Deputy-Speaker: A Specific sub-
ject has been shown as the subject-
matter of the cut motion. The hon.
Member cannot divert from that, 1
think the hon. Member has already said
enough.

Shri J. N. Hazarika: ‘I hope the
points that I have raised will receive
consideration from .both the Minister

of Industries and the Minister of

Finance.

Shri A. C. Guha: I like to draw the
attention of the hon. Minister of Indus-
tries to the proposal for State trading.
This matter was discussed in the House
several times; but now it seems it has.
receded almost inio oblivion. For
some time there has not been any men-
tion of this matter in this House either
from the Government side or from the
side of the non-official Members. But,
I feel that most of the corrupt prac-
tices now connected with industries can
be traced to the prevalent curruption
in the commercial section of the com-
munity.

1 would like to draw the attention
of the hon. Minister to the state of
affairs that follows when an industria-
list is also allowed to be a commercial
man. For example, the managing
agent of a textile mill sets up some
selling agency, something like a bena-
midar organisation, composed of his
own men. In the case of the jute mills,
we know the managing agents have also
been allowed to be the shippers and
exporters of manufactured jute. In
a way. they have also been entrusted
with the authority to supply the raw
jute to the jute mills. The managing
agents were making profits in all the
three stages, depriving the poor agri-
culturists of their fair price for the
jute. They were getting an almost
uneconomic price, not of course this
year, I refer to last year's prices.
The managing agents were making
inordinate proflt as shippers and ex-
porters of manufactured goods, and
depriving the shareholders of the
jute mills of their due share. The
entire corruption in the jute industry
and all the evils that the jute industry
is suffering from now, are due to this
fact that the industrialists have also
been allowed to act as commercial men.
In the case of sugar also, it is the
manufacturer of sugar who is in some
shape or other the selling agent of his
product. We find the same thing in
the case of cement also.

The only remedy for this is that
there should be State irading. The
Government in all seriousness set up
a Committee; and the Committee made
certain recommendations. The Gov-
ernment have not taken any steps ‘o
implement any of those recommenda-

-tions. 1 think the Committee made a
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definite recommendation that as re-
gards the handling of jule products,
State trading should immediately be
started. I do not know why Govern-
ment have not taken any steps. 1
think during the last two or three years
the Government ought to have learnt
enough of the evils of leaving the
whole thing to the commercial-cum-
industrial section of our community.
I would again like to draw the atten-
tion of the House to the evil system
of allowing the industrialist to be the
commercial man and to be the hand-
ling agents and selling agents of the
products of their own industry and
secondly to the necessity of having
State trading in these matters.

Then, T would like to invite the
attention of the hon, Minister of
Industries and the hon. Finance Minis-
ter to another important quesiion. I
think the Planning Coinmission on page
159 of their report has noted the im-

ortance of this matter, that is modern-
sing and renovating the plant and
machinery. Previously the excess
profits tax was earmarked for this pur-
pose. Now, I think a good portion of
that fund has been allowed to be
diverted. I mention this point parti-
cularly from the point of view of West
Bengal industries. West Bengal,
merely because of the high density of
population of over 800 per square mil_e
and because of the paucity of its agri-
cultural possibilities, has to be a highly
industrialised State. Even now,
think West Bengal contains 40 per cent.
of the industries of India. I think
last year it coniributed about Rs. 70
crores out of the Rs. 87 crores of ex-
port duty that has come to the Govern-
ment of India. For the next year also,
I think Calcutta is going to contribute
Rs. 52 crores out of the Rs. 65 crores,
estimated to be the revenue from ex-
port duty.

So, it is a matter of importance for
the whole of India. It is a matter of
vital importance to West Bengal. Most
of the West Bengal industries are old
industries, most of which were started
about 30 or 40 years ago. They re-
quire to be modernised and renovated.
Only the other day, in reply to my
question, the hon. Minister of Indus-
tries said that the Government were
devising means as to how to modern-
ise the jute machinery. I would like
to be informed what definite plan
Government has go. on this point and
how Government are going to make
the funds available to these industries
for renovating and modernising their
In this connect-
ion, 1 would like to point out another
facior. Most of the
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Calcutta were, and are even now own-
ed by non-Indian interests. It is not
so much their concern to modernise
the machinery. Their only concern is
to get as much as fossible for the pre-
sent. They care little as to how this
industry will fare ten years hence or
20 years hence. They m not give
much attention to modernising and
renovating the machinery and plant,
Government should be very careful on
this point.

I wish to touch upon another small
point and that is about cottage indus-
tries. We have been hearing of de-
centralised economy and all these
things, all these years, There ‘is also
a Cottage Industries Advisory Board
and in 1949 in the Industrial Policy
Statement also something was men-
tioned for fostering cottage and small
scale industries. But I do not think
the Government can take credit for
having done anything appreciable in
this respect. I would like the Govern-
ment to have a definite policy as re-
gards the establishing of decentrallsed
economy based on cottage ' industries
and more particularly based on co-
operative methods. From the Report
of the Planning Commission and the
‘Government’s policy enunciated in
their industrial policy, it is evident that
the Government has got an intellectual
appreciation of the necessity of having
cooperative and small-scale cottage
industries; but I do not know whether
they will have the nerve to introduge
such a system and implement that
policy which has been advocated by
them.

Shri 8. C. Samanta: The White
Paper says:

'

“The total production of cotton
textiles was about 4,080 million
spaed uoliwu y19‘g jsujeBe sprel
in 1950, while another 800 million
Yyards were produced by the hand-
loom industry.”

Now, I want to submit that the
production of cotton in India has also
increased and this may be found from
page 90 of the Explanatory Memo-
randum where it is given that from
76-2 in 1940 it has come to 262-7 in
1946 and the production of cotton and
cloth as it stands now is I think, suffi-
cient to meet the ;demands in the
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country. When we go into the interior
of the villages the people come to us
and demand the decontrol of cloth
because they see cloth in sufficient
quantities in the markets and bazaars
but due to the difficulties which arise
because of the control, they are not
able to get cloth. They find that the
difficulties of this control stand in
the way of their getting cloth. I
would, therefore, request Government
to consider this question seriously,
and decide whether the time has not
come when we should decontrol cloth.
If it is the policy of Government that
because of the evil effects of control
this system of control should be pro-
gressively reduced, they should take
steps. The Government would do well
to decontrol cloth and the people will
feel much bengfited.

Prof. S. L. Saksena: I do not want
to take up the time of the House now,
for 1 would like to speak in connection
with the Demands under the heads of
Defence and Foreign Policy.

Shri Alexander: The Government by
their import policy and by reducing the
duty on copra and cocoanut oil have
brought about great hardship to the
cocoanut producers of Kerala. The
very name “Kerala” indicates that that
is a land of cocoanut trees and the
people there are mainly dependent on
the products of this tree. About fifty
per cent. of the population depend
chiefly on cocoanut and its products
for their mainstay, for buying their
foodstuffs, their cloth. in short their
everything. And for another 25 per
cent. of - the population cocoanut pro-
ducts are their second line of defence.
In the report of the last census of
Travancore-Cochin these facts have
been collected and it is from that col-
lection that'l am quoting these flgures
and making these .statements. Now,
by reducing the duty on cocoanut—and
the Ceylon Government having taken
advantage of this opportunity to reduce
their export duty on Copra and coco-
anut oll-——the Government has been
responsible for bringing down the
price here to a very deplorable ievei.
The price has been reduced to about
Rs. 1,600 per ton of cocoanut oil and
in Travancore the price of cocoanut
is reduced by about Rs. 16 per
hundredweight. Formerly it used to
be about Rs. 28 per hundredweight
and now it is about Rs. 12. All
the same the cost of production has
gone up all round. and it is now about
four or flve times as high. Cost of
labour has gone up. cost of manure
has gone up and the cost-of many
other things connected with this
industry has gone up. It seems some
people bere think' that a cocoanut tree
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once planted needs no more attention
or money to be spent oni it. That is
not so. The land has to be dug three
or four times, manure has to be ap-
plied and so many other things have
to be done to it in order to produce
the cocoanuts. About 12 years ago
there was a slump in the cocoanut
tradg and this led to a lot of agitation
and it was as a result of that agitation
that this import duty was levied. At
that time the cocoanut producers ran
into heavy debt and Government had
to pass a Debt Relief Act and most of
the properties of these people were
mortgaged. It was only when the price
went up due to the war and nther
causes that they were able to rehabili-
tate the cocoanut industry. India is
not self-sufficient in the matter of
cocoanut, I do admit. But it was due
to the good price they got that the
people engaged in it were able to in-
crease the production of cocoanuts. We
take it that the duty was reduced due
to the pressure of the industrialists
here in North India. Here the oil is
mainly used for soap industry and hair
oil manufacture, and I may point out
to the House that only a small quanti-
ty of the cocoanut oil is used for these
toilet preparations. And as these toilet
preparations are a luxury, and even
if the prices go up in these things, the
people can afford to pay these prices.
But if the price goes down in the pro-
ducing area the poor ryots are affected
very much. You know that in Travan-
core the average holding {s only about
two acres or less.

Shrimati Velayudhan (Madras).
What about those who have no land
at all in Kerala?

Shri Alexander: They are also in-
directly affectcd by this fall in price.
The average holding is only two acres
or less, whereas in Ceylon the cocoa-
nut estates are about ten acres each und
they have taken this opportunity to
benefit their producers.

There is also a slump in the fibre
coir market and it has also affected
the price of cocoanut. Where : some of
us Members met the hon. Minister the
other day he assured us that steps.
were being taken, that the situation
would be watched and that a decision
would be taken before the session
was over. But we are yet to hear from.
him. The Deputy Minister also as-
sured us in reply lo a question that
the situation was being watched. 1 do
not know when a decision will be
taken. If it comes too late jt will ad-
versely affect the lower middle rlass
people of Kerala. With this note of
warning I ask the hon. Minisier to ex-

dite the decision and reinstate the
ﬁ:port duty so as to help the cocoanut
growers of Kerala.
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Shri V. J. Gupta: Till recently the
jute industry in India was considered
to be a very profitable one. The niill-
owners have made enormous proilts,
the exporters have made huge pro-
fits and the petty growers also have
made a lot of money. But now the
situation is very gloomy. .There is a
cloud of depression spreading all over
and we do not know whether in the
near future this depression may not
tc:;ate a great havoc in the jute indus-

I am glad to notice that our Ministry
of Commerce have been alert and have
reduced the export duty from Rs. 1,500
to Rs. 750 a ton, that is by 50 per
cent. But this reduction by 50 per
cent. in the export duty has not given
any fillip to the export of jute goods
from India and the demand from
America for Indian sacking or hessian
has completely stopped even after the
reduction of the duty. What is the
reason?

Before the war the duty was ouly
Rs. 35 per ton., But subsequently
after the separation of Pakistan from
India there was scarcity of jute in
India but there was a greater demand
for Indian jute goods. The duty was
gradually raised by the Government
from Rs. 35 to Rs. 75, then to Rs. 350,
later to Rs. 750 and finally to Rs. 1,500,
Whatever was the duty imposed by
the Government, foreign countries, es-
pecially U.S.A. used to purchase huge
quantities from our mills. They were
piling up all the materials for some
ulterior purpose, perhaps on account
of the Korean war. Even when the
duty was at Rs. 750 a ton, Americans
used to place huge orders and in spite
of the controlled rate of Government,
they used to purchase jute goods in
the black market. What is the posi-
tion today? You do not find any
demand from America even at this
reduced duty.. The mills have accu-
mulated huge stocks and the stocks
are not moving into market. The
growers are having huge stocks of raw
Jjute with them and there is no buyer.

- -

Previously the Government had
encouraged the people to grow more
jute. India has increased its produc-
tion but the jute is now lying idle.
The mills are not taking it up. In
the Vizag district: jute is grown
though it is not of the same quality
as the West Bengal jute or the jute
grown in Pakistan, which 1 believe is
considered the best by the mill-owners.
The jute produced In India is not of
the same quality all over the country.
In the Vizag district there are two
mills and the jute grown there

" is considered inferior in quality,

It is called by the name of
mesta and it is not much used by the
mill-owners for manufacturing sack-
ing, gunny or hessian. All the mesta
produced is lying with the cultivators
and unless a market is found for it,
there is no hope for the cultivators.
Where is the market? The mills are
not purchasing it and the foreign
market has gone down. There are
still some countries which may tuke
th'ls mesta for some purpose or other.
Till 1949 this mesta was allowed to
bk exported but afterwards on ac-
count of the scarcity of jute in this
country the export was stopped. Even
now the Government are not able to
see the necessity of permitting this
mesta to be exported, although it is
not of much use in Iddia and is not
required by the mills. It must be
allowed to be exported. so that the
cultivators can convert their stocks
intp monaly. There are only two
countries, France and Italy, which
take mesta. Unless immediately the
Government is prepared {o permit the
export of mesta to these ,countries,
innumerable poor cultivators who had
taken to cultivating jute at the in-
stance and encouragement given by
the Government will be ruined.

I have given two subjects under the
cut. motion. The other one Hs the
tariff policy. May 1 speak for another
five minutes?

* Mr. Deputy-Speaker: Only one sub-
ject will be allowed under one cut
motion.

Shri V. J. Gupta: I want to address
the House on the dangers of the Gov-
ernment’s tariff policy. They have to
revise their tariff policy. By doing
so the Finance Minister will be losing
a heavy amount. He has shown
Rs. 92 crores as surplus and this
closing balance may be Rs. 92 crores
in the coming year as opening balance.

Mr. Deputy-Speaker: The hon. Mem-
ber is arguing. They are two difl-
erent subjects altogether. Under cne
cut motion there can be only one
subject. However, I shall treat it us
a special case of a cut motion relat-
ing to two subjects—one regarding
the export policy which he has con-
cluded and the other on the tarif¥
policy.

Shri V. J. Gupta: Our Goverament
is anxious to get as much mceney as
possible through the tariff in the
name of protective duties. Last year
we raised the tariff on imported pen-
cils, fountain-pen inks and other
articles. As a matter of fact even
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wood screws and wire nails were in-
cluded. What is the result? Our
products have not improved. Of course
we have got a large amount of money
by the import duty but we are really
raising the price of really good arlicles
of foreign manufacture. It is a good*
idea to see that our industries im-
Efove but are the industries improv-

g? How many of our friends who
have motor cars are using Indian bat-
teries, irrespective of the import duty
on them, they are goingz in for Exide
and other foreign batteries, because
the Indian battery is so poor in quaiity
that nobody is going to waste his money
on them. When you impose a protec-
tive import duty you must see whether
the industry is improving or not. In
the matiter of pencils even the best
Indian pencil is not equal in quality
to the cheapest foreign pencil. = Why
then do you increase the duty on
foreign pencils? Let it be assumed
that Indian pencils are very good but
what is the quan’ity oroduced? The
whole country does not produce enough
pencils sufficient for one month’s con-
sumption of India. In such a case 1
cannot understand the policy of in-
creasing the import duty on the ground
that it was meant for the protection
of Indian manufactures.

Mr. Deputy-Speaker: How then will
Indian industry improve?

Shri V. J. Gupta: Wherever a good
article is produced, give it all en-
couragement., Then give any extent
of protection by means of a duty. But
actually if you look at articles like
hurricane lanterns, wire nails, screws
and other things you will find the
Indian manufacturers are maintaining
their own bad quality without any
attempt to improve it because they
are helped by the Government with
this protective duty. Therefore, Gov-
ernment should have to revise their
olicy if they are really interested in
improving the industries of India.

Shri Kamath: I have only one point
to touch upon, and that is certain
anomalies which have come to mmy
notice with regard to the grant of im-
port licences and to which I shall draw
the attention of the House. The House
is well aware, and so is Government,
that O. G. L. 11 was cancelled in 1949.
In that O.G.L. cotton and art silk
piecegoods had been included. That
means after its cancellation the im-
port of cotton and art silk piecegoods
was completely prohibited. For the
last three years this O.G.L. 11 stood
cancelled. but I find that in the cff-
cial list of import licences in the Gaz-
ette the following licences have been
granied by the Chief Controller of
Imports and Exports during the week

ending 1st December, 1951, to three
parties—I would not mention their
names, but they were granted to three
parties, three firms in Bombay—and
the value in rupees of these import
licences comes to about Rs. 25 lakhs.

Mr. Deputy-Speaker: Each or to-
gether?

Shri Kamath: Together all the three
come to about Rs, 25 lakhs. At the
time of cancellation of O. G. L. 11 and
thereafter Government had declared
and made it clear to all the importers
that no concession licences would be
granted with respect to these Itemsz——
cotton and art silk piecegoods—even
though they might have had firm con-
tracts or commitments with foreign
firms. But in spite of this declaration
and in spite of this clarification of
policy made to all importers the Gov-
ernment seem to have gone out of its
way to grant licences tn these three
parties or three firms for the iport
of cotton and art silk goods on 1st
December, 1851, that is two months
ago. If Government wanted to grant
such concession licences they should
have made it public so that other im-
porters also might have got an o?-
portunity to take advantage nt this
policy. This action on the part of
Government in granting lcences to
these three parties has created an un-
fortunate. an unfavourable impressicn;
it smacks of favouritism on the part
of Government when these commodi-
ties were prohibited and yet licences
were granted to only three parties and:
the policy of Government was not made
public to all the importers in ihis line.
An explanation is called for.

Shrimati Velayudhan: I wouid like
to oppose what my hon. friend, Mr.
Alexander has said. This may be my
valedictory speech in Parliament, but
I do not want the pecple of Keralu
to go undefended. The hon. Member,
Mr. Alexander moved a cut motion for
enhancing the price of cocoanut and
cocoanut oil. I am not going to speak
from the point of view that he ex-
ressed here or for the interest that
Ee is representing here. I want only
to speak for the poor people of Kerala.
The reduction in cocoanut prices has
come as a blessing to the poor prople
in that part of the country. They are
accustomed to use cocoanut oil for
cooking purposes and for bathing pur-
poses and ceriainly they were looking
to the day when the price of cocoanut
uil would come down., Theg is some
truth in what the hon. Member, Mr.
Alexander has said; There are people
who will be losing heavily by this
reduction in the price of cocoanut.
At the same time I must submit there
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will be an even larger number who
will be benefited as a result of this
réduction in the price. They need
even more cocoanut oil these days when
rice is short and they are ‘orced to
fall back upon wheat; they cannot take
chapatis but they may like to take
wheat in the cooked form adding co-
coanut oil to it. Then the poor peopie
have other uses too of cocoanut oil.
I do not think hair oil is a luxury for
the poor people. If the rich can use
it there is no reason why the poor
cannot. Those who have the where-
withal will buy it and for those who
cannot buy it a time may come when
they too will be able to buy it.

Mr. Deputy-Speaker: They may not
be able to buy scented hair oil, but
grdiqary hair oil they may be able to

uy.

Shri Alexander: May I know {rom
the hon. Member what percentage of
the cocoanut produced there is used
for purposes of food?

Shrimati Velayudhan: 1 nhave not
calculated the percentage but from the
commonsense point of view [ can
understand that the poor people will
stand to benefit by this reduction in
prices. There have been 'so many
scandals about cocoanut oil in  my
State. I do not think there will be
any such scandals if the price of the
-cocoanut is controlled or Lept at a
+ particular level. Those people who
sell cocoanut and its products have
been enjoying high prices for a pretty
long time. during the war and after it.
Whenever there was a slight increase
in the price, the price all over, even
in the smallest shop, was raised auto-
matically much to the disadvantage of
the poor people. There should be some
time between the c¢limax when the
price reaches the zenith and the anti-
climax when it falls rapidly down.
The price may rise due to action like
this on our part. but there should be
some time when the poor people can
enjoy.

The Minister of Commerce and Indus-
try (Shri Mahtab): During the brief
period which is at my disposal I shall
try to explain the points which have
been raised in the course of the dis-
cussion. As regards the handloem
industry, this time the complaint has
come from quarters from which this
sort of complaint was not coming, and
I am glad to notice that Mr. Gokulbhai
Bhait has at last taken interest in the
handloom industry. Many a time have
I explained to this House that the
dificulties through which this industry
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18 passing are for the time ' being
beyond our control and I shall explain
briefly how that situation-has arisen.

.

As the House knows, in the beginning
of 1951 it was clear ghat the handloom
industry was practically starving and
there was an acute shortage of cloth
on account of the export policy which
was then being followed. Immediately
steps were taken and Mr. Das will be

: ip_.leased to know that the steps which

e now suggests were taken in the

beginning of 1951, and those steps
were more rigorous than what is re-
ported in the Press about the measures
taken in Pakistan. The steps we
took were these: The mills were
asked to pack at least 87% per cent.
of their monthly production for sale
for internal consumption of yarn
here. The spinning mills were re-
quired to sell at least one-eighths of
the total quantily of yarn sold by them
in the years 1949 and 1950 taken
together. For these purposes no new
law was necessary, .because 'mnder the
existing law we could take these steps.
The result of these sieps has been that
the supply of yarn for internal con-
sumption has risen from 30,000 bales
in January 1951 to 64.103 bales in
December 1951. Practically, the supply
has been more than double by Decem-
ber, and the acute shortage which was
existing in the beginning of 1951 did
not exist...

Shri Bhatt: What was the average ..

Shri Mahtab: Please wait. The hon.
Member is new to the subject and jt
would be better if he will kindly
listen to me first. In the beginning of
1951 there was no doubt a very acute
shortage of supply of yarn io the
}Qai\dlooms. because it was only 20.000

ales.

With regard to the supply, the sup-
ply was about 80,000 bales per month
in 1949-50 and as a result of that
supply there was a sort of glut and
many cooperative societies dealing in
yarn came to grief. 1 can cite one
instance. The Madras Cooperative
Society was practically ruined and at
last Government came to their rescue
and helped them to export this yarn
Lo other countries in order ‘o save them
from utter ruin. 7That was the posi-
tion then.

Now, we have a Handloom .Commit-
tee and some Members of ’arliament
are also on it. According ‘o the cal-
culation of this }andloom Comruittee,
about 75,000 bales per month will be
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required for the total satisfaction of
the handloom weavers. As I have
said, the House will realise that we
have supplied 64,000 bales in the month
of December, that is to say, according
to the estimate of the Handloom Com-
mittee the supply is short only to the
extent of 146 per cent. and this
shortage will not create the kind of
difficulty which is being anticipated or
described here. What I am -afraid of
is this: Probably the distribution in
the States is not satisfactory.  Pro-
bably, the kind of yarn which the
h'andlooms required is not obtained
by them.

Prof. S. L. Saksena: They can get it
freely in the black market. So far
as my knowledge goes, the handlooms
will require yarn of counts 20 to 30,
but yarn of that varlety is not avail-
able in large quantities, and I am sorry
to say that it is not possible at the
present moment for the mills them-
selves to produce or for the Govern-
ment to call upon them to produce
yarn of that variety to the extent
the handlooms require. This is due
to shortage of cotton. The coarse
and medium yarn is made out of
Indian cotton and to that extent,
Indian cotton supply is short by about
seven to eight lakh bales which I hope
will be made up to a very great extent
very soon. As soon as that is done,
the problem of supply of coarse and
medium yarn to the handloom weav-
ers will be solved. Till then, the hand-
looms will have to be reconciled to the
supply of flne and superfine .yarn.
Because of the high prices cf these
varieties of yarn, it is possible that
the handlooms are not utilising them,
although there is no strict control at
the present moment over yarn of 40
counts and above. The yarn quotas
are not lifted. That clearly shows
that the handlooms do not find it pay-
ing to make use of this fine and super-
ﬁnﬁ yarn. Tha! Is perhaps the diffi-
culty.

I would request the hon. Members
who take interest in this matter to
be more systematic in their endeavour
and try to find out aciually what the
difficulties are due to. When you, Sir,
drew my attention to this difficulty in
your district. I made enquiry im-
mediately from the Civil Supplies
Officer of Madras in order io find out
the exact reason for the difficuliy, be-
cause from our figures 1 am quite
satisfiled that the shortage is not so
great as appears on the surface. We
are supplying yarn to the States and
the House will be surprised to know
that although a fortnight has passed
in between, 1 have not received any
reply and I have had to send a re-
minder for that very purpose. That
clearly shows that there Is some defect

somewhere in the internal distribution
which, let all of us try to vorrect. If
you put pressure on the Central Gov-
ernment to correct the distribution in
the States, of course individually I may
take up the matter with the State Gov-

ernments and may try to persuade
them to do the right thing whenever
any complaint is made, but to call

upon the Government of India to issue
directives to the State Governmen‘s
to do a particular kind of thing, I do
not think the House will agree {o; nor
can it possibly be done. Wherever
there is a complaint on behalf of the
handlooms, their case will be better
served if hon. Members take up the
matter with the State Governments
concerned. In these days, unless the
blame is laid at the proper quarters,
I do not think any correction will take
place. Otherwise, if you lay the blame
at the wrong quarters, the result will
be that those who are entitled to the
blame will live under a very safe pro-
tection and they will cover themnselves
up with this kind of unmerited criti-
cism. I would request the hon, Mem-
bers to find out the exact reasons for
the difficulties of the handloom wecav-
ers. It is no use referring me to what
happened in 1950. My hon. friend
has referred to a report of 1950 where-
in it is stated that unless this yarn
problem s solved weavers wili be-
come Communists. If by becoming
Communists they can get more =and
more yarn, I shall be very much
pleased. (Shri R. Velayudhan: They
have already become.) 1 do not ob-
ject if everybody becomes a Com-
munist and gets something more out
of that. Therefore, there is no use
pointing that out to us. I am quile
sure that everyone of us will lose our
balance of mind if we do not take a
systemalic interest in a thing. What
is necessary Is the taking of systematic
interest in other peoples’ aflairs.
I think the hon. members will
do well if they take up the
matter of internal distribution
with the State Governments con-
cerned, but so far as the Central
Government is concerned we have
been able by December 1851 to
supply 64,000 bales and 1 think in the
courgse of this year we shall try, as
soon as possible, our utmost to meet
the position and I think we shall be
sucressful in supplying 75,000 hales to
the States.

12 Noow

There again, another difficully arises.
Nobody actually knows how much out
of the State alloiments goes {o hand-
looms and how much to powerlooms
and other industries. Dyelng factor-
ies and various other industries are
there. A suggestion was made here
some time ago that the Central Gevern-



1899

[Prof. S. L. Saksena]

-ment should make direct allocations to
the handlooms, powerlooms and other
industries. We have given authority
under the law to the State Govern-
ments not to permit new powerlooms.
‘But the House wlill be interested to
know that in spite of that, the State
Governments have been permitting new
powerlooms. The result has been
‘that large quantities of this allotment
is diverted to powerlooms. There is
thus an internal conflict beiween the
owerlooms and the handlooms. It
s not for us to resolve that conflict,
but it is for the State Governments to
resolve it. What is to be done there?
An hon. Member suggested the other
day at the time of interpellatign that
the Central Government should make
direct allotments from here to the
powerlooms, handlooms and other
industries. Of course if the House
wants that kind of centralised control,
that can be tried. but it will te very
dificult to work it because the Central
Government have no agency to give
effect to the decisions arrived at here.
They must make use of the State Gov-
ernmenti’s agencies for the purpose of
this control and if in any State the
State Government are intent upon re-
cognising powerlooms and giving them
‘yarn allotments it will be very diffi-
cult for the Central Government to
resist it. Of course, we can draw their
attention to the difficulties of the
handlooms, but that will be merely a
persuasive measure. The Handloom
Committee is going to meet very soon
and this question will be discussed by
them and whatever steps possible will
be taken. But this conflict is not of
a minor nature. The House must
realise that the conflict which has
. arisen because of the expansinn of
powerloom industry on tccount of
electrification programmes and other
factors is one which is getting more
and more acute. That has to be re-
.solved somehow.
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[Shri Bhatt: The hon. Minister
stated that in December 1951 64,000
bales were supplied. But from the
figures supplied to me by the Ministry
it appears that 72,000 bales were sup-
plied, and the quota allotted for inter-
nal consumption in February, 1952 is
53638 bales. So I want the hon.
Minister to clear this rpoint.

The other thing which 1 want to
know is as to how much yvarn is sup-
plied to each handloom every month.]

Shri Mahtab: The hon. Member may
address himself to the State Govern-
ments as to how much each handloom
gets per month. We do not cistribute
yarn from here to the handlooms..

Mr. Deputy-Speaker:

The hon.

i Minister of Commerce and Industry is

in charge of controls and production
and distribution of yarn: no doubt the
Provincial Governments are the agen-
cies. The Centre of course bas no
independent agency. But when so
much has been said on the floor of the
House that the handloom weaver does
not get sufficient quantity of yarn even
for a day or two days, is the hon.
‘Minister going to ask every one of the
hon. Members to address himself to
the State Governments? He should be
in a position to give the information
on the floor of the House. How is i
impossible for the hon. Minister? I
am not a little surprised by this kind
of reply of the hon. Minijster.

Shri Mahtab: If the House so
desires, I shall address the State (Gov-
ernments, but their replies cannot be
received at two or three hours' notice.

Mr. Deputy-Speaker: Every hon.
Minister here must treat the whole
country as one unit. We have a
federal system of Government and
when particularly people are agitating
over this matter and it has been men-
tioned on the floor of the House to

sk hon. Members to address them-
selves to State Governments, I think, it
is not right.

Shri Mahtab: I am very scrry, Sir,
that probably I could not express
myself in a better way. The hon.
Member wanted to know as to how
much each handloom weaver geis per
month, It varies from State to State
and I have to collect the figures frcm
the State Gevernments to let the House
know as to how much varn in each
State is given to the handleom weaver.
Unless sufficient notice is given to me
it is impossible for me to supply that
information. If it is suggested that
that information should ke at our dis-
posal, some arrangement should be
made for periodical reports. We have
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tried that also. I cited an instance
just now. When you yourself, Sir,
-wanted me to secure some informa-
tion. I have not been able to se-
cure - it in the course of fifteen
days. Probably, they have got very
good reasons. . . .

Shri Kamath: Not to supply the in-
formation.

Shri Mahtab:...... for their inability
to give me the information. 1f the
hon. Member can suggest some ways
and means as to how this information
can be collected immediately, then I
shall take steps to do so.

Moreover, we have got a regularly
constituted Handloom Committee which
meets frequently. I do not know of
any occasion when their recommenda-
tion has not been accepted by the
Central Government. That Committee
is meeting again in a few days and I
think the whole matter, along with the
views expressed here by hon. Mem-
bers, will be considered by that Com-
mittee, and decide what steps must be
taken to help the handloom weaver.
As I have suggested, it will take some
time to reso}ve that internal difficulty.
My own feeling is that in most of the
States perhaps large quantities of allot-
ments which are being made are being
diverted to other industries. This in-
formation we have not yet bevn able
to get. In the meanwhile we have
asked the Census Deparitment here to
supply us the necessary figures as to
the number of handlooms and power-
looms existing in the States. As soon
as this information is available we
shall consider the question of giving
direct ‘dllotment from here to the hand-
looms and the powerlooms.
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ht:ltmd]oc;lms. Is h s
State what is the total require

each handloom? And no({v thr:te ntth;‘:.yf
are supplying 53,000 bales at what
rate It works per handloom? I under-
stand the rate comes to nearly seven
and a half pounds per loom per month.
According to the departmental flgures
provided to me the number of active
handlooms—I am not sFeaking of such
looms as are lying idle—is 98 lacs.
How many of 53,000 bales allotted for
February have been given to handlooms
and how many to powerlooms? They
must be maintaining some account in
this respect.]

Shri Mahtab: As I have said. let us
consider the whole thing in a general
way here. According to the Handluom
Committee's Report, 75,000 bales per
month will .be sufficient.

Mr. Deputy-Speaker: At what rate
per loom?

Shri Mahtab' They have calculated
that. I am sorry that report is not
with me.

Mr. Deputy-Speaker: The whole com=
plaint has been that the individual
handloom weaver does not get suffi-
cient quantity of yarn for work during
a month. If 75,000 bales are sufficient
at what rate does it work per hand-
loom weaver during the course of
a month? That is a pertinent question.

Shri Mahtab: That is true. That Is
the calculation of the Committee. I
could have brought that report with
me. If the House requires it, I shall
place a copy of that report on the Table
of the House.

Mr. Deputy-Speaker: How ‘o you
distribute to the provinces, unless you
know the consumption of each hand-
loom?

Shri Mahtab: 1 am giving the total
figure according to the Handloom Come
mittee's report.

My hon. friend says that in February
53,000 bales have been allotted for the
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handlooms. Unfortunately we have no
exact figures of handlooms operating at
the present moment. What I gather
from this debate is that the whole
atter should be properly 'ooked into
and .some arrangement made that the
handloom weavers get sufficient yarn
to carry on their work. All these mat-
ters will be very carefully looked into
and I can assure the House that what-
ever yarn will be required by the hand-
loom weavers will be supplied to them.
As a result of the steps we have iaken,
the supply of yarn has considerably
risen. It was only-30,000 bales in the
beginning of 1951. The supply has
been gradually increasing. We chall
see that the handloom weaver is sup-
plied with the necessary yarn even at
the risk or restricting power loomage
and preventing mills from extending
their loomage. I am very sorry that
in spite of all these steps even today
there is bitter complaint in many
quarters that the handlooins are not
being properly looked after. In that
case the matter has to be taken up,
and the Government of India will take
t up with the State Governments to
see that the internal distribution is
made satisfactorily so that there mey
not be any complaint in any guarter.

Mr. Deputy-Speaker: When was this
estimate of 75,000 made by that Com-
mittee? ) .

Shri Mahtab: A few months hack.

Shri Jhunjhunwala (Bihar): What is
the basis of thnt estimate? Has the
hon. Minister tried to find out as to
how much yarn one handloom will get
and how long it will work, on the basis
of that report?

Shri Mahtab: The hon. Member will
realize that the difference arises only
with regard to the number of hand-
looms. So far as I myself am con-
cerned I can say immediately how
much will be required by each. But
the question is how many handlooms
there are.

Shri Jhunjhunwala: <He says the
figures are given. On that kasis what

the requirement?

Shri Mahtab: If you want me to make
the calculation I shall immediately do
that.

With regard to the sugar industry T
am afraid it is not protected today.
The orotection has been withdrawn.
One hon. Member suggested here that
it should not be given protection any
longer. It is not a protected industry
today.

With regard to State trading which
was raised by Mr. Guha, the Report of
the Committee has been very carefully

examined but it has not yet been
found practicable as to how to give.
effect to the recommendations there.
There was a suggestion—not by this
Committee but by many Members —
that o start should be made immediate-
ly with jute trading. Even there
when the details were worked out it
was not found feasible to undertake
that in view of the violent fluctuations

‘in which the jute trade was going on-

at that time. But so far as the State
Trading Committee’s Report is con-
cerned I think even if some modifica--
tions are necessary they will be under-
taken and some decisions will be
arrived at as quickly as possible.

With regard to cottage industry I~
made it clear on the occasion of the-
last Budget debate that so far as the
Government of India are concerned,
and I made a promise then on the floor
of the House that, whenever any-
organisation or any State Government
or any individual came forward with
any scheme, the Government of India.
would help them financially. Tcday
I can say that not a single application.
from any organisation or from any
State Government or even from any
individual has been turned down by
us.

Pandit Thakur Das Bhargava
(Punjab): Will the Government of-
India themselves draw up a s:heme
and take it up?

Shri Mahtab: Cottage industries, as
the hon. Member knows perhaps.
better than myself, are a State subject.
Even if the Government of India draw
up any scheme they will have 1o trans-
fer it to the State Governments for
carrying it out. Many State Govern~
ments have got their own Cottuge
Industries Departments. and many of
them are doing very good work.
Especially in Uttar Pradesh they have .
got. a separate Director for Cottage
Industries. So in many States they
are doing it. And to individual
organisations also we are giving
grants. So far as schemes are con-
cerned we have got the Cottage Indus-
tries Board which meets regularly and
is drawing up policies and schemes.
We circulate these schemes to the
State Governments for their accept-
ance. We have also got in our
Ministry a separate Cottage Industries
Directorate and there is one head of
the department also. Schemes are
drawn up and circulated to State Gpv-
ernments and the State Governments
execute these plans. Also. whenever
for any purpose the State Governments-
or organisations recommended by them:
or individual schemes recommended by
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the State Governments come before us
we generally accept those schemes and
try to help them as far as possible.
That is the present position.

Shri Sarangdhar Das - (Orissa): May
I know what has been the result in
. the last three or four years of all these
schemes and the establishment of
Directorates and so on and so forth?,
What has been the tangible result?

Shri Mahtab: The result of the
establishment of the Cottage Industrigs
Directorate and evolution of schemes
and circulation of these schemes to the
State Governments has been expansion
of cottage industries. If hon. Member
will know it, then in many places he
can easily know the figures of the ex«
pansion of the handloom industry of
which we hear so much today. ‘Ex-
pansion’ I say definitely, because if you
compare the flgures of handloom pro-
duction, say, before the war and what
18 just now going on you can easily
know the expansion of various cot-
tage Industries. And if the hon.
Member is so much curious to know,
I can lay a Report on the Table of the
House later on.

Shri A. C. Guha: Am 1 to under-
gtand that the Central Government
has no initiative in developing coltage
industries and it is only if some private
enterprise or State Government comes
before it then the Central Government
would give some help?

Shri Mahtab: As a matter of fact
the Central Government is the co-
ordinating authority. Whenevzr the
Central Government want to develop
a new scheme, they circulate it to the
State Governments. The Centval Gov-
ernment have no agency to carry out
those schemes, except that we are
starting a scheme at Hardganj where
it is proposed to impart troining to
some trainees. , That is the oniy
scheme which the Central Government
have undertaken, and they have opened
an Emporium here.

Shri J. R. Kapoor (Uttar Pradesh):
Training in which industries?

Shri Mahtab: Various cottage indus-
tries. :

Shri J. R. Kapoor: For example?

Shri Mahtab: Various small-scale
indystries. If the hon. Memboer wants
to know the names of these industcies...

Shri J. R.. Kapoor: Not all. Only
some examples.

present moment.

Shri Mahtab: Oil pressing for in-
stance. In addition 1 can give the
House  another _information. The
Council of Scientific and Industrial
Research have set up a Commuttee. I
am the Chairman of it and scveral
scientists nre there. They are trying
to evolve some improved machinery
for cottage industries. They nave in
the Chemical Laboratories found some
chemicals by the application of whirh
the present oilseeds can give a greater
percentage of oil. If greater details
are required and if hon. Members are
curious to know these things I shall
circulate a note as to how far these
things are going on.

Shri J, R. Kapoor: Apart from oil-
pressing, weaving etc., are there any
schemes evolved for any new cotiage
industries?

Shri Mahtab: No new industry.

Shrimati Uma- Nehru (Uttar Pra-
desh): How many new cchernes have
been prepared?

Shri Mahtab: No new cottage indus-
try has been discovered by us! It is
only existing cottage industries in res-
pect of which efforts are being raade.

With regard to de-control, the sug-
gestion has been made that cloth may
be de-controlled. Even now c¢»arse and
medium cloth are being sold at some
premium. So long as that state exists
one should not think of de-control.
I would humbly suggest that there
should be no talk of de-control at the
Prices are really
coming down, but even so, although ine
prices are coming down with respect
to fine and supeifine cloth there is
still a premium on coarse and medium
cloth. That clearly shows that the
stage of considering the lifting of
control has not yet come.

With regard to copra and cocoanut
prices. the House must have known by
this time that there are two views.
Even then many hon. Members dis-
cussed with me this matter. I pro-
mised to look into the matter., It is
not a fact that the prices of copra
and cocoanut. have come ‘down after
the increased duty was imposed. That
is not a fact. The duty was imposed
in December, but the prices have becn
coming down since October., There
are various other reasons for ‘ufs. It
is not only Ceylon which 2xports copra
and cocoanut oil to India, but there
are other countries like the Philippines
and Indonesia, They also export cocoa-
nut oil and cocoanut to this country.
There is a general tendency at the
present moment for the fall ¢f prices
of agricultural production and cocoanut

Ll
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ns to be one of them. There-
?(;]f%?einstead of facing the p;‘oblem as
it arises, if we try to artificially keep
up the pmice, that might create various
other difficulties, the implications of
which may not be very easy to
foresee. Therefore, 1 toox time to
look into the whole matter very care-
fully in relation to the prices of
other agricultural productions. Here
on the floor of this House, on this
occasion, a complaint has been made
that the prices of cocoanut have gone
down, that the price of iute is going
down so also the price of cotton. In
all these agricultural productions, you

will notice there is a general tendency’

of fall of prices and these have to be
very carefully gone into and no
attempt should be made anywhere
with regard to any particular agricul-
tural commodity to keep up the prices
by artificial means. . It is not a fact
that there has been any agreement
with Ceylon for import of cocoanut or
copra. There has been no such
agreement. As a matter of fact
whenever agreements or letters are
exchanged the possible articles of
import and export are mentioned.
They have been mentioned in the
Ceylon letter and the name of cocoanut
is there. Similarly you will find that
when the letters were exchanged with
Indonesia, although copra and cocoa-
nut oil were there, nothing was im-
ported last year. The meve mention
of cocoanut and cocoanut oll. does not
mean that we are bound to import or
they are bound to export them.

Shri Lakshmanan (Travancore-Co-
chin): If as a matter of fact when the
prices were going down from October,
why is it that Government thought it
fit to reduce the import duty?

Shri Mahtab: That is a different
consideration altogether. It is not to
oblige anybody else. This again Iis
our internal affair. It is not that

import duty is reduced or increased.
The matter was taken up much earlier.
It was given effect to in December.
All these, of course, we will take into
consideration when we .will try to
find out whether the prices which
the cocoanuts were obtaining in Octo-
ber were abnormally high and whether
the fall is really a normal fall or
whether it is an abnormal fall. All
these factors have to be taken into
consideration.

Shri Alexander: May I ask whether
the cocoanut committee, a statutory
body, has been consulted? 1Is it not
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constituted of the various interests

concerned?

Shri Mahtab: With regard to the
reduction or levy of duty, nobody is
consulted. Otherwise, it will go round.
How do you expect us to consult any
non-official body in this case? There:
has been a suggestion with regard to"
the jute industry that mestas should
be allowed to be exported. The other
day at the time of interpellation one
hon. Member wanted to be assured
whether there was any exception to
that rule or not and I made it clear
that as a rule the export of raw jute
is prohibited. Raw jute is not export-
ed. Here is a suggestion that mesta
should be exported. If we begin to
export raw jute of any kind, it will
create so many complications which
it will be very difficult to handle at a
later stage. But even then I shall
look into the matter. I cannot say
yvhether‘ mesta is such a variety of
jute which can be easily distinguished
from other varieties and whether there
Is any use of mesta at the present
moment or the fall of price of mesta
is a normal fall or whether there is
an abnormality about it. 1 must sy
that this is the first time that T know
of thls.complaint from Mr. Gupta.
Otherwise no such complaint has beent
made from other quarters and parti-
cularly.from the jute trade and indug-
try which are very well organized.

With regard to the tariff olicy, a
the House knows, we have egtabgsheg
a Tarif Commission, The point
raised by Mr. Gupta was that in
spite of glving protection to the local
industries, ' they are not  improving
themselves. This point was thorough-
ly disrussed when the Tariff Commis-
sion Bill was before the House and in
order to provide for that, the Tarif?
Commlssm_n has  been authnrized to
keep a strict watch over the industries
and if at any time they find that any
industry is not taking advantage of
the protectlop, then they will make

With regard to the com laint

by Mr. Kamath about O.G.I,i. 11, c?t:g:
piecegoods, hon. Members' will remem-
ber that in reply to Mrs. Swaminadhan
on one occasion, I mentioned this.
O.GL. 11 was cancelled in 1949 and
cotton plecegoods were varticular

metioned in the O.G.L. It was derided
at that time that no cotton piecegonds
would be imported from other coun-
tries.  After that several partieg
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came forward to complain that they
had made some firm commitments
with parties in foreign couniries and
further complained to Government
that they were held legally liable to
pay damages because of the cancella-
tion of this licence. Accordingly, the
Government of India appointed a Com-
mittee and the Law Ministry as well
as the Committee examined the cases.
The Committee consisted of repre-
sentatives of several Ministries and
1 think Mr. G. L. Mehta was also a
member. That Committee went into
all individual cases of alleged firm
commitments, After coxamining all
the details they found out that certa:n
cases were really bona fide firm com-
mitments. Accordingly licences
were issued only to those firms who
were considered as having entered
into bona fide commitments with
foreign countries and the names of
the firms which the hon. Member
mentioned here belong to the same
category and besides this no other
category is there and all the com-
plainants, as far as my knowledge
goes, were satisfled with the thorough
investigation which was made by that
Committee. That happened, I think,
towards the beginning of 1950 and
then the Committee finished their
work, I think, in September 1951, snd
they took a pretty long time to in-
vestigate into the merits and demerits
of every case and came to the con-
clusion that the licences saould be
issued. Otherwise there would be a
legal liability as advised by the Law
Ministry here.

Shri Kamath: May I know whether
after the O.G.L. was cancelled several
established importers made a repre-
sentation to the Ministry that they too
had similar commitments with foreign
firms but they ~were cefused, while
these three firms who are comparative-
ly recent comers into the trade were

given licences, and if so, whether the ~

hon. Minister is prepared to place
on the Table of the House a statement
glving the list of the firms which ap-
plied for such licence, and why many
were summarily refused, but these
three were granted?

Shri Mahtab: I shall be very glad to
place a report on the Table of the
House. The Committee nave discuss-
ed the case of the established irpporters
whose licences were cancelled. The
importers complained to the Govern-
ment and those cases were looked into
by that Committee and that rennrt I
shall place on the Table of the House.
evs regards the naﬂx;t}es of .the firms, it

as an open ng. There wa
nothing secret about it. y

I think I have dealt with all the
pointg which were 1aised and 1 am
sure hon. Members, if they ‘are kind
to me, will not expect a detailed reply
to all the points which have been rais-
ed. With regard to some of the cut
motions, I got notice, at 12 o’'clock
last night and I had to collect as much
informa‘ion as possible early this
morning, since the House sits at 8-30.
I think when next “ime the Budget is
presented and discussed, whoever may
be in charge will give detailed answers
to the questions.

Shri Kamath: Will you not
charge ?

be in

Shri Jhunjhunwala: In view of the
fact that the sugar industry enjoys
the same advantage in the form of a
revenue duty which it was enjoying
in the farm of a protective duty, do
I understand the hon. Minister to say
that for all practical purposes, the
sugar industry is not at present
considered by the Government as a
protected industry?

Shri Mahtab: If I may be permitted,
I would like to put a counter-quesiion.
Is it suggested that the revenuc duty
should be abolished?

Shri Jhunjhunwala: I do not suggest
that. I want to know whether you
regard it as a protected industry for
all practical purposes or not.

Shri Mahtab: Revcnue duty is not
considered as protective duty. That i’
my opinion. .

Shri Jhunjhunwala: Revenue duty -
is not considered as protective duty.
But, in view of the fact that the
sugar industry......

Mr. Deputy-Speaker: Why  this
argument?

st wg: AEAg = A A
R4 AN fFrd § 8.

“Cenment touched new records.
Cement production was double
that of 1948 and half a million
tons. more than the 1930 produc-
tion of 3.1 million tons.”

A T g IHNR wEr ar fe

“The present output of the
cement industry s considered
adequate to meet all ersential
demands and with the antiripated
increase in production in 1051,
the possibility of removing control
g‘\ite'f distribution is being examin-
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[ # g ]

& qraar Fgan % Far feedeqma
(distribution) % I Fit FIT
(control) § ag i@ gzma stram ?

[Shri Bhatt: The Report for 1951-52
submitted by the hon. Minister says:

“Cement touched new records.
Cement production’ was double
that of 1948 and half a million

tons more than the 1950 produc-
tion of 3.1 million tons.”

And last year he said:

“The present output of cement
industry is considered adequate
to meet all essential demands and
with the anticipated increase in
production in 1951, the possibility
of removing control over distri-
bution is being examined.”

I would like to know whether the
control over distribution would now
be removed?]

Shri Mahtab: That was examined
very thoroughly and at a certain stage
we were thinking in terms of decon-
trolling cement. But, gradualiy it
became clear that because of transport
difficulties, and because of various
other difficulties, although there was
a surplus of cement in some parts of
India, there was complete shortage
in other parts. Although there was
surplus in South India, there was
scarcity in Bombay when we had
somehow to bring South Indian ce-
ment to Bombay. There are various
other factors. Now, some steps are
being taken to remove this disparity.
There is no proposal to decontrol at
the present moment.

Mr. Deputy-Speaker: 1 should like
to know how many of the cut motions
are pressed.

Shri B, K- Das: I beg leave to with-
draw my cut motion.

The cut motiqn was, by

withdrawn.

Shri J. N. Hazarika: I beg leave to
withdraw my cut motions.

The cut motions were, by leave,
withdrawn.

Shri A. C. Guha: I beg
withdraw my cut motion.

The cut motion was, by leave,

withdrawn.

Shri 8. C. Samanta: I beg leave to
withdraw my cut motion.

The cut motion was, by leave,
withdrawn.
Prof. 8. L. Saksena: I press them all.

leave,

leave to

Mr. Deputy-Speaker: But, he did
not speak at all.

Prof. S. L. Saksena: I
speak on other cut motions.

Shri Alexander: 1 beg leave to
withdraw my cut motions.

wanted to

The cut motions were, by leave,
withdrawn.

Shri V. J. Gupta: I beg leave to
withdraw my cut motion.

The cut motion was, by leave,
withdrawn.

Shri Kamath: My cut motion may
be put to vote formally.

Shri Bhatt: I beg leave to with-
draw my cut motion.

The cut motion was, by leave,
withdrawn.

Mr. Deputy-Speaker: Now the cut
motions of Prof. Saksena.

The question is:

“That the demand for grant on
account under the head ‘Ministry
of Commerce and Industry’ be
reduced by Rs. 100.”

The motion was negatived
Mr. Deputy-Speaker: The question is:

“That the demand for gcant on
account under the head ,‘Ministry
of Commerce and Industry’ be

reduced by Rs. 100.”

The motion was negatived.
Mr. Deputy-Speaker: The question is:

“That the demand for grant on
account under the head ‘Ministry
of Commerce and Industry’ be
reduced by Rs. 100.”

The motion was negatived.

,(s-Mr. Deputy-Speaker: The question

“That the demand for grant on
account under the head ‘Ministry
of Commerce and Industry’ be
rdeuced by Rs. 100.”

The motion was negatived.

; Mr. Deputy-Speaker: The questjon
s:

“That the demand for grant on
account under the head ‘Ministry
of Commerce and Industry’ be
reduced by Rs. 100.”

The motion was negatived.
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3 Mr. Deputy-Speaker: The questjon
S

“That the demand for grant on
account under the head ‘Ministry
of Commerce and Industry’ be
reduced by Rs. 100.”

The motion was negatived.

isMr. Deputy-Speaker: The question

“That the demand for grant on
account under the head ‘Ministry
of Commerce and Industry’ be
reduced by Rs. 100.”

The motion was negatived.

Mr. Deputy-Speaker: Now the cut
gmotion of Shri Kamath.
The question is:

“That the demand for grant on
account under the head ‘Ministry
of Commerce and Industry’ be
reduced by Rs. 100.”

The motion was negatived.
Mr. Deputy-Speaker: The question is:

“That a sum not exceeding Rs.
23,57,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges ‘during the
Year ending on the‘3lst day of
March, 19533, in respect of ‘Ministry

y ”

«of Commerce and Industry’ .
The motion was adopted.

Mr. Deputy-Speaker: The quegtion is:

“That a sum not exceeding Rs.
46,14,000 be granted to the Presi-
dent, on account. for or towaris
defraying the charges during the
year ending on the 31st day of
March, 1953, in respect of ‘Indus-

’ 9y .

tries’.
The motion was adopted.
Mr. Deputy-Speaker: There are\no
(:uzi TOﬁons regarding Demands Nos. 3
and 4.

Pandit KunzZru: I wish to speak on
the third Demand.

Shri Kamath: As the House s
racing against time, may T request that
the more important Demands may be
taken out of turn. We may not
strictly adhere to the order in which
they are listed, but take up Defence
and then, if the House is agreeable,
-f‘?reign Affairs or Food and Agricul-

re.

. Mr. Deputy-Speaker: Pandit Kunzru
wants to speak on Demand No. 3.
Shri Kamath: That is Defence. The
third major head.
Mr. Deputy-Speaker: Demand No. 8
relates to Commercial Intelligence and
Statistics.

Pandit Kanzru: I wanted fo  speak
on Defence.

Mr. Deputy-Speaker: I shall take up
in the order in which the cut motions
have been tabled. It is ¢pen to hon.
Members not to move them or to
speak on them. There does* not seem
to be unanimity in this matter. The
House will now proceed to Demand
No. 5. The Demands in respect of
which there are no cut motions will
be put in the end.

DeMaND No. 5~—MINISTRY OF
COMMUNICATIONS

“Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding Rs.
2,05,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges auring the
year ending on the 3lst day of
March 1953, in respect of ‘Ministry
of Communications’.”

DeEMAND No. 6—INDIAN POSTS AND
TELEGRAPHS DEPARTMENT (INCLUDING
WORKING EXPENSES)

Mr. Deputy-Speaker: Motion is:

‘‘That a sum not exceeding Rs.
12,83,05,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
Year ending on the 3lst day of
March 1953, in respect of ‘Indian
Posts and Telegraphs Department
(Including Working Expenses)’.”

Rural post offices, amenities to staff
and Sunday service

" Shri Bhatt: I beg to move:

“That the demand for grant on
account under the head ‘Indian
Posts and Telegraphs Department
(Including Working Expenses)’ be
reduced by Rs. 100.”

. Mr. Deputy-Speaker: Cut motion
moved:

“That the demand for grant on
account under the head ‘Indian
Posts and Telegraphs Department
(Including Working Expenses)’ be
reduced by Rs. 100.”

Nt wz ;AT gumaw W,
# fom faoedt ox o wEm ¢
I # w7 dwe e o fren qey
g SEHfaor & ot e ¥ 0w wEr
¥ F A gt ot 3 apn
& swET & a9 T T w7 Iedr
fieqr wr
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“I regret to inform the House
that the Budget position is so tight
for 1952-53 that there is no pro-
vigion at present for opening post
offices during the coming year.”

TF I @ S I o fawr welr
Nt A A frar g, 9W ¥ Wg 3©
aRT g ag T § AR S A
gtwd ( Surplus ) & g feam,
T TTE AEEH & SuEeT 5 Ofa
qF I ITT IR F g7 W
M N SgET SRS g, ofed
A, FRUW 9T TE § WK
wWiod T F14 FY g9 90T T T |
g S g R g R gfa wiw §
Sy wrfgg e wiEl & @W &
3§ &1 s frear fggd 1 kR gfa
& 9Tq g w1 Y AT Tfgd | g
NfemiFamrEmd wF
AN TR A oqEEy & N I Eg
7 AR N oy 3 g,
A A TF THATT G | G FA
N fifs 73 5L a0 ¥ sfemw
g ¢ IR s R, A
HE wae AT r s
g fF a1 & A e oY
¥ FE fr qg I o faww ave
FTF JEAWF @H I9 W ST
froe ¥, mifs o ok e faw
A wfe & wWrd ok 38 o Of

 FImMEs g 9w af § 3z A

woar @ #aR fawae wfe @
w® |

® AT A 9 FT A GAAT [G

g Ofew IR A avh wiw &

;an'(vrﬁ‘

v e o e

RUUR  #F e &
TEd 9% W N T @ N @
“Extension of postal facilities”
9 ¥ aTHE 3T w1 T o gw

General Budget—1952-53 4 MARCH 1952 General Budget—1952-53

@R e

st w3 § R g g e Y s
T AR AW A weAT ST W
faon & oot G R A @ A A
va F<ar g £ Sy wer off s A
FI @ A @Oy = ¥/ &
AT F T AT AR A F A F
T & g W § 5 9wl
oft § oo w9 g T faATmr w9
FRWR gaTeT AT T e &
RN FH femgwm & fa &
AR g Y T I F fgwm W
qgFW AT A1 FE AR A A §
T H AT qFAT | § 9T § qg FgAl
wgar g f5 s g anfes @
I @ &, T AR A1 T
&7 rat AN FE A fagor w71 g9
For aifgd, o v, wEw @R
faedl HY a2 & WU B TAIF A
#T I TG SN AfEd AR F AF
f gEX sva g, AT AT &l A,
AR & fa o F qied A e
e % famg
@ 1 T ot S =R | ag 9T §
fe o & o & &, 3fFT ag
yeX AT wrfEgd  wifh g A
1 T A fAea & o N gHEd AR
agfaemsi &1 g w9 §
I FY T FE FT Piferr FAT 00T

g 3% ¢ & wfafom qfes.
#to snfedw (Public call offices)
> T § 9T I ) do § - @l
s g€ & | F g § 7 oo
N aE oW fFoE IE | e
N g I E g ofew & a8
Tt wgw 5 oag o9 W ¥ AW
1 quaE #L, F IT W gy

1016
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T8 e FE ArEAT , A off T
# =t o O g, i wgt Tafew
e afEw N e arfeaw
@ R wIfgd | gg S OEene
e e afedw ( Extension
of Post offices ) # =w &
w® @ Iw § ok Ay g afed
T T CF @ AT AT I FT AT
e atr ¥ feemr s g 5 o=
o 9T B8R 9Re ARy §
FMEN R FHFAE A §
3T & @R T TAAW AF & AT Y,
T I X FT TST 81 Th < X § T
dFt F OF gTeey | e #
T A 3T M & & ar w1 T
§ a1 9 S | AT FFETEAT BT TS
g fo oad T ael AN 99 &R
aifm & w1 god g, '
T Y T AT AT T | gT B0
N R * fAm § oe O e
T @ § 99 § I g O A% av
F ¥ AT B I IRl | TR
el ¥ @ ¥ ol W fm w
arfad & @R+ fod e W
AR @ T N AT H g
& 1 g w9x FEf & faqw  awear
qr @ § |

TF U qIT AT AT A AT w
sqr feoT AEm g AR ag g €
go®w ( Trunk Call ) ¥ =t
dor four o & @S9 W Wy
fema &\ o ¥ g% ®Ye femr amar
& 3 gl g I W 3% Ao G

g 3@ wr fegw  (Distance)
a9 % S®aw  ( Exchange)
Y faraar @ & ferg e o< G foar

arer & | R T § Mg
T I TS WA @ I

FAT W} WMgT S, ®TOwW
TE § 99 w7 ey AT Smaw &)
&% F1ew (Personal Calls) ¥
TXH I Y F AU W AT
oY qATT g § vud o & srew WA
I WY wATE AT g | agr feeA W
# garg arwg ¥ o
§ aroey =g fowr mwy & & feedy
1 R A g, ¥fww sw fegr
#1 & fow & s 69 ¥ w1 aEadr
&7 1 AT o e Wt www A O
# agf gwwan f5 @ arey & e
# qTYT oo THFATATT AT I9 ¥ w7

farear & 7 9ar A avvew w Sy
#q7 wawa e, dfw  qrewT e
T ST Z TAN F3, A T F v
Y ITH G TR 1 g A
g T ot § @ s
ifgd AR SO F fawg § 4 &€ ac
= fafrex & ft s e g v oy
oW 0¥ mxfEdr ¥ owe W
fors ST wET ATEET & TR AR
AT ag  FAEN FY AT @
aTfEd |

qWEW A T OF A AT aw
ww feem aE § AR 3w amg
ug & fr g g A e o g,
I ¥ H F AW g7 i wgY A 7w S
g @ IR T AW I g, Bfew
g fod aft eaow A amard
R @ A Al AR & qgdy
grom o &t & amor € % Iud Ak
wdrel A g€ & 1 o wgn g R
T8 9T T WA & 7 ¥ 48
a feey fr ol s & g
g § &< g s g, OF wsx 7 fme
9T ¥ f&® @y qgEar g @
wg fe  AwE et ot
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[fr=g]
T FY A<E AT AT AT I K HAS
# o FY ffTE F4T
Mr. Deputy-Speaker: You have taken
‘ten minutes. .

sy wg: wrw Fifwm, & o AT
g8 g qredr 9w g

[English translation of the above
- speech]

‘Shri Bhait: Sir, I intend to speak
1mainly on the subject of rural pust-
offices. In reply to a ques};lon by
Shri Samant, the hon. Minister had
said the following very apologetically:

“I regret to. inform _the House
that the Budget position is so
tight for 1952-53 that there is no
provision ut present for opening
post offices during the coming
year.”

On one hand the budgetary position
as revealed by the hon. Minister of
Finance is so very encouraging that
the hon. Minister has preseated a sur-
plus Budget this_ time. But on the
other hand the Deputy Minister of
this particular Ministry comes for-
ward apologetically to say that fcr
want of necessary flnances they are
handicapped in promoting the cause of
rural post offices notwithstanding
'their keen desire. to do something in
this behalf. You can well realise
that every modern facllity should be
extended to the villages and its benefits
made available to the people there. It
is our general policy to open post
offices in every wvillage or group of
villages having a population of 2,000
or more. We have been pursuing {hat
policy for fairly long now. But this
time its pursuance has become doubt-
ful. The hon. Minister should insist
on necessary funds being made’ avail-
able by the hon. Minister of Finance
so that the progress made so far by
the Posts and Telegraphs Department
;net:,v be maintained and assured in the
uture.

I do not want to read out long
extracts. I shall, however. like to
draw his attention to a whaole para-
graph occurring on page 15 of the
Report for 1951-52 under the caption
“Extension of Postal facilities”. I
hope he will maintain the progress
made so far in the extension of this
facility and I further hobe that both
‘the hon. Ministers concerned also and

particularly the hon. Minister of
Finance will pay particular attention
to it. Regarding the Posts and Tele-
graphs Department, I have pruise for

the manner hon. Deputy Minister of

Communications has discharged his

responsibility in respect of this De-

partment and I offer him my congratu- .
lations for the same. I also hope that

he will be able to show still more

progress, if this Department is again

entrusted to his care. Again when

there has been an improvement in our

financial position I would like him to

make arrangements for the distribu-

tion of mails on Sunday in villages and

towns also. They should not confine

their attention to only big cities like

Bombay, Madras and Delhi, This

practice should be extended to other

towns and cities as well. The Govern-

ment must pay their attention to this

side. It is true that some extra

expenditure will have to be incurred

on this account, but it is worth in-

curring, because efforts must be 1nade

to remove the inconveniences that are

being suffered by the people as a

result of non-distribution of mails on

Sundays. -

It ig.true that additional call offices
have been onened and of -late there
has certalply been mn Increase in their
I want to draw the homn.
Minister’s attention to conditions
vertaining in Rajasthan. He himself
comes from that State. But theireby
I do not want him to treat that State
on a privileged footing. Anyway
there are places in Rajasthan where
such public rall offices and telegraph
offices are very badly needed.  The
extension of post offices scheme fis
commendable indeed and the need for
such a.scheme is vitally felt. There
is. however. one thing which deseives
his particular attention. The em-
ployees attached to small post offi~eg
are not given good residenvial acrom-
modation. What are the conditions
prevailing there? A 8 % 6 riyom is
hardly sufficient for any family. Ttere
is no varandah or store a'tached to
the room.  You should particularly
imagine the plight of inmates in the
rainy or hot summer months. We
are spending huge sums of money on
the development of cities. Should we
earmark a little sum towards the con-.
struction of suitable quarters for rural
postmasters or the lower grade posial
employees. it shall go a long way to
improve living conditions for them.

There is one more point to which I
draw your particular attention. I
would like to know the basis on which
the charges for trunk call§ are calculat~
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«d. How the distanre of the exchange
vis a vis the place of such calls and
the destination is determined—u:av for
instance, what will be the distance
taken in case of trunk-calls booked from
Iranpura to Jodhpur via Beawar-
Ajmer? Shall the entire royte con-
_stitute the distance? Further, I con-
gratulate the hon. Minister for (he
concession granted for personal calls.
There is a telegraph office located in
the Eastern Court which pears a bouard
in Hindi with the word ‘Taralya’
written on it. I am certainly 2 prota-
gonist of Hindi but I am not in favour
of such Hindi as may create confusion
in the minds of people and which they
-cannot understand. I fail to appre-
ciate what we lose by substituting
targhar for taralya. People can
understand targhar very easily while
taralya is not quite clear to them.
We should use simple words of Hindi.
I have conveyed this idea to the hon.
Minister of Railways also many times
‘before.  You should use only such
words of Hindi which »ur public in
general can very easily understand

-s0 that ultimately the language may

-develop into a commonman’s language.

In conclusion, I want o boing to
your notice one incident. 1 enquired
the postmen of my area as 15 how they
were passing. The reply was an in-
different one. = While expressing con-
‘tentment with their lot. tney told me
that for them ‘Swarajya had not yet
«come. They were just in the same
conditions as before the advent of
independence. There has been no
improvement. I expect every Govern-
ment employee to feel conteated. It
pains me, ‘however. when I find him
otherwise. I hope the hon. Minister
will take a note of this and try to im-
‘prove things.

Mr. Deputy-Speaker: You have taken
,ten minutes.

Shri Bhatt: I am sorry. I conclude.
qwewr Juadt (fr ow wgre)
AT IaTegE N, F swAT wde
arar § f5 dfs ot oF A
T } Yy Ay &7 s fear g,
gafed @ W gAwT AT = 7 &
{1 & I W ggEE A oaRR
FTHTT T 417 gt SR ¥ srHATy
YT areadd Ay sqareat & A A faew
1@ 7 ok 6 o fs oR
TImAgr g ¥ 3 ag Iw

1922

fre fear ar f5 aoe WY o feafa
¢ 39 ®) ¥ay gu fa o g7 am
¢ 7 aafer arar § A fae arfy )
S AW W fed A9 TwER ™
®N 7 @ AW, a8 ) owRr oo
gFaT | g EW G Y A & R
AT I & qX EF a0 FT AEH
oS fear R oo A% @ aw
TW A AT AT @ g W
ST FT ST ATAT AT ITAT HT TE-
T WX 3T Y A § e R
W@ AT sy & @ & 1 e Aifr W
WA # @Y gU AT qg q@q FQ
W g v fod a ot §
g P TwAE g &N F
| o TF F | T A LR¥Y A w-
AT & v fod o, At ST ¥
A FAS Qoow AW TH WY ?
5 fd sve @1 A o7 9% @
W foam & deyr & g ¥ S 4
& ag FTem Ay Y ot 5 aga ofter
@t I TwE @S A qE, g
a7 R4t # oo & e A
7g s&T A1 T v @Y @ R ug
ey AT qE 9w g &Y
€ &1 & frdgw e fr onft a8 W
W T FET & AT N oA
a1 SRR w7 78 wiferw & o W@y
¢ & &k 7 B oraw T 7 frwre
Ty WX sgEeqT & o R oarfe ag
gfqur Al & ag=w o |

A0 a9 I wf qg 9
Y fir ot T fr & wbard & 9%
WA & a 998 T annfe Ag &
7g wrr e § e oag egfaar @
ot § a fa7 ofs fer W@ W v
w g o g1 ¢ 1 9§ @ gl Aoy
gwen & f W afze @ o€ &,
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[0 T agrEe]
¥fwa @ & TF fawmr &1 9@ @
am & frg agt e ot s
art § fF @ F1e § 4fF 3@ & I
faw frm fage owem@ &, & ®
et &1 oz € f svwmma AW
e #1 9ge four s @ o off
fram ®= # S sglauT gAY wW-
aift # € 9w = T FA & foxr
Wt weEs wae fear o @ € R
7z @ o o & gT @ wan o ®
e & g i ot ot wifr g
7@ qgF ¥ A fafady & 7w sgfaan
W FH T fod § o0 1@ I
# sy | ‘

AT A TF TH JOT § g AT &
for f5 Y g% Fw et € I W
fra a<@ 9T qW FA g &, X I
wa1 g fr ag Meae fed= (Radial
distance ) & T 9T Y g
¥ fega & @an & X 99 & AW
qr 7g «}X fuffa & ot & 1 @
foefa® & SEIH N ITB TEEAR F
T ¢ & ST & foa #§ I W 9w-
X X gEAT E WA H IT R T
feg @ g & SER e f
dzw femw afee 9x “Faia ara-
wq’ femrgam g | & AT g fF 9w
w gurE 5 “aren’ & em e
‘e’ g Wl ag amr &
gt ‘araer”’ 1 sng ‘ared” @
w3 fear SmET | qE Agd W W
€, T Ok € T ¥ § ave g
E

et w1 ag FE fE oy
a6 arf qg wE A a@ A
g ¥ ¥ 9ga & A wE € sy

g s, e o oY A N &
BaT &g T RO AT A g mar &
ffm &l ® oww smfawd g
T E ITH ¥ ¥y T E I AT qiw
W@ WE ar 39 F7 faw gqar & aw
war € fF ST A o agfawd w@
Y & 1 ag wm wW Aad TEar
ST & ¥y Imfaw g @y wE | &

AT g f ol W At T e

&\ @ waw o St wfearat &
szt raarft &, a8 99 faawnd S #y
=zd sarer €, € ag o wan g fe
wgme #r fawad ww # fa wfw
agdt widy &, freg a@ FET fr TR
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framr & s A afuw we A
(cut motions) 7ft dm fird, <
Y YA W wegarg 2ar § e faer
. Tl amafa & ag g AT A @A
5 F A E | § AT FT AT

'f'

[English translation of the above
speech]

The Deputy Minister of Communi-
«cations (Snri Raj Bahadur): Sir, since
the only hon. Member who took part
in the debate with regard to the de-
mand has spoken in Hindi, I deem it
my duty that I should also reply in
Hindi. I am thankful to him that he
has drawn Government’s attention to-
wards the opening of Post and Tele-
‘graph Offices in the rural areas. There
is no doubt that a few days ago I in
reply to a question had said that the
‘budget position was so tight that it
was difficult for us to get all that
-amount which we required in this con-
nection and we could not say how
many new post offices would be open-
ed in these areas in the coming year.
‘The hon. Members know that all pos-
sible efforts were made after indepen-
dence to extend postal facilities to our
rural people and they know that pro-
gress is being maintained in that
direction. It is in accordance with
‘that policy that I feel happy to inform
the House that during the last four
Yyears eleven thousand post offices have
been opened in the rural areas. Taking
1941 census figures into account, only
1707 villages remained where post
-offices could not be opened and which
had a population of more than two
thousand and it was hoped that these
facilities would soon be provided in
‘those areas also. But according to
1951 census, the figures have increased
‘three times and the number of such
villages is now abouj} flve thousand
-and flve hundred. e have yet to
complete this work and as he has sug-
gested, all efforts are being made to
make a provision in the budget for
extending these facilities to the
‘villages.

Then he said that there were no pro-
per housing arrangements for the
employees of the Post and Telegraph
Department. There is no doubt that
this problem is there and it is becom-
ing more and more acute. In bigger
cities the problem 1is all the more
difficult but the Posts and Telepfrafh
Department is fully alive to this In-
convenience.

I may, however, say

that the country is faced with many
problems of vast magnitude and we
have to see which problem needs prior
attention and solution. With all this,
the Government are doing their best
to remove this difficulty. The very
nature of the problem is such that it
cap be solved only gradually and I
hope the Ministry will spare no means
{0 do away with it.

. The hon. Member had asked a ques-
tion as to how the charges are calculat-
ed rur the trunk calls. 1 may inform
him that the rates on which trunk
calls are charged are determined on
the basis of radial distances. I may
also thank him in reply to his thanks
on this matter. My thanks are due to
him because of his suggestion that the
words ‘Kendriya Taralaya’ written on
the Central Telegraph Office
should be replaced by some
commonly understood words.
‘Targhar’' is certainly a better and
common known word than ‘Taralaya’.
I quite agree with him on this point
and the word ‘Taralaya’ will soon be
replaced by ‘Targhar’. Then, it is not
a new thing for the postmen to say
that freedom has not yet come. I

“have, heard' many people saying that

freedom has not come. Well, I can
only say that expressing complaints of
this sort has become more or less a
fashion of the day. But we must
consider one thing and it is that
people always complain more of their
grievances and difficulties than they
talk of the relief which they might
have got. Even if a major part of
their difficulties are removed, they
would not mention it, but would always
complain about their inconveniences,
however small these may be. I admit
that postmen are undergoing all those
difficulties whicl. people of the middle
class are feeling today I know that
the problem of ever increasing dear-
ness, which they have to face, is get-
ting more and more acute. But to say
that nothing has been done in this mat-
ter and that freedom has not yet come
does not seem proper. If freedom
only means that people should get fat
salaries and should have enough to
save also, then it is a different matter
altogether. I have only to submit that
effort« are being made to provide
possible facilities to the posta) staff
and it is our endeavour to see that
they get the same benefits as employees
of the corresponding categories In
other devartments get, and if thetr -
salaries are compared with the salaries
of those. who are working in the same
categories in other States. T may say
that postmen are not losers in any
wav.. Of course, we are trving to re-
move the difficulties caused bv high
prices so that people may be able to
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maintain themselves with the salaries
they get.

With these words I thank the hon.
Members of this House who have not
moved many cut motions on the De-
mands of this huge Ministry and ‘are
prepared to accept this Demand with-
out any objection. I am really grate-
ful for this. :

Shri Bhatt: I beg leave to withdraw
my cut motion.

The cut motion was, by leave, with-
drawn.

qu. Deputy-Speaker: The question

“That a sum not exceeding Rs.
2,05,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1953, in respect of ‘Minis-
try of Communications’.”

The motion was adopted. °
hMr. Deputy-Speaker: The question

“That a sum not exceeding Rs.
12,83,05,000 be granted to the Presi-
deht, on account, for or towards
defraying the charges during the
Yyear ending on the 31st day of
March, 1953, in respect of ‘Indian
Posts and Telegraphs Department
(Including Working Expenses)’.”

The motion was adopted.
Demanp No. 7——ME'rEonnLogv
Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding Rs.
34,73,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1953. in  respect of
‘Meteorology’.” :

Agricultural Meteorology in India-
Shri S. C. Samanta: I beg‘z to move:

“That the demand for grant on
account under the head ‘Meteoro-
logy’ be reduced by Rs. 100.”

Mr. Deputy-Speaker: Cut motion )

" moved:

“That the demand for grant on
account under the head ‘Meteoro-
logy’ be reduced by Rs. 100.”

Shri 8. C. Samanta: Mv cut motion
refers to agricultural meteorology In

India. Our country is deficit in food

and we have to devote our whole-
attention to the production of food.
This department greatly helps us in.
the “grow-more food” campaign. But
I am sorry to learn that this depart-
ment is not working to our satisfac-
tion. The meteorological observations
which are made cannot help the agri-
culturists to the extent they want. It
is a matter of joke. namely the
weather forecast in Delhi the other
day which surprised everybody. It
was forecast that there will be fair
weather but to our surprise it rained-
on that day.

Shri Raj Bahadur:
date of the forecast?

Shri S. C. Samanta: I am referring-
to the speech of the President which-
appeared yesterday in.the newspapers,.
where he has mentioned it as a joke,
namely the forecast of the weather in
Delhi. I want the Ministry to improve-
the methods of meteorological obser-
vation and survey. Even in other
places many a time we find that the
forecasts do not come true. So I want
the Ministry to be very careful in the-
matter. I find in this year's Budget
that more money has been demianded
and so it is a legitimate grievance that
the working of the departmeqt should
improve to a great extent.

Shri Raj Bahadur: I would have
been grateful to the hon. Member who
has iust moved the cut motion if he
had given the date of the forecast to-
which he has referred.

Shri 8. C. Samanta: Last Saturday,
perhaps.

Shri Raj Bahadur: It is not that T
want to criticise his statement. I
take it with all sinceritv of purpose.
Had I known the date I would have
taken action bv asking the department
to go into details of it and find out the
flaws. if there were any.

An Hon. Member: What is your
gpinion about these reports?

What was the-

Shri Raj Bahadur: My opinion I8
that the department i§ functioning as
satisfactorily as it can within the
limitations of scientific knowledge. In
spite of the achievements of humanity
in scientific research, it still remains
in a orimarv stage. (Shri Kamath:
Imperfect stage). Many natural
forces have not yet been brought under
control. It may be that what we
forecast about nature might not come
true. Perhaps sometimes we read
more than nature tells us. It has
happened many times. When these
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forecasts are made we think that the
.area to which they relate is limited
to Delhi city or is limited even to New
Delhi. ' The forecast relates to & radius
of 50 miles and as such there might
be a small shower in one part of the
sector and quite dry weather in an-
other place.

My hon. friend said that much de-
pends on meteorology for the progress
of agriculture. I may here say that
the department has not been silent or
asleep over its functions and dutieg it
owes to agriculture. Even since 1932
we have been working for it and since
1945 we have . been issuing daily
weather forecasts for the use of the
farmers who have very much beneflt-
ed by them. But it all depends on the
fact whether we can disseminate the
forecasts to the people or the farmers
concerned. For that we require a
large number of radio receiving sets.
We require some agencies by which
we can disseminate those forecasts to
the farmers around a particular centre.
Some figures will tell the story.

1 p.M.

Hon. Members might be amused to
know that in Madras, which is a very
big province, we have got only 1,280
receiving sets in the rural areas, in
Bombay 630, in C.P. 800, in Orissa 190,
Bihar 100, U.P. 171, Punjab 322,
Hyderabad 66, Mysore 96, Assam 104
and Saurashtra 85. These are large
provinces or large areas and there are
very few receiving sets for the use of
the farmers. Therefore it is more
important that whatever forecasts are
made for the benefit of the farmer,

he should have the means to
get the information supplied by
these forecasts. Here comes the

province of the State Governments
concerned. . It is upto them to
provide radio receiving sets or to
help the farmers in getting radio
receiving sets at cheaper costs. So I
would request my hon. friend as also
other hon. Members that they should
plead with the State Governments also
kindly to help the Department by pro-
viding the farmers in the particular
aress with radio receiving sets so that
whatever service this Department is
able to render to them they might be
availed of. I will of course bear in
mind that there are many flaws'and
manv deflciencies in the forecasts
themselves and I will not denv that
much has got to be done still. We are
keeping a strictly vigilant eye to
ensure efficiencyv and accuracv of our
forecasts as far as possible. but as I
have said there are limitations,
scientific knowledge bearing on the
subject is still labouring under certain
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handicaps and we have still got to:
perfect it.

Mr. Deputy-Speaker: I can only
state for the information of the hon.
Minister that .in the nature of things.
the statement following the cut motions
can only be very brief. The practice
has been for the hon. Minister to talk
to the various Members who have-
tabled cut motions, discuss with them
the points they are going to stress, and
come prepared to answer those points. -
That has been the practice hitherto.
It is open to the hon. Minister to follow
or not to follow it. The hon. Minis--
ter- I thought will not be taken by
surprise in the present case because-
after all after so many months we,
have had showers recently and a:
hailstorm too. The hon. Minister
wants notice about rainfall which was -
so recent—these are matters which the
hon. Minister himself should take
notice of. .

The Minister of State for Finance
(Shri Tyagi)x Notice came ug only last
night and it was not possible to stir
up hon. Members at that late hour.

Mr. Deputy-Speaker: Is the hon.
Member desirous of pressing the cut
motion?

Shri S. C. Samanta:
leave to withdraw it.

No, Sir, I beg-

The cut motion was, by ieave,
withdrawn. B

Mr. Deputy-Speaker: I shall now
put to the House Demands Nos. 7 and’
8.

The question is:

“That a sum not exceeding Rs.
34,73,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
vear ending on the 31st day of
March, 1953, in respect of
‘Meteorology’.”

The motion was adopted.

Mr. Deputy-Speaker: The question.
is: .

“That a sum not exceeding Rs.
27,20,000 be granted to the Presi-
*dent, on account, for or towards
defraying the charges during the
year ending om the 3lst day of
.- March, 1953, in respect of ‘Over-
seas Communication Service'.”

The motion was adopted.

The House then adjourned till Three-
of the Clock.
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The House re-assembled at Three of
.the Clock.

[MR. DEPUTY-SPEAKER in the Chair]
DeManD No. 9—AVIATION
Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding Rs.
93,10,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
Year ending on the 31st day of

March, 1953, in respect of ‘Avia-
tion'.”

Amenities to passengers of Delhi-
Gauhati Air Service

Shri J. N. Hazarika: I beg to move:

“That the demand for grant on
account under the head ‘Aviation’
be reduced by Rs. 100.”

In moving this cut motion, I want
10 point out that there are no ameni-
ties for passengers who go by the
direct ,air _service from Delhi to
Qauhatl. They have to undergo an
€ight hours’ journey and it is a very
great hardship for them. I request
that some amenities may be provided.
Although I have not moved the other
cut _motions, I want to point out that
in Dibrugarh aerodrome there are no
light and fan arrangements. People
have to wait there for a long time for
the arrival and departure of the
Planes, and some such arrangements
must  be provided. In the Gauhati
merodrome there is necessity for a
‘small dispensary. There are jungles
near about and many people suffer
from snake bites. Because I am in
touch with the officers and staff of the
aerodrome, I got to know these facts.
“There is no hospital near about and
people have to travel five miles for
treatment. When emergencies arise,
this is a great hardship. I suggest that
@ dispensary may be opened in this
aerodrome so that thé¢ aerodrome staff

and the local people may get the bene-
“fit out of it.

Shri Raj Bahadur: I may point out
that so far as the Delhi-Gauhati ser-
vice is concerned, it is what is known

as an ‘“austerity” service and com-’

paratively speaking the fares are
Jower and cheaper *than_ other fares.
We do not provide any light refresh-

ments or other amenities which are

provided in other luxury services. So,
d12 is a common man’s air service, as

one may call it. In order to make it
as cheap as possible, we have made it
an austerity service. I think the hon.
Member will appreciate this. While
on the one hand it provides cheaper
air travel and an easy mode of com-
munication from Delhi to Assam, on
the other hand it also tries to do so
within the purse of the common man.

He referred to the need for a dis-
pensary at Gauhati. I would point
out that this is mainly a State Govern-
ment affair. We.cannot provide dis-
pensaries jmmediately at each and
every aerodrome but we hope that as
soon as our flnances permit, for the
benefit and the service of our own
staff we might have a dispensary. But
at the present moment, we look to the
State Government to provide the dis-
pensary. The unfortunate snake bite
to which he referred is not due to air
travel. Then about the provision of
electricity to Dibrugarh. Supply of
electricity to this aerodrome is not
possible, because we cannot get power
from the town. We are trying to get
it, and as soon as we are able to do
so we shall attend to this.

Shri M. Naik (Orissa): It is a com=

-mon man’s service no doubt, but the

common man also requires facilities.

Shri Raj Bahadur: He wants cheap~
ness also.

Shri J. N. Hazarika: I do not press
my cut motion. It need npt be placed.

Mr. Deputy-Speaker: There are no
cut motions to Demand No. 10. So I
will put that also to the House.

Mr. Deputy-Speaker: The question
is:

“That a sum not exeeeding Rs.
93,10,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1953, in respect of ‘Avia-
tion'.”

The motion was adopted

Mr. Deputy-Speaker: The question
is:

“That a sum not exceeding Rs.
1,82,000 be granted to the Presi-
dent, on account, for or tpwards
defraying the charges during the
vear ending on the 31st day of
March, 1953, in respect of ‘Miscel-
laneous Expenditure under the
Ministry of Communications’.”

The motion was adopted.
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very carefully—one supplied by the
Praja Parishad of Jammu and the
pther by the Governmeni of Jammu
and Kashmir. The story of the use
of our Military forces is I think given
in this version of the Praja Parishad.

On the 15th January there was some
official function in the Government
College at Jammu where besides the
Indian National flag the flag of the
National Conference was also hoisted.
Some students protested against this.
Nine ring leaders were arrested and
three were sent to jail and six to the
police lockup. But they were all re-
leased at night. After three or four
days they were fined Rs. 100 each by
the College principal. They protested
and appealed that the fine should be
remitted, but it, was not done. Then
some of them went on hunger strike
on the 29th of January. That means
the hunger strike began thirty-five
days back. The hunger-strike in-
creased in number. First it was
three. then two more joined the
next day and then another two .on
the third dav and the number went
on increasing. As the Press note
issued by Kashmir Government says,
there are twenty stydents still in
jail who are on hunger strike. I was
surprised to see the language used
in describing their condition. I would
have wished that this was not the
language which was used. I would
like here to read out the Communique
issued by the Government of Jammu
and Kashmir in this respect. It is as
follows:

“The Kashmir Government, in &
Press note, today—that is, the 3rd
March, 1952 said Col. Ramnath
Chopra. Dircector of Public Health.
personally examined the ‘so-called
hunger-striker’ students and was
satisfied the condition of none of
them was such as to cause anxiety
as all of them were taking milk,
soup, fruit julces, glucose and
other liquid foods. They were
also being given books and -news-
papers to read. They had. how-
ever. declined to read their own
text books while in detention. It
~was further stated that ‘the
authorities are not imterested in
detaining them' in jail and it is
only in order to enable the Gov-
ernment College to function nor-
mally that the authorities are
compelled to take action against
those who deliberately obstruct
others in pursuing their studies in
a peaceful manner Or who deli-

beratelv indulge in’ activities
calculated to defy law.’

The Press note also recalled
that ten out of these students

* inciudirg ladies
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were relehsed at the very outset

to, provide them with an

opportunity to behave as good

s.udents and peaceful citizens but

‘working under the influence of

the Praja Parishad they resorted -
to unlawful activities again’.”

Now, thirty-five days have passed
gince the huanger strike began and we
are told that because they are being
administered milk, glucose and liquid
foods through the nese by forcible
feeding, therefore there is no cause
for anxiety. Those of us who have
fasted in jails know what it is to get
these things through the nose, and I
think it is not a matter for such
complacency as is made out in this
Press Note. Many Indian bpatriots

-died while they were being given

forcible feeding. It is such a torture,
Jatinnath Das died because. while
forcible feeding, the rubber tube
went into the lung instead of going in-
to the stomach. This Government
Communique reminds us of the Com-
muniques then issued by the British
Government in India.

Then, the hunger strike continued
and the numbers began to increase.
On the 7th Fehruary the students took
out a procession which was lathi

charged. Next ‘day, the Government
closed all colleges and schools. A
much bigger procession was taken

out and all classes of Jammu people
foined it as it pro-
ceeded and it was there that the Indian
Military forces were used. This is
the story of the use of the Military
forces:

“The processionists imcluding
students of very tender age sat
peacefully in that cornercd place
to make peaceful attempts to
induce the authorities tu realize
the mistake and to set the matter
right. Even then they were thrice
lathi charged on this road. Some
girls and boys received injuries
on their heads and backs. When
the police were approached by
some boys to request them 1o
behave properly and not to kil
children, the reply came in the
form of a bullet from the pistol
of a Police inspector who had
nothing to do with the procession
and s only a prosecuting
Inspector. This Injured a boy.
The students still sat peacefully
demanding the release of the
students and refused to leave un-
less an assurance to this effect was
given. A detachment of Rajputana
Rifles with armoured cars and
wireless sets was then called in to
trample down the students. The

.
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[Prof. 8. L. Saksena]

city was handed over to the
Military and it opened fire with
the result that the mob dispersed.
House searches were made and
25 persons were arrested.

At 10 p.M. a curfew order for
72 hours to commence at 12 mid-
night was announced and the city
was paraded by the Military while
individual houses were raided by
the police in search of Praja
Parishad workers. Pandit Prem
Nath Ji Dogra and flve other
workers of Praja Parishad were
arrested late at night. Five
trucks of the Punjab Police also
reached Jammu the next day to
harass the peaceful citizens of the
State. As a complement to the
repressive measures adopted by
the State authorities the entry
of two dailies, Milap and Pratap
of New Delhi has been banned in
the State without assigning any
reason.” :

.

This is the story of the use of the
Indian troops there. I tried to find
out from the Government booklet any
denial of these facts. I have read it
from cover to the end, but there is
no denial. The Government booklet is
only a collection of statements of
certain individuals. It is not the result
of any inquiry. No narration has been
given by the Government about the
whole story. But one thing is com-
mon to both the versions, and it is
this: At that function at the Govern-
ment College, besides the Indian Union
flag, the flag of the National Con-
ference was also hoisted. This, both
admit. The only difference is that the
Government pamphlet says it has
been customary to do so and it is the
flag of the National Conference which
is revered by everybody. I revere that
flag too. In.faet, in our movement for
fréedom. until the year 1937 we used

to hoist the flag of the National
Congress everywhere, and nobody
objected. Afterwards the Muslim

League started objecting to ‘it and it _

was very difficult to hoist the National
Congress flag on our schools and we
were forbidden to use that flag on

those occasions hecause somebody
ohiscted  to it T may admit the
Kashmir Government’s version that

the Praia Parichad is a psrty which
profagses a different philosnphv. Rut
7 ask you one thing. Tn Jammu and
Kashmir there ic no Socialist Party.
there ijs nn KM PP, there is even no
Communist party: in fact there is no
other Obpvosition party excepting this
Prajn Porishad. Here we have the
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Muslim League—we have it in Madras
—and we have other such parties. But
still they .are given the rightg of the
Opposition. Now, these people of the:
Praja Parishad party consist mostly
of Dogras. You can appreciate their
sentimems. Up till now there was the
Raja’s dynasty. The Prince has now
been exiled from the State. But can
you not imagine the feelings of those
people? The Dogra raj is gone. Must
you therefore injure their feelings by
uywng wne National Conference Flag on
Government functions in Jammu.
What tney are anxious for is that
there should be the display either of
the flag of the State that is of the
Yuvraj while he is thgre, or of the
Indian Union flag. Two years back
there was trouble on this issue when
the National Conference flag was flown
in this same college. But the Govern-
ment of Jammu and Kashmir have
persisted in flying that flag on this
school. T can appreciate the sentiments
of the National Conference friends. I
have myself hoisted the flag of the
National Congress on schools and other
institutions, but the Muslim League
boys pulled it down. Ultimately we
had to take down our flag and say to .
ourselves: it is a Government school
and as such only the Government flag
can’ be hoisted. Because, certain
students objected to the hoisting of
the Natjonal Conference flag and they
had a right to do so as it was a Gov-
ernment building and they objected to
a party flag; because they did so, was
it proper to arrest them and fine each
of them one hundred rupees, lathi
charge them, take them to the jail
and keep them there even when they
were starving? And was it proper
then to arrest the leaders of the Praja
Parishad because it is said that they
were behind the movement? Maybe.
Probably the movement began like this
as a student movement and ultimate-
ly they had to go to a political party
for help. They must have gone to,
them, and they must have also helped
them. But is it a reason for arrest-
ing the leaders also? I think this is
not a state of affairs which does credit
to a man as great as Sheikh Abdullah,
We had high opinions about him. I
do agree that at this time when the
country is in a critical position, when
we are still in a state of war, when
Dr. Graham is already in India, at
that time these things should not
hapven. and I do regret that this has
havpened. But I want to know could
not the Kashmir Government have
saved the situation and could not the
things have gended after the very first
haopening? 1 think there hag been
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DEMAND No. 11—MINISTRY OF
DEFENCE

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding Rs.
8,61,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1953, in respect of ‘Minis-
try of Defence'.”

DEmMaND No. 12-—DEFENCE SERVICES,
EFFECTIVE—ARMY

‘Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding Rs.
$3,02,01,000 be granted to the
President, on account, for or
towards defraying the
during the year ending on the
31st day of March, 1953, in respect
of ‘Defence’ Services, Effective—
Army’.”

Demanp No. 13—DEFENCE SERVICES,
EFFECTIVE—NAVY

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding Rs.
3,74,43,000 be granted to the Pre-
sident, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1953, in respect of ‘Defence
Services, Effective—Navy'.”

DeMaND No. 14—DEFENCE SERVICES,
EFFECTIVE—AIR FORCE

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding Rs.
7.74,04,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31lst day of
March, 1953, in respect of ‘Defence

L1l

Services, Effective—Ajr Force'.

DeMaND No. 15—DEFENCE SERVICES,
NON-EFFECTIVE vCHARGES

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding /Rs.
5,20 19,000 be granted to the
President, on account, for or
towards defraying the charges

during the year ending on the
31st day of March. 1933, in res-
Services, Non-

%ect of ‘Defence
ffective Charges'.”

DEMAND No. 16—MISCELLANEOUS
EXPENDITURE UNDER THE MINISTRY
or DEFENCE '

Mr. Deputy-Speaker: Motlon is:

“That & sum not exceeding Rs.
1,67,000 he granted to the Presi-

421.PSD

charges
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dent, on account, for or towards
detraymg_ the charges during the
year ending on the 31st day of
March, 1953, in respect of ‘Miscel-
laneous Expenditure under the
Ministry of Defence'.”

’

Economy

Dr. M. M. Das (West Bengal): I beg
to move:

“That the demand for grant on
account under the head ‘Ministry
of Defence’ be reduced by Rs. 100.”

Slow development of Indian Navy
and Air Force

Prof. S. L. Saksena: I beg to move:

“That the demand for grant on
account under the head ‘Ministry
%ogefence' be reduced by Rs.

Use of Indian military forces against .
civii population in Jammu

Prof. 8. L. Saksena: I beg to move:

“That the demand for grani on
account under the head ‘Ministry
080 Defence’ be reduced by Rs.
1 ."

Defence of India

Shri R. Velayudhan
Cochin): I beg to move:

“That the demand for grant on
account under the head ‘Defence
Services, Effective—Army’ be re-
duced by Rs. 100.”

Mr. Deputy-Speaker: Now all these
Demands under the Defence Ministry
and cut motions are before the House.

Dr. M. M. Das: 1 should like to-place
before the hon. Minister of Defence
for his kind and sympathetic consi-
deration the grievances and complaints
of a few thousands of peasants and
agriculturists whose ancestral paddy
lands were acquired during the war
in the Panagarh and Ondal Vehicle
Depot in West Bengal. Unfortunately,
both these areas are situated within
my constituency and during the last
elections I had an opportunity of hav-
ing a first-hand knowledge of what has
happened there. Thousands of acres
of highly productive cultivable paddy
lands situated at a safe distance from
military installations are lying fallow.
The cultivator, who has been deprived
of these lands, wants these lands for
cultivation under any arrangement
suitable to the Government. But,
unfortunately, instead of giving these

(Travancore-
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lands to these children of the soil, to
those cultivators who owned the lands
a few years back, they have been leas-
ed out to one single person who is
neither a cultivator himself nor
familiar with the modes of cultivation
prevalent and suitable to those parts
of Bengal.

When lands are required by the
Defence Department they must be given
to them whatever may be the hard-
ships caused to the owners of those
lands. But in time of peace when no
emergency exists in the country first-
class cultivable land must be given
back to their owners under arrange-
ments suitable to the Government. In
this case the surplus cultivable lands
were given on lease to a single person
who was not a cultivator and who did
not know anything about cultivation
of paddy peculiar to those parts of
Bengal. I do not understand what
moral authority or right Government
has to deprive thousands of cultivators
of their ancestral cultivable lands
particularly at a time when no emer-
gency exists in the country. I request
the hon. Minister to look into this
matter sympathetically and redress the
grievances of these peasants and the
injustice that has been done to them.

Now I beg to refer to a few matters
in which I think there is enough room
for economy so far as the Defence
Department is concerned. First of all
1 beg to refer to the medical services
of our Defence Department. At the
head of these medical services there
"is the Director-General of Medical
Services and his retenue of highly-
paid officers. Under the Director-
General of Medical Services there are
three D.M.S., Directors of Medical
Services—one for land, another for the
Air Force and another for the Navy.
Under these three D.M.Ss. there are
other staff and officers. The nost of
D.G.AS. is a newly created one and in
my ovinion it is absolutely superfluous.
The functions of the Director-General
are just like those of a constitutional
monarch—oresiding over the whole
show. I submit that the administration
of the medical services of our armed
forces is very top-heavy and there is
enough room for economy. :

I then come to the Armed Forces
Medical College at Poona. This insti-
tutidn has been recently reorganised
on a grand scale and has been made
unnecessarily big and bulky. The
number of trainees in both these
courses—there are two courses, one
for the junior and the other for senior
grades—is too small to Justify the

maintenance of such a big institutiop.
I do not deny the importance and the
necessity of such an institution, but
what I venture to suggest is that an
institution developed on a much
smaller scale with much less expendi-
ture would have been sufficient for
serving this purpose.

The Public Accounts Committee has
made some unfortunate remarks about
the whisky deal that took place bet-
ween the High™ Commissioner in
England and a British firm. This
whisky was ordered for our armed
forces. As the House knows, this
country is passing through critical
days so far as our food position is
concerned and large amounts of our
foreign exchange are being consumed
for food imports. Repeated requests
have been made to the people of this
country by the hon. the Prime Minis-
ter and the Minister of Food and
Agriculture to change the food habits.
Will it be too much for the people of
the country to expvect that our armed
forces should also change a little their
drinking habits? I am not speaking
here of enforcing orohibition in our
armed forces, but what I suggest is
that instead of wasting money in
importing whisky which is one of the
best dollar earners of England and
therefore difficult to get for sterling
areas, our armed forces mayv Kkindly
oblige the breweries that exist in this
country.

Then I come to a number of firms
that are managed and maintained by
our Defence Department. Huge
amounts of public money have been
invested in these firms with very small
return. The report of our Auditor-
General on these firms is not very
happy. I submit that the working of
these firms should be carefully looked
into.

Prof. S. L. Saksena: About Demand
No. 11 I have only to say that the
development of the Indian Navy and!
the Air Force is not as rapid as we
would like it to be. We have a long
sea coast and I think we need a big
navy—at least much bigger than what
we have got. The development of our
Air Force also is not commensurate
with our requirements. I. -therefore,
wish that these two forces should be
properly developed. I would like the
han, Minister to tell us what measures
Government are taking to improve
these two wings of our Defence Forces.

In regard to the recent incidents in
Kashmir I have read the two versions
torecasts are made we think that the
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London, placed an order in London
for a French product; how much has
been paid; whether it would not have
been advantageous for us to place the
order with France; how much over-
payment, if any, has been made for
this French product for which an order
was placed with a London firm msteqd
of placing it with a French firm in
France itself directly.

Pandit Kungru: The White Paper
that was circulated with the Budget
papers tells us that the Government,
in view of the danger to the security
of the country that exists at present,
have come to the conclusion that no
further reduction in the strength of
the Armed Forces is desirable at the
present time. This does not however

. mean that search for economy has
been given up. On the contrary, it
is heped that a critical examination
of the organisation ,and equipment
of the Army may lead to important
changes in the administrative frame-
work of these forces and it may well
prevent waste and eliminate inefficiency
it it still exists. I should like my hon.
friend the Defence Minister to throw
some light on the critical examination
that has taken place or may still be
taking place. What I feel is that, in
order to come to a sound conclusion on
this point. it will be necessary for the
Government to adopt a correct view of
the responsibilities of the °‘Armed
Forces. I hope that the realism that
has prevented a further reduction in
the Armed Forces will prevent Gov-
ernment from taking a too narrow
view of the role of the Army. I am
anxious that the organisation and
equipment should not be fixed at too
low a basis, because, in the present
fluid situation, the Army might easily
be called upon to undertake a responsi-
bility which the organisation and
equipment fixed for it in accordance
with any rigid theory might prevent
it from discharging. I hope that the
Defence Minister will be able to assure
us that no such danger exists.

1 shall say a word about the jeep
scandal that we exposed effectively
last year. I am not going to repeat
the facts that have been placed before
the House already. It is enough for
me to say that what was said last year
showed that the contractors had been
unable to provide the Government of
India with jeeps of the specification
desired by them and that the transac-
tion had resulted in a loss of about 19
lakhs of rupees. The Defence Minis-
try, .in order to prevent this loss, in
trying to make good this loss, entered
into a contract with a new firm which,

possibly, was the old firm under a new
name, for the supply of 1007 jeeps.
This firm agreed to give the Govern-
ment of India credit for the 18 lakhs
of rupees advanced to the previous
firm and to  indemnity the Govern-
ment of India against any claim on
the part of that firm. This naturally
creates a_ suspicion that the second
firm which could not have acted on an
altrulstl‘c basis, was intimately con-
nected in some way with the previous
firm. But what is more important is
that when ‘the previous transaction
was considered by the Estimates Tom-
nittee, it suggested that an enquiry
may be made &s to how this contract

was placed, whether the terms of the

contract had been carefully vetted be-

fore it was entered into with the fi
etc. It further said: e

“We would

also like to
how the respon ; Know

sibilities are fixed
by the Committee which investi-
gated the matter and what action
1s proposed to be taken against the
persons concerned.”

Later on,’ the Audit Report on the
Defence Services was published, This
report, while giving the salient features
of the contract and the unsatisfactory
part played by the contracting firm, -
drew the attention of the authorities
to certain features. When the reli-
abzhty of the firm was called into
question, we were told that the firm
had been given a contract after the
High Commissioner had obtained a
bank reference, and that the irm was
on the approved list of suppliers of
the British Government. Now, the
Audit report says on this point that
the Audit is not aware of the exact
nature of the bank reference 'and what
it certified, and that it is also not clear
whether the particular irms were the
approved suppliers of the British Gov-
ernment for the particular stores con-
tracted for. I should like to know
from my hon, friend the Defence
Minister whether he is in a position
now to give us information on both
these points. This report was publish-
ed some months ago and it must have
been brought to the notice both of the
Finance Minister and of the Defence
Minister. One of them should, there-
fore. be in a position to throw light
qn the two voints that I have refer-
red to.

I shall refer to the report of the
Public Accounts Committee on the
subject. The Committee said: it was
concerned to know that no action had
so far been taken by Government on
these recommendations, that is to say,
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the recommendations of the Estimates
Committee. And with regard to the
observations made by the Comptroller
and Auditor-General of India the re-
port -says:

“The Committee have agreed
entirely with the observations made
by the Auditor-General of India

on the various aspects of this
deal.”
These observations of the Public

Accounts Committee naturally lead
me to enquire from Government why
it is that no committee has been ap-
pointed so far in accordance with the
recommendations made by the: Esti-
mates ‘<Committee which is presided
over by no less a personage than our
Deputy-Speaker.
Shri Kamath: That is it.

‘Pandit Kunzru: It is a gross disres-
pect to this House that a recommenda-
tion made by its Committee after a
full examination of the facts should
have been ighored by Government,
and Covernment should tell us why it
treated a Committee of Parliament in
this unsatisfactory manner.

Shri Kamath: And this is not the
first time they have done it.

Shri R. Velayudhan: They are treat-
ing Parliament also like that.

Pandit Kunzru: I hope that Govern-
ment will bear the observations of the
Public Accounts Committee in mind
and be able to assure Parliament that
action will be taken on the recom-
mendations of the Estimates Com-
mittee and that the other rgcommenda-
tions made by the Public ’Accounts
Committee, to which I shall just refer
very briefly, will also be put into
effoct. The Committee has observed
.that there was a tendency on the part
of the representatives of the various
Ministries “that appeared before us
in connection with the examination ot
this subject to throw the respons1blli}'y
for what had happened on others’.
The Committee points out that this is
a very unsatisfactory state of affairs
and that Government should so ﬂeﬂne
the responsibilities of the Ministries
purchasing materials through the
purchase organisations and placing
orders on the purchase organisatians
and obtaining materials from England
as to leave no doubt with reggrd to
the matters for which each Ministry
can he held responsible. In this
particular matter, I think, neither the
Defence Ministry nor the Ministry of
Works, Production and Subply can
escape criticism. Indeed. I think the

major responsibilit; is that of the
Defence Ministry which, it appears,

- denied before the Committee entirely

all responsibility for what had hap-
pened.

Another observation made by the
Committee is that it understood that
the Financial Adviser attached to the
High Commissioner, London, was an
officer subordinate to him and that he
had no power to scrutinise indepen-
dently any proposal from the financial
point of view. It has, therefore, re-
commended that the matter needs
urgent consideration in order that the
Financial Adviser functions efficiently
and without any fear. The Committee
also considered it essential for Gov-
ernment to ‘“re-examine the methods
and organisation of the D.G.I. & S..
London, with a view to defining in
clear terms his duties and powers and
his relationship with the High Com-
missioner and the W.P. & S. Ministry
in order to ensure that he functions
efficiently”.

As regards the contract for the
supply of 1,007 jeeps at a price
different from that agreed to under
the previous agreement, the Committee
fglt that it was entirely a new transac-
tion requiring fresh scrutiny and fresh
sanction of the Government of India.

Well, I should like the Defence
Minister to clarify the position with
regard to these recommendations of
the Commitiee also.

And now, I ghall say a word with
regard to the present position in res-
pect of the supply of jeeps. When the
second coniract was entered into with
a new flrm, it provided for the supply
of 88 jeeps per month, three months
after the contract had been signed.
But it appears from the reply given to
a question put by my hon. friend Mr.
Kamath the other day that so far only
24 jeeps had arrived in India. One
has been kept in Brussels as a model
for further supply. 25 fnore jeeps
have been shipped and the firm has
informed the Government that 23
vehicles are to be put up for inspec-
tion. When the Defence Minister was
asked how it - was that therc was so
wide a gap between the actual supply
and the rate of supply agreed upon,
the Defence Minister said that shortly
after the supplies were begun at the
old rates. the firm “insisted”—these
are the Defence Minister’s own words
—“the firm insisted that due to
circumstonces  beyond their control,
thev wanted to modify it as far_as
deliveries are concerned”. The number
suggested by them was 12 per month
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mishandling of the situation. . While
1 am very anxious that the chapter
should be closed, I do wish that civil
liberties—whosoever be the opponent,
whether he be our most dreadful
enémy-—must be respected. And we
should not say, when people are on
hunger strike for thirty-five days, that
they are enjoying, taking glucose, milk
and honey and all that. It is not the
language which I expected from a
patriot and veteran like Sheikh
Abdullah. Yesterday Maulana Masuodi
did make a-very eloquent speech. I
admire it. In fact I appreciate his
sentiments. But I want to say that

they have to be judged from the point .

of view of the opposite party. Here
.are some people who oppose what you
do. Bring them over by love, and
persuasion and not by forcing things
down their throats. In this way you
will be raising opposition to the
National Conference flag. I wish that
all the people in Jammu and Kashmir
combine together and become united
under the flag of the National Con-
ference. I do wish for that day. But
as there are people who .oppose it.
you should respect the sentiments of
those' people. and not fly it over a
place where objection is taken.

I do wish that this matter is brought
to an end. I made an appeal in'pubuc
also that thé students should give up
their hunger strike and the matter
should be closed. You' should not
disgrace the great name of Sheikh
Abdullah that such things happen in

his State.

About the Defence services, I said
that you have only increased some
amouni of money for the Armed
* gervices and the Navy and Air Forces
have been neglected. I was examining
some witnesses in the Estimates Com-
mittee about the stores and other ex-
penses of the Military. We spent about
two or three weeks examining these
people and we were rather surprised
fo find that as yet there has not been
such co-ordination between the various
departments as to ‘effect maximum
economy. Unfortunately the Estimates
Committee is dying and we shall not
be able to submit our report in these
respects, Therefore, I am anxious thqt
when the nexi Parliament meets it
must take up the question of trying
to economise the expenditure in the
Defence Services. [ would therefore
ask the hon. Minister to take these
things into consideration and see that
as much economy is _ made in the
Defence Budget as is possible when the
next Parliament meets. as the heavy

Budget of the Armed Forces cannot .

\

be borne by our country in the present
stage of its development.

Shrl R. Velayudhan: I only want to
bring to the notice of the hon. Minis-
tef certain minor aspects of the
Defence Services, that is, the welfare
amenities to our forces. You know
that in our parts of the country we
have our torces naw stationed and it
is a common feature that their welfare
amenities have gone down far below
what they enjoyed previously, say, for
example, before Independence.

I have to bring to the notice of the
Defence Minister that the welfare
condition of the Army which is now
stationed in Kashmir is so bad that a
lot of complaints have been received

' by many people in the South. As far

as I am concerned. I must say that
the majority of the forces now station-
ed in Kashmir and on the frontier in
the Punjab, they all belong to the
South and I can say that they are
certainly not satisfied with the food.
rations and the welfare amenities
which they are now receiving, It is
said that every soldier will get about
six ounces of milk every day but what
is given is not milk but simply water
mixed with one or two ounces of milk.
The same is the case with the bread
ration and as for rice, I need not say
much. There is terrible discontent
among the forces, especially among
those in the rank and fille and I re-
quest the hon. Minister to see that
these disadvantages are removed as
soon as possible.

There is another thing which I want
to bring to the notice of the hon.
Minister and that is the social ameni-
ties. and the niggardly facilities they
are getting. It is common knowledge
that manv of these soldicrs who are
now serving in the forces are literate
people and many of them are highlv
Hterote. esmec'ally those WwWnho come
from South India. .

Mr. Deputy-Speaker:
hon. Member’s cut motion
the defence of India.

Shri- R. Velayudhan: 1 can speak
on the general administration rlsa.

I think the
relates to

Mr. Denntv-Snaakev: Tt is not as if
one cannot speak but it is not on a
cul motion. Om the general Demand

the hon. Member
raanner.

Shri R. Velayudhan: I have moved a
cut motion.

Mr. Deputy-Speaker: On the NDrmand
as a whole, hon. Members cer :pea

can speak in this

A e e e
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in general and say why the Demand
should not be granted. When a cut
motion is moved, all arguments must
only relate to the particular subject
with which it deals. If the ¢hon.
Mpmber has nothing more to say. I
will call upon another hon. Member.

Coi. B. H. _Zaidi: (Uttar Pradesh):
May I ask, Sir, if the Praja Parishad
in Kashmir and the students’ hunger
strike are germane to the discussion
on the Defence Budget?

Mr. Deputy-Speaker: I am afraid
the hon, Member is too late. He
ouzht to have raised the objection
when that point was raised, But T
orly allowed it for the reason that
the hon. Member said that the Army
was called out and it was made to
appear that the Indian Military force
marched against the civil population in

Jammu. Then indirectly other i
were brought. things

. Shri R. Velayudhan: My cut motion
is there,

Mr. Deputy-Speaker: It is there to
discuss the defence of India.

Shri R. Velayudhan: I was saying
about the Defence Forces, and their
welfare amenities was one aspect of it.

Mr. Deputy-Speaker: Defence of
India means border-land etc.

Shri R. Velayudhan: I referred to
the soldiers gt the border-land.

' Mr. Deputy-Speaker: The hon.
Member has three more minutes to
conclude his speech.

Shri R. Velayudhan: You have taken
all the time. You must give me some
more time.

The other point I wish to mention

is about the library facilities which"

the soldiers are getting. I am told
that so many papers were bought for
the libraries for use by the Defence
Services. For example many of the
language papers which are now
published from our country do not
at all come to these people, simply
because they belong to one particular
party or something like that. On
very flimsy grounds, I am to}d that
s0o many papers are not reaching the
men in the Defence forces, even though
they are prepared to pay from their
own pocket for these papers. There
was a lot of complaint about one
particular paper, I mean the Blitz
which was completely banned from
‘being used bv the Defence Forces.

think that paper is very much read
by the Forces, simply because it has
been banped. The men go out and get
it stealthily and after reading it leave
it there again. That is what is hap-
pening | today and by banning this
paper from the Defence Forces, you
are not curbing their interest in this
paper, but you are increasing it.
What 1 request is that most of the
papers which are read by the people

olf the country must be given to them
also.

Then T come to the point about the
effective .army. Most of the people
from Malabar, Madras and Andhra
are now stationed in the North and all
these people from the North are sent
to the South. There are great diffi-
culties experienced about climate etc.
I think it is because the Government
have not got mych confidénce in the
North Indian people that they are
sending South Indians to look after
the defence of India......

Mr. Deputy-Speaker: No aspersions
should be made against the Armed
Forces. °

Shri R. Velayudhan: I conclude.

Shri Kamath: I want to ask a ques-
tion for information from the hon.
Minister. I am not going to make a
speech. As we have got to do so much
in so little time, I would request the
hon. Minister to give to the House as
full information as it is possible for
him today with regard to the ‘“anti-
tank grenades deal” to which I refer-
red yesterday in the course of my
speech. The House will be grateful
to the hon. Minister if he can tell us
the date on which, the name of the
firm with which the High Commis-
sioner placed the order for the anti-
tank grenades, the capital assets of
this firm and whether a copy of the
agreement can bhe laid on the Table
of the House; whether this firm had:
any connection with “Anti Mistant” or
S.C.K. Ltd.. which took over the jeeps
contract from the “Anti Mistant” firm;
whether the prices quoted by this firm
were higher than the prices or rates
of these French manufactured grenqdes
as with the manufacturers or suppliers
in France itself; whether the stores
were actually supplied and if so when;
how much payment has been made;
considering that the product was of
French manufacture, why was not the
order placed in France itself through
our Ambassador in Paris considering

-that we are well represented in France;

hy was this indirect procedure adopt-
:dyand the High Commissioner, in
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know whether any overpayment has
been made in the particular case. I
speak offhand, but on this point I am
quite clear, namely that no overpay-
ment has been made. So far as:1 am
aware, payment was made against the
shipment of this particular item of
arms and ammunition and as in the
contract. As regards the partnership
of the firm, again I speak subject to
correction, but as far as I remember
one of the directors of SCK. is a
director of the flrm with which we
have entered into this contract. But
as far as this particular item is con-
cerned. there is no question of over-
payment or of deliveries not having
been effected or any other kind of
difficulty. As regards the price we
have paid. some complaints have been
received that we have been overcharg-
ed and this matter has been referred to
our High Commissioner and we have

not yet received a report on this sub-

ject.

Shri Kamath: When was the
reference made to the High Commis-
sioner?

Sardar Baldev Singh: Some time ago
—1I have not got the date here but we
have not received any report.,

Shri Kamath: The hon. Minister said
“subject to-correction”. Does it mean
that Government is enquiring into the
matter and a report is awaited?

Sardar Baldev Singh: As far as I
know there is no formal enquiry. A
reference to this effect was received
and we have made enquiries; we have
not received any reports so far.

The next point was raised by my
friend. Pandit Kunzru., about the re-
organisation and equipment in the
Armed Forces. He has expressed
the fear that perhaps the strength of
the Army may be reduced. Well. I
assured the House previously .also
and I want to repeat that assu-
rance that as far as the defence of
this country is concerned we are not
going to risk it in any way. It s
our duty to avoid waste and to find
out how economies can be made.

Pandit Kunzru: May I correct my
hon. friend? I expressed no fear
_with regard to the reduction of the
Army in view of the decision that
Government has come to. What I
wanted information about was the fu-
ture organisation and equipment of
the .Army.

Sardar Baldev Singh: I was coming
to that. As regards the future re-
organisation and equipment of the
Army there should be no fear at all

because we want to reorganise it inm
order to avoid waste but to equip
our Armed Forces as best we possi-
bly can. Perhaps my hon. friend is
referring to the Reorganisation and
Equipment Committee that has been
appointed and about which.I " think
there is a reference in the White
Paper. That Committee has been ap-
pointed to go into this question
thproughly and to see where econo-
mies can be made. There is no in-
tention at all to do anything which
will  weaken the Armed Forces or
which will reduce their equipment in
any way. In any case there is no
desire to reduce the equipment of the
Armed Forces at the cost of efficiency.

Pandit Kunzru: Who are the
members of the Committee?

Sardar Baldev Singh: It is a de-
partmental Committee—I have not got
the names of the members here. The
Committee is going into the different
items of expenditure and of equip-
ment for the Armed Forces.

My friend then referred to the jeep
contract. About the jeep contract,
the position is, as I said in reply to
a question by Mr. Kamath, as follows:
The new contract was entered into
some time last year and the delive-
ries were to begin from July, if I
remember aright. The Government’s
position was made quite clear in the
statement which I laid on the Table
of the House and on page 4 of that
statement I said very clearly that if
this contract materialised then we
will save a lot of this £ 143,000 ad-
vance that has been paid. It was
only if the contract was to be fulfil-
led. As regards the new contract it-
self, it is a normal contract which
has got a penalty clause—] speak
subject to correction. It is true the
firm oromised to supply 68 jeeps but
in a conference that was held in
Belgium it was stated by the repre-
gentative of the firm that due to some
difficulty in the international supply
position it was not possible for them
to stick to the original delivery of 68
jeeps a month. They sugrested 12
with the assurance that it will not
change the ultimate date of the total
supply of thnse jeeps—1007 jeeps
have to be supplied by September
1952. As regards the actual supply,
25 have come In; 25 are on the sea;
and 25 are being put up for inspec-
tion. Again I had a communication
from our High Commissioner some
time ago saying that the firm.has put
up hew proposals. One of the pro
posdls was that they wanted an in-
cregse in the price according to the



1968

[Sardar Baldev Singh]

contract. That has not been finalised
as yet. The matter is under discus-
sion again by the High Commissioner
with the representative of the firm
and the manufacturers, and as I
said in reply to a question by Mr.
Kamath. unless we get that informa-
tion it is difficult to say anything.
But I expressed my doubts at the
time I laid the statement on the Table
of the House, and that is why

clearly said that if the new contract
materialises then there would be no
loss. but whatever jeeps come in
under this new contract will reduce

our loss.

Regarding the Estimates Committee
about which Pandit Kunzru made a
reference, I have not got the papers
here, but my impression is that this
statement which I laid on the Table
of the House was after the, Estimates
Committee's Report, The other re-
marks of the Auditor-General can
only be replied to when this contract
fails or is fulfilled. That is the pre-
gent positicn and I have nothing
more to add to the criticism  which
was made.

Shri Kamath: With regard to the
anti-tank grenades deal, is the hon.
Minister in a position to lay a copy
of the contract on the Table of the
House? Or can he show it o Mem-

bers interested?

Sardar Baldev Singh: It is not the
practice to lay the contract on the
Table of the House, but T"am quite
prepared to show it to the hon. Mem-
ber if he is interested.

Pandit Kunzru: Can the hon. Mem-
ber tell us why the bank reference
was not shown to the Auditor-Gene-

ral?
Sardar Baldev Singh: I do not

know. I think there
objection to that, but I cannot say

‘offhand. But I will look into that.

Pandit Kungru: But why have not
enquiries been made so far? The re-
port was published months ago. Why
have Government been sleeping over

thig matter?

Sardar Baldev Singh: As I have
said. there is no question.of sleeping
over the matter. The statement which
I laid on the Table of the House was
after making due enquiries and since
then a new contract has bebn en-
tered into. If there is any difficulty
abcut the supply under the new con-
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tract, then enquiries will be made
and are being made.

Pandit Kunzru: The point is whe-
ther the firm that failed to act in
accordance with the contract in res-
pect of the jeep deliveries will be
employed in future in any connec-
tion. Was it not necessary there-
fore. at least for this reason, to en-
quire into its financial position and
find out whether it actually supplied
any stores to the Government of
g}rea} Britain in the United King-
om?

Sardar Baldev Singh: This very
point was made quite clear last year.
As far as we are concerned, we = did
make proper enquiries in the Defence
Ministry, but our High Commission
in UK. and the Director-General of
the Stores Department satisfled
themselves about this firm. As re-
gards the future placing of contracts,
it is only when they fully satisfy
themselves that the contract will be
placed. '

Pandit Kunzru: What attention
have .the Government paid to the
observations of. the Comptroller and

Auditor-General? Have they made
any enquiries since then or not? 1t
not. whose responsibility was it? Was
it that of the Defence Ministry or of
the External Affairs Ministry?

Sardar Baldev Singh: There is no
question of the responsibility of the
Defence Ministry. As 1 have made
it quite clear, these contracts are
entered into by the Director-General
of the Indian Stores Department in
UK. and that office is I believe, I
speak subject to correction, under
our High Commissioner in U. K.

Pandit Kunzru: Why did the High
Commissioner or the Direclor-General
of the Indian Stores Department not
furnish the information to the
Comptroller and Auditor-General on
the two points mentioned by him?
Government should at ‘least enquire
into them.

Sardar Baldev Singh: There is no
intention at all {o keep back any in-
formation.

Pandit Kunzru: Where is the infor-
mation? i

Sardar Baldev Singh: If informa-
tion has nnt been supplied to the
Auditor-General, I think, the Audi-
tor-General has got the right to ask
Zor the information and as far as we
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but, they gave the assurance that the
final delivery period will be adhered
to, that is September 1852. According
ta their new suggestions the deliveries
are short by one. I should like to
know how the Defence Ministry came

to yield to the pressure put upon the-

Government by this firm. It is also
pertinent to ask whether, in view of
_what has happened during the last 12
months, Government seriously believe
that the contract is going to be ful-
filled by September 1952, What has
takem place only confirms our previous
suspicion that the new contract had
been entered into by the Defence
Ministry just to save its face......

Shri Kamath: Quite right.

Pandit Kunzru:...and to be able to
say that they have entered into an
arrangement that would enable them
to prevent any loss to the Government
of India. The whole position is
extremely unsatisfactory and the low
rate of supply of jeeps and the fact
that the full number has not been
supplied even according to the existing
rate accepted by Government shows
that there is a much greater need for
the appointment of a Committee to
examine the whole matter than there
was when the Estimates Committee
reported. I press this matter on the
attention  of the House and the Gov-
ernment. I doubt whether Govern-

ment left to themselves would do
.anything in the matter.
Babu Rammarayan Singh (Bihar):

No, no.

Pandit Kunzru: They will be serious
about'+ it only if they see that 'the
House takes a grave view of this
matter and wants that the whole
affair should be fullv examined. that
the responsibility of the officials con-
cerned with it should be clearly fixed
and that the recurrence of so6 un-
desirable a state of things should ke
effectively prevented.

The Minister of Defence (Sardar
Baldev Singh): I mav first brietly
reply to the points raised by my hon.
friend Dr. M. M. Das. He complained
about the lands that are with the
military. The history of these lands
and buildings that were requisitioned
begins from the last war. As the House
knows a very large area of land and
a large number of buildings were
acquired or requisitioned for military
purposes. The buildings requisitioned
number 4.154 and the area of land
acquired 'is about eight lakh acres.
Out of this 4.024 buildings have been
derequisitioned and land wmeasuring
about 629.000 acres has since been
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released. At present we have got only
130 requisitioned buildings and 345
lands measuring 1.64 lakh acres......

Dr. M. M. Das: May I know whether
these figures relate to the places which
I have mentioned in my speech or
they are for the whole of India?

Sardar Baldev Singh: These figures
are on an all-India basis. I cannot say
off-hand whether the two places men-
tioned by the hon. Member are includ-
ed in these figures or not. At present,
as I. have mentioned, we have a very
small number of buildings and 1.69
lakh acres of land in our possession.
This matter is examined from time to
time and whatever is surplus to our
requirement is released by Govern-
ment. As regards the two places men-
tioned by the hon. Member it is not
possible for me to say whether there
is any land surplus there or not. It
all depends on what structure we have
on the land and what use it is being
put to. The only thing I can promise
is that I will look into those two
particular cases and if any land is
found surplus to our requirements it
will be released.

The other point mentioned by him
was about the post of Director General,
Armed Forces Medical Services. which
he described as unnecessary. .The
history of this case is this. A com-
mittee was appointed to integrate the
medical services in the Army, Navy
and Air Force. This committece made
a very careful study including condi-
tions in other countries and finally
recommended that the medical servic-'
es of the Army, Navy and Air Force
in India should be integrated under
a Director General of Armed Forces
Medical Services. If I remember
aright, Dr. B. C. Roy was the Chair-
man of this Committee and this
recommendation was made by them
after very careful consideration.
Government accepted the recom-
menaautw and as a result this new
service was faormed.

Opinions may differ on the subject
but it is generally agreed that this new
organisation which has been set up will
in the long run result in economy and
will go a long way to improve and in-
tegrate the medical services in the
Armed Forces.

The next point raised was about
the Armed Forces Medical College at
Poona. On this question again I may
say that we got into touch with the
Bombay Government as we wanted to
make use of their institutions. But
it was not possible for us to get the
required work done and after again
consulting everybody concerned it
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was found that without an Armed
Forces Medical College it would not be
possible to give ihe proper training to
our medical officers. The House will
realise that when we have medical
officers it is esential that they should
be given the best possible training.
Without it the medical officers will not
be able to work as efficiently as they
olight to.

The other point mentioned was
about the farms. I have not seen the
latest report but according to the last
report that I saw I find that the farms
that are with the army are more or
less self-supporting. They have been
doing very useful work, supplying
milk, ete. to the members of the
Armed Forces and any surplus milk to
the public also. But what I want to
put forward is this, that these farms
are not wasted but that they are
serving a very useful purpose.

Now I come to the criticism of my
hon. friend Prof. Saksena. He men-
tioned the necessity of having a bigger
Navy. We all agree on that and the
Government has got plans to expand
the Navy. But there are a lot of
difficulties in the way. Quite apart
from the financial difficulty, there is
great difficulty in getting the ships.
etc. Even if we get the money it is
not possible to get the equipment and
the cruisers. Therefore, while realis-
ing the necessity of expanding the
Navy the difficulty regarding getting
the equipment and the ships is there.

The other point mentioned by Prof.
Saksena which does not relate to the
Defence Ministry is about the riots in
Jammu. He mentioned something
about the Praja Parishad but I have
got no information on the subject.
Obviously he was referring to the use
of the Indian army for putting down
4hese disturbances there. What I want
to make quite clear is this. We may
have different views on other matters
but we cannot ignore the fact that it
is the duty of the Armed Forces to
help the civil administration in re-
storing law and order, That is the
clear duty of the Armed Forces and
however unpleasant it may be it has
to be fulfilled. This one battalion
which was placed at the disposal of
the Jammu and Kashmir administra-
tion was placed at their request but
the battalion was not put to use except
for patrolling purposes, etc. This is
the information I have got on this sub-
ject of the use of the Army in Jammu
and Kashmir.

$hri Kamath: In view of the peculiar

position of Kashmir which is not

14
quite ‘in the same category as other
Part B States, may we not leave it to
the Kashmir Militia to deal with
internal disturbances, and should we
lend our Army for that purpose?

Sardar Baldev Singh: The Jammu
and Kashmir Militia was called out
and was on duty, but when they could
not cope with the situation a request
was made to lend one battalion of the
Army which was readily given to the
Jammu and Kashmir administration.
As 1 said, wherever the Civil Adminis-
tration is in need of the help of the
Army it is readily given because it is
oucll- primary duty to restore law and
order.

My friend, Mr. Velayudhan referred
to the posting.of troops. If I under-
stood him correctly, his grievance was
that troops from Madras as also troops
from the North are put to great diffi-
culty if they are posted in different
places. I am very sorry some incon-
venience will be caused, but I must
state very frankly that it is not possible
to entertain the suggestion of .the kind
which the hon. Member has made.
Members of the Armed Forces have to
serve in all parts of the country anc
care is taken to cause them _as little
trouble as possible but it is not at
all possible to accept the suggestion
that the troops from a particular

-State should be posted in that very

State.

Then some point was made about the
newspapers supplied in  different
languages. Here again, we have. got
to be very careful in _ selecting the
newspapers that are made available to
the Armed Forces. We have got our
own paper called the Fauji Akhbar
which is published in about half a
dozen languages and this paper is
made available to the members of the
Armed Forces. As far as possible we,
try to make available as many papers
as possible in different languages to
the members, of the Armed Forces. It
is not our intention to lgeep.thgm
ignorant of what is happening inside
the country. But weé have also to be
careful that papers in which some
irresponsible articles appear are not
allowed to spread some kind of mis-
understanding among the Armed

Forces. With this reservation, we do

not object to the members of the
Armed Forcéds reading any paper and
as I said a large number of papers in
different languages are made avail-
able to them.

_ Kamath referred to the supply
ofngms and ammunition and wanted to



1961  Genetal Budget—19§2-53 4 MARCH 1952 General Budg’et—-losz-ss

day of March, 1953, in respect of
‘Miscellaneous Departments and.
Expenditure under the Ministry
of Education’”

Grant to Arya Kanya Gurukul,
Dehradun

Prof. S. L. Saksena: I beg to move:

“That the demand for grant on
account under the head ‘Minis-
try of Education’ be reduced by
Rs. 100.”

Mr. Deputy-Speaker{ Cut motion
moved: '
“That the demand for grant on
account under the head ‘Ministry of

- Education’ be reduced by Rs. 100.”

‘Grant of Scholarships to Scheduled
Castes, Scheduled Tribes and other
backward class students beyond
Matriculation stage

Shri J. N. Hazarika: I beg to move:

“That the demand for grant on
account under the head ‘Educa-
tion' be reduced by Rs. 100.”

Mr. Deputy-Speaker: Cut motion
moved:

“That the demand for grant on
account under the head ‘Educa-
tion’ be reduced by Rs. 100.”

Shri Kamath: May I remind you,
Sir, of the request made in the morn-
ing that in view of its importance the
next Demand, relating to the Minis-
try of External Affairs may be taken
up and other Demands passed over?

" Mr. Deputy-Speaker: If the cut
motions are withdrawn, I have no ob-
jgction.

Prof. 8. L, Saksena: I beg leave to
withdraw my cut motion.

Shri J. N. Hazarika: So do I, Sir.

The cut motions were, by leave,
withdrawn.

Mr. Deputy-Speaker: The question
is:

“That a sum not exceeding
Rs. 11,81,000 be granted to the
President, on account, for or te-
wards defraying the charges dur-
ing the year ending on the 3lst
day of March, 1953, in respect of
‘Ministry of Education’.”

The motion was adopted.

. Mr. Deputy-Speaker: The question
s:

“That a sum not exceeding
Rs. 12,88,000 be granted to the
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President, on account, for or to-
wards defraying the charges dur-
ing the yéar ending on the 31st
4day of March, 1953, in respect of
‘Archaeology’.”

The motion was adopted.
is.Mr. Deputy-Speaker: The question

“That a sum not exceeding
Rs. 56,67,000 be granted to the
President, on account. for or to-
wards defraying the charges dur-
ing the year ending on the 31st
day of March, 1983, in respect of
‘Other Scientific Departments’.”

The motlon was adopted. .

. Mr. Deputy-Speaker: The questior:
is:

“That . a sum not exceeding
Rs.1,23,15,000 be granted to the
President, on account. for or to-
wards defraying the charges dur-
ing the year ending on the 31st
day of March, 1953, in respect of
‘Education’.”

The motion was adopted.

. Mr. Deputy-Speaker: The question
is:

“That a sum not exceeding
Rs. 9,00,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on - the 31st
day of March, 1953, in respect of
‘Miscellaneous Departments and
Expenditure under the Ministry
of Education’.”

The motion was adopted.

Demanp Mo. 22—TRiBaL ARl::As
Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 08.47.000 be granted to the
President. on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st
day of March, 1953, in respect of
‘Tribal Areas’."”

DEMAND No. 23—EXTERNAL AFFAIRS
Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 1.65.46,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 3ist
day of March, 1853, in respect of
‘External Affairs'’.”
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DEMAND No. 24—MISCELLANEOUS EXPEN-
DITURE UNDER THE MINISTRY OF
EXTERNAL AFFAIRS

Mr. Deputy-Speaker: Motion is:

“That' a sum not exceeding
‘Rs. 168,000 be granted to the
President, on actount, for or to-
wards defraying the charges dur-
ing the year ending on the 31st
day of March, 1953, in respect of
Miscellaneous Expenditure under
the Ministry of External Affairs’.”

Re-organisation of Frontier
Constabulary and Militia
Shri J. N. Hazarika: I beg to move:

“That the demand for grant on
account under the head ‘Tribal
Areas’ be reduced by Rs. 100.”

Lapses of Embassies in control of
expenditure. ’

Prof. S. L. Saksena: I beg to move:

“That the demand for grant on
aaccount under the head ‘External
Affairs’ be reduced by Rs. 100.”

Mishandling of situation in Nepal
Prof. S. L. Saksena: I beg to move:

“That the demand for grant on
-account under the head ‘External
Affairs’ be reduced by Rs. 100.”

Anti-Indian feeling in Nepal

Prof. S. L. Saksena: I beg to move:

“That the demand for grant on
account under the head ‘External
Affairs’ be reduced by Rs. 100.”

Foreign pqlicu

Prof. S. L. Saksena: I beg to move:

“That the demand for grant on
-account under the head ‘External
Affairs’ be reduced by Rs. 100.”

Implications of accepting U.S. aid
Prof. S. L. Saksena: I beg to move:

‘“That the demand for grant on
-account under the head ‘External
Affairs’ be reduced by Rs. 100.”

Indo-Pakistan relations with special
reference to Kashmir and
’ East Bengal

Prof. S. L. Saksena: I beg to move:
“That the demand for grant on

account under the head ‘External
Affairs’ be reduced by Rs. 100.”

Foreign policy
Shri R. Velayudhan: I beg fo move:

‘That the demand for grant on -
account under the head ‘External
Affairs’ be reduced by Rs. 100.”

Reorganisation of External
Publicity

Shri Kamath: I beg to move:

“That the demand for grant on
account under the head ‘External
Affairs’ be reduced by Rs. 100.”

Mr. Deputy-Speaker: All these cut
motiops are now before the House.

Shri J. N. Hazarika: My intention
in moving- the cut motion is to draw
the attention of the hon. the Prime
Minister whether it would not be ex-
pedient for Government to reorga-
nise the Frontier Constabulary aud
place them under the Defence De-
partment. ‘A sum of Rs. two ctores
and 95 lakhs have been provided for
the administration of Tribal Areas.
The sum looks very impressive. But,
as a matter of fact, this argount has
been provided for the defence of the
country. Out of this a sum of Rs.
one crore and 83 lakhs have been
provided for the Frontier Constabu-
lary and Militia. I think it is de-
sirable to separate this expenditure
and bring it as a part of the Defence
Budget.

The North East Frontier consists of
five districts: they are the Naga Hills,
the Terap Frontier Hills, the Abhor
Hills, the Mishmi Hills and the Bali-
para Frontier Tract. ‘It is a very
huge area. But what has been done
for the development of the tribal
penple in the frontier tracts is not
much. I find that a sum of Rs. ten
lakhs has been provided for the eco-
nomic development of these areas.
Ten lakhs for the whole area means
Rs. two lakhs for each district, which
is not at all sufficient. Hon. mem-
bers will find from the Budget that
a porterage expense of Rs. over ten
lakhs has been provided. I request
that expenses relating to Defence
should be separated and provision
under this head should only be made
for the administration and develop-
ment of the area.

The Deputy Minister of External
Affairs (Dr. Keskar): May I reply to
the points made by the hon. Member
because this comes under a separate

head?

Mr. Deputy-Speaker: I have been
following the procedure of asking
Hﬁn. Ministers to reply once and for
all.

Prof. 8. L. Saksena: My first cut
motion is for discussing the lapses of
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are concerned we will be quite prepar-
ed to supply any information which has
not been supplied so far. .

Pandit Kumzru: Do I understand
that Government undertake to obtain
information on the two points mentioned
in the Auditor-General’s observations?

Sardar Baldev Singh: We will cer-
‘tainly get this information which the
Auditor-General has not got and I
can say to the hon. Member that
‘there is no hesitation on that pgqint.

Pandit Kunzru: What about the
appointment of a Committee. as
asked for by the Estimates Com-
mittee and as recommended by the
Public Accounts Committee?

Mr, Deputy-Speaker: Is it
sary to pursue this matter?

The Prime Minister (Shri Jawahar-
Jal Nehru): I regret that I am not
in full possession of the question
that my hon. friend put. I have
just come at the tail end of these
enquiries. As I understand, he is
saying or he enquired whether any
steps were taken after the Auditor-
General has drawn attention to this
matter. Am I right, Sir?

‘Mr. Deputy-Speaker: Yes.
what he is trying to say.

Shri Jawaharlal Nehru: As a matter
of fact, qilite a number of steps
have been taken and full enquiries
have been instituted about various
matters. I am not quite certain
about which particular matter he is
referring to. (An Hon. Member:
Jeeps.) All this in connection with
which the Auditor-General has
drawn attention has been enquired
into. Speaking from memory, I may
say that before the Auditor-General
presented his report his attention was
drawn to certain additional facts
which were not before him then.
Nevertheless, he said that he would
proceed with his report and will not
wait for these facts. Anyhow, quite
considerable enquiries have been
made about quite a number of tran-
sactions relating to it since then, and
we are proceeding still.

Pandit Kunzru: I am glad that the
Prime Minister is here. I did not
know thdat he had returned from his
tour. . Otherwise, I should have
asked the Minister of Paliamentary
Affairs to inform him of the points
on which I was going to speak. What
I want to Know is whether the bank
reference ir question has been shown
to the Comptroller and Auditor-
General and whether it has been

neces-

That is

found out whether the firm with
which the first contract was entered

into was really supplying stores of
this kind to the United Kingdom Go-
vernment when it was asked to

supply to the Government of India?

Shri Jawaharlal Nehru: 1" could
not answer that specific question

straight-off.

Shri Kamath: Is a Committee en-
quiring into all these transactions, or
are any Secretaries to Government
enquiring into them?

Shri Jawaharlal Nehru: It is not a
Committee. Individuals are enquir-
ing into it.

Pandit Kungru: May I _draw they
attention of the hon. the Prime Minis-
ter to the fact that the report was
published months ago?

Mr. Deputy-Speaker: There should
be an.end to these questions. Enough
has been asked and enough has been
said. Now, so far as the cut motions
are concerned, does Dr. Das press his

motion?

Dr. M. M. Das: No, Sir. I beg
leave to withdraw it.

The cut motion was, by leave,
withdrawn. :

Prof. S. L. Saksena: I would lke
my two cut motions to be put to the
House.

Mr. Deputy-Speaker: The question
is:

“That the demand for grant

on account under the head
‘Ministry of Defence’ be reduced

by Rs. 100.”

The motion was negatived.
Mr. Deputy-Speaker: The question
is:

.+ “That the demand for grant
on account under the head
‘Ministry of Defence’ be reduced
by Rs. 100.” -

The motion was negatived.
Shri R. Velayudhan: Mine also.

Mr, Deputy-Speaker: The question
is:

“That the demand for grant.
on account under the head
‘Defence  Services' Eﬂectaxe——
Army’ be reduced by Rs. 100.

The‘ motion was negatived.
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Mr. Deputy-Speaker: I "shall riow Mr. Deputy-Speaker: The question:

put Demands Nos. 11 to 18- The is:
question is: “That a sum not exceeding
“That a sum not exceeding Rs. 167,000 be granted to the

Rs, 8,861,000 be granted to the

President, on account, for or to-

wards defraying the charges dur-
ing the year ending on the 31st
day of March. 1953, in respect of
‘Ministry of Defence’.”

The motion was adopted.

; Mr. Deputy-Speaker: The question
Y

President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st
day of March, 1953, in respect of
‘Miscellaneous Expenditure under
the Ministry of Defence'.”

The motion was adopted.

DEMAND No. 17—MINISTRY OF
EDpuUcCATION

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding “That a sum not exceeding .
% Rs. 53.02,01,000 be granted to the Rs, 11,81,000 be granted to the
President, on account, for or to- President, on account, for or to-

. Mr. Deputy-Speaker: The
is:

‘Defence

wards defraying the charges dur-
ing the year ending on the 31st
day of March, 1953, in respect of
Services, Effective—

Army’.

The -motion was adopted.

question

v

“That a sum not exceeding

Rs. 3.74,43,000 be granted to the

President, on account. for or to-
wards defraying the charges dur-
ing the year ending on the 31st

wards defraying the charges dur-
ing the year ending on the 3lst
day of March, 1953, in respect of
‘Ministry of Education’.”

DEMAND NO. 18—ARCHAEOLOGY

Mr. Deputy-Speaker: Motion is:

“That a sum not. exceeding
Rs. 12,88,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on  the 3ist
day of March, 1953, in respect of

)9

‘Archaeology’.
DEMAND No. 19—OTHER SCIENTIFIC

cIiDa}; of Mazgg, 1953, in respect of DEPARTMENTS
‘Defenc rvices, i - . A
1\1av('y'_(:3a vices Effective— Mr. Deputy-Speaker: Motion is:
. “That a sum not exceeding
The motion was adopted. Rs. 56,67,000 be granted to the
President, on account, for or to-

1s

L}

is

. Mr. Deputy-Speaker: The question

“That a sum not exceeding
Rs.7,74,04,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st
day of March, 1953, in respect of
‘Defence Services, Effective—Air
Force'.”

The motion was adopled.
Mr. Deputy-Speaker: The question

“That a sum not exceeding
Rs. 5.20,19,000 be granted to the

,President, on account, for or to-

wards defraying the charges dur-
ing the year ending on the 31st
day of March, 1853, in respect of
‘Defgnce Services, Non-Effective
Charges’.”

The motion was adopted.

wards defraying the charges dur-
ing the year ending on the 3lst
day of March, 1953, in respect of
‘Other Scientific Departments’.”

DeEmMaAND No. 20—EDUCATION

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 1,23.15.000 be granted to the
President. on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st
day of March, 1953, in respect of
‘Education’.”

DeEMAND No. 21—MISCELLANEOUS:
DEPARTMENTS AND EXPENDITURE
UNDER THE MINISTRY OF
EbpucaTiON

Mr. Deputy-Speaker: Motion is:
“That a sum not exceeding
Rs. 9,00,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending cn the 3ist
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the various Embassies in the control
of their expenditure as revealed by
the Report of the Auditor-General
and the Public Accounts Committee.
The Report of the Public Accounts
Committee is a very valuable document.
The Auditor-General has spent some
time over visiting our Embassies in
foreign countries and has made certain
. recommendations. I only wish to draw
the attention of the hon. the Prime
Minister and his Department to the
recommendations made by him and
I hope that they will be given effect
to. There has been a great com-
plaint about the High Commissioner
In London and I hope that the re-
marks in the Public Accounts Com-
mittee Report will be taken into con-
sideration. As I have to cover so
many cut motions in the space of a
very short time I cannot say fur-
ther than that over this matter.

My next cut motion is to discuss
the mishandling of the situation in
Nepal, and the third is to discuss the

“causes of the rise of anti-Indian
feeling in Nepal. About Nepal 1
have only to say in brief that the

situation is like this. It is one year
since democratic Government was
set up in Nepal, but unfortunately
conditions in Nepal are still not
stable. We have repeatedly seen that
the Goverpment there is very weak.
Recently, as we saw, there was a
rebellion that took place in Kath-
mandu and the rebels had almost
taken over the entire Government in
their hands. I am not interested so
much in what happened there as in
the one main fact that Nepal should
have a stable Government, a Govern-
ment friendly to India. a Govern-
ment on whom we can depend if our
own security is threatened. I there-
fore am anxious that the relations
of our country with Nepal should be
of extreme cordiality, not only with
the Government there but with the
people also. I have felt that the
good will which was there in Nepal
for our country has considerably les-
sened after the revolution. And one
of the reasons for it, I think, is that
we have unwittingly supported or
been made tools by the Government
in power there for their party poli-
tics. So far as the Nepal Congress
is concerned, there were two parties
there. One was led by the Kdiralas
and the other by Dr, K. 1. Singh.
When the victory was achieved and
one party led by the Koirala brothers
was put in power, it said that K. I.
Singh was a dacoit, a murderer and
what not. And we lent our troops
to hunt him down. But we have
seen that the people of Nepal regard
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him as a national hero. He is not a
dacoit or a murdever but a political
leader who was opposed to the Govern-
ment in power, who was gg%osed to
the campromise with the Ranas and
the composite Government formed
after the Revolution and who had a
very large following of the people
there. Even now, as you know, he
is almost worshipped by the people
of Nepal. But we sent our troops to
hunt him down. I therefore think
that the Government of India should
not become a tool of any party there
but it should try to serve the people
of Nepal. It should not treat their
feelings lightly. The feelings of the
Nepalese are that the Indian Govern-
ment should not have sent its troops
to hunt down K I Singh and it
should not have called. him & dacoit
and a murderer. I am told that even
now the people there feel that it is
because of the Indian Government
that the Nepal Government are not
able to release him. It may be a
wrong inference. But it is the
general feeling. It contributes to the
anti-Indian feeling very: much. It
is a State on our borders and our re-
lations should be cordial not only
with its Government but with the peo-
ple also. That will be possible only
when we respect their feelings and
sentiments. When the people regard
him as a national hero why should
we call him a dacoit, a murderer and
what not? I therefore, think that
our Government in dealing with the

* Government there °‘should take into

consideration the feelings of the
people there and it must deal with
them in a way so as to make them
understand that we are not tools of
any political party in power at dny
one time but that we care for the in-
terests of the whole people. I think ft
is possible, and the people of Nepal
are already grateful to us, and they
will ever remain grateful to us if we
tried to help them in that manner.
I am very glad our country has sent
them help to enable them to have a
good army and a good administration.
That is all very good. But becoming
a tool of any party there in calling
a man whom they regard as a hero
as a dacoit. murderer and so on and
sending our troops to hunt him down
has been a very bad thing. I also
think there has been complaint about
our Ambassador, and it is sald that
he has been responsible for some of
the anti-Indian  feeling there. The
hon. the Prime Minister should en-
quire into the complaint and see
that these complaints are removed.

My fourth cut motion is a general
cut motion to discuss the . foreign
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policy of the Government of India.
About our foreign policy I have stated
my views  previously also. I agree
with it in the main. I have also
commented in the past and I will
now thank the hon. the Prime Minis~
ter for pursuing that policy with a
pertinacity which is all his own. I
am glad this policy is now apprecia-
ted even by those who formerly were
hostile to him. Mrs. Roosevelt who
.came here recently also had to say
that America has changed her views
about our foreign policy and that they
also have come to admire and to un-
derstand why our Prime Minister
has that policy. It is really very
praiseworthy on our part that with
such small forces as we have got we
can maintain a position of neutra-
lity and independence and do what
is proper on particular issues. That,
I think, is a credit to our Prime
Minister and to our country. Our
forces are the smallest practically
and we do not deserve any status
on that account but on account of
our foreign policy of impartiality
and dynamic neutrality, our Prime
Minister and we are respected by
the world, and even the biggest coun-
tries understand and appreciate that
policy. Therefore, on that account
I have nothing to say except to ap-
preciate and thank the Prime Minis-
ter for it.

My fifth cut motion is to discuss
the implications of accepting U.S.
.aid. I was glad to read 1in the
papers that the Prime Minister said
that he had accepted the aid without
any conditions. I am glad about it.
I would only request the Prime
Minister to give to this House a de-
tailed statement of any implications
of that aid. There has been some
concern in the papers that there must
be some conditions attached to it. 1
hope it is not true, and I wish he
lets the House know its implications.

My last cut motion 1is to discuss
Indo-Pakistan relations. I have al-
ready dealt with this question on
previous occasions and in view of
the shortness of time I do not want
to discuss it now.

Mr. Deputy-Speaker: There are
only ten minutes and I should like
to call upon the hon. Minister to
reply. .

Mr. R. Velayudhan'’s cut motion to
discuss the foreign policy of India
is barred because it is the same as

the cut motion moved by Prof. Shib- .

ban Lal Saksena.

Then there is Mr. Kamath's cut
motion which is about Reqrganiza-
tion of External Publicity. ‘

Shri Kamath: I would only re-
quest him to give us a detailed ac-
count of the scheme of reorganiza-
tion which he promised us on the
last occasion, that is when we dis-
cussed the demands for ‘supplemen-
tary grants. He said that he would
give a full picture of the scheme
when the budget discussion =~ was
taken up, and as our pleasure was
deferred on that occasion I would ask
him to give as full-an account as
possible today.

Shri R. Velayudhan: Why is my
cut motion barred,- Sir?

Mr. Deputy-Speaker: It is the
same as the other one, namely of
Prof. Shibban Lal Saksena, to discuss
the foreign policy of the Government
of India. His cut motion is to dis-
cuss the foreign policy of India.
India is not different from the Gov-
ernment of India.

Shri. Jawaharilal Nehru: It is my
misfortune that in spite of every
effort, I am not wholly able 1o gather
what the hon. Member Prof. Shibban
Lal Saksena said, but I understand
he spoke about Nepal and I also heard
the name of Dr.K. I. Singh. I am try-
ing to piece together from vartious
words that I heard what his argument
might have heen. He seemed to allege
that the Government of India favour
some particular party there. The
Government of India has to deal with
the Government of Nepal. If the
Government of Nepal happens to re-
present a party. well, that is an in-
ternal matter of Nepal. Surely the
hon. Member would not expect us to
deal with other groups and not to deal
with the Government of Nepal. As a
matter of fact, we have taken very
particular care not to deal or interfere
in any way with the internal affairs
of Nepal. We are interested in two
aspects of this question. One is both
as a Government, and if I may say,
so as a people, as individuals, we are
interested in the progress of Nepal,
the democratic progress of Nepal and
the stablility of Nevpal. Secondly. as
a Government we are intensely
interested in the stability of Nepal
from the point of view of our own
security, quite apart from Nepal.
Those are the two main aspects of this
guestion that remain before us.
Naturally' in dealing with a somewhat
fluid situation. one has to consider
every step very carefully. 1 should
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like the House to remember what
changes have taken place in Nepal
during the last thirteen months,
Thirteen months are a very brief
period and these thirteen months have
seen a change from a. very rigid
authoritarain regime in Nepal which
had iasted one hundred years. Any
such change naturally creates a
number of upsets in the normal func-
tioning of the state apparatus and on
the whole it is rather surprising that
in spite of these very major changes
the country has been carrying on with
a large measure of stability and
security., There * have been petty
troubles, I cannot go into the inter-
nal affairs of Nepal and discuss them
here, partly because I am not in a
position to do so and partly because
it is not my function nor the function
of this House, if I may say so, to
discuss the internal affairs of Nepal.
So that keeping these two broad facts
in mind firstly that we are all interest-
, ed as friends and neighbours in the
democratic progress and stability and
security of Nepal and secondly, we as
the Gaqvernment of India are greatly
interested in the stability and security
of Nepal from the point of view of our
own security, in that mafter I venture
to state I have a word or two because
where the question of India's security
is concerned. we consider the Himalaya
mountains as our border. Apart from
that we do not wish to interfere. We
wish to help and normally a Govern-
ment helps through the other Govern-
ment; we do not help groups, we do
not help individuals. If the Govern-
ment of Nepal asks us for help and we
are able to give it, we give it. They
asked for help in various ways—en-
gineers and the like. At the present
moment a small military mission, a
few officers. half a dozen or so. with
some other have gone there to advise
them. That type of help we give.

Now the hon. Member referred to
Dr. K. I. Singh. Evidently, I must con-
fess that Dr. K. 1. Singh. is not known
to me as intimately as to Prof.
Shibban Lal Saksena. I have heard
his name before about six or seven or
eight months ago whet his name
came up before us in connection with
a large number of dacoities, a large

number . of killings or murder—eall -

them whatever you like—committed
by a gang led by Dr. K. 1. Singh-—a
gang of about 200 on the border of
‘India. That was primarily the concern
of the Nepal Government but it hap-
pened also to be our concern because
it was right on the border and our
own men were involved, in the sense
that they suffered from the depreda-
tions of this gang. Thereupon the

Nepal Government asked us for some
heip—I think it was six or eight

months ago—on the border first to
prevent s gang from disappearing
into the hills and secondly, to help

them in a joint operation to capture
the gang. We agreed tq_do that and
we did it, if I may say so, with
extreme efficiency. In 24 hours we
sorrounded and captured the gang and
handed it over to the Nepal Govern-
ment and came here. Subsequently
other things happened and the latest
development was that he escaped
from prison in Kathmandu. Well, may
I ask, what does the hon. Member
expect me to do about it? If a person
committed these depredations—they
were pretty bad—whatever the motive
may be, when a large number of people
were Kkilled and looting and dacoity
take place by a gang, pormally any
Government deals with that gang
rather severely. Now he has escaped.
We have done nothing about the
matter. If the Nepal _Government
asked for our help I have no doubt
we will give it, provided we are in a
nosition* to do so. We deal with the
Government and not with groups.
parties and individuals there.

As for the other subjects raised in
regard to the foreign policy of the
Government of India, I do not know
whether in two or three minutes’ time
we can discuss it, though we have
discussed it on many an occasion and
we have done so to the satisfaction
of the House. :

There was talk about the publicity
organization. Hon. Members wanted
full partigulars. I do not quite know
what my hon. colleague the Deputy
Minister said on a previous occasion
but if the hon. Member wants to
know what we are doing, he can talk
to us and my colleague the Deputy
Minister will tell him about it. There

is nothing very novel about it. In
«the rearrangements there may be
stress in one place, less stress in

some other place and some other
changes in the manner of approach
ete. which have continually to be
kept in view. As a matter of fact,
publicity depends wvery largely on
the policy we pursue because it does
not depend so much on the handouts
that we may give or the talks that
we may give: it may depend on per-
sonal contacts; it may depend on in-
formation supplied and all that had
to be done. But the House will nor-
mally find that where a nolicy that
we pursue ig not liked, then nor-
mally it produces certain results which
are not favourable to us, but that
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' depends on the policy. not on the
local handout etc. We can examine
that policy; if it is correct we pursue
it, whether people like it or not,
and if it is not correct, we change
it, but it is true that we should al-
ways be wide awake about our publicity
and keep it up to the mark in every
way. We cannot always compete with
others in the sense that we try in
our publicity to adhere to the truth.
Sometimes others do not do that and
sometimes it may be that untruth
gets a slight start, but I am quite
sure that ultimately truthful revre-
sentation is not only the right way
to do things, but it ultimately tells.

Shri Kamath: As the Prime Minis-
ter has referred to the importance
of stability in Nepal in relation to
our own security., have any reports
been received by Government about
infiltration of Communists ' from ac-
ross the Tibetan border into Nepal?

Shri Jawaharlal Nehru: No, Sir.
To my knowledge no actual reports
of infiltration have been received.

Some Hon. Memebers: Sir, It is five
-o’clock.

Mr. Deputy-Speaker: I will put
these............

Dr. Keskar: May I be permitted to
say one word, Sir, because certain
observations made by the hon. Mem-
ber will go un-answered.

Some Hon. Members: It is now
five o’clock.

Mr. Deputy-Speaker: I  cannot
allow any.........
Shri Jawaharlal Nehru: In half a

minute, he can finish.

Dr. Keskar: Especially with regard
to the suggestion that he made that
the Assam Rifles whe are doing very
valuable work should be handed over
to the Defence Department and the
External Affairs Ministry should take
over the work of development of the
frontier area. The Defence Depart-
ment really does whatever the scheme
it puts through the Army. In this
particular area, the work that has
to be done by the Assam Rifles is not
only the work of an Army. It does
the work of the police, the Army
and also administration all combined
which is an extremely difficult work
and which normally an army will
never be able to do. It is for that
reason that the Assam Rifles have
been kept as a special unit. Though
they are trained in the military way

and they are probably under a kind
of military discipline, still they age
kept as a separate force under the
Governor who works for our Minis-
try. I do not think it will be possi-
ble for us to accept the suggestion
that the Assam Ritles might be
handed over to the military and the
Ministry take up the work of " de-
veloping this area.

Mr. Deputy-Speaker: I will put the
Demands to the vote of the House.
It is five o'clock.

Shri Kamath: We can sit 15 minutes
longer.

Mr. Deputy-Speaker: The time has
already been fixed. I cannot change
anything now.

The question is:

“That a sum not evceeding
Rs. 98.47,000 be granted to the
President, on account, for or to-
wards defraying the chargeg dur-
ing the year ending on the 31st
day of March, 1953, in respect of
‘Tribal Areas’.”

The motion was adopted.

; Mr. Deputy-Speaker: The question
s:

“That a sum not exceeding
Rs. 1,85.46,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st
day of March. 1953, in respect of
‘External Affairs’.”

The motion was adopted.

; Mr. Deputy-Speaker: The question
S.

“That a sum not exceeding
Rs. 1,68.000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st
day of March, 1953, in respect of
‘Miscellaneous Expenditure under

the Ministry of External Aflairs'.
¢ The motion was adopted.

Mr. Deputy-Speaker: Now, I  will
put all the other remaining Demands—
thase 'that have not already been
adopted by the House.

The question is*

“That the respective sums not
exceeding the amounts shown in
the third column of the Order
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Paper be granted to the Presi-
dent, on account, for or towards
defraying the charges during
the year ending on the 31st day
of March, 1953, in respect of
the corresponding heads of De-
mands Nos. 3, 4 and 256 to 132
entered in the second column
thereof.”

The motion was adopted.

[As directed by Mr. Deputy-Speaker
the motiong for Demands for Grants
on Account which were adopted’ by the
g%u;e are nemduced below.—Ed. of

DemanDp No. 3—COMMERCIAL
INTELLIGENCE AND
STATISTICS

“That a sum not exceeding
Rs. 15,22,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1953, in respect of
‘Commercial Intelligence and
Statistics’.” R
DeEMAND No. 4—MISCELLANEOUS
DEPARTMENTS AND EXPENDITURE
UNDER THE MINISTRY OF COMMERCE

AND INDUSTRY

“That a sum not exceeding
Rs. 7,20,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1953, in respect of
‘Miscellaneous Departments and
Expenditure under the Ministry of
Commerce and Industry'.”

DEmMAND No. 25—MINISTRY OF
FINANCE

“That a sum not exceeding
Rs. 39,57,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1953, in respect of
‘Ministry” of Finance’.” ’

DEMAND No. 26—CusToMs

“That a sum not exceeding
Rs. 85,25,000 be granted to the
President. on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1953, in respect of
‘Cumm’-” A

DemaNp No. 27—UNION EXCISE
Duries

“That a sum not exceeding
Rs. 1,67,96,000 be granted to the

General Budget—1952-53 4 MARCH 1952 General Budget—1952-53

President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1953, in respect of
‘Union Excise Duties’.”

Demanp No. 28—Taxes ox IncoMe
INCLUDING CORPORATION TAX

“That a sum not exceeding
Rs. 1,09,53,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1933, in respect of
‘Taxes on Income including Cor-
poration Tax'.”

DEmManp No. 29—OriuMm

“That a sum not -‘exceeding
Rs. 2,39,10.000 be granted to the
President, on account, for or
towards * defraying the charges
during the year ending on the 31st
day of March, 1953, in respect of
‘Opium’.”

DeMaND No. 30—STtamMrs

“That a sum not exceeding
Rs. 31,68,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1953, in respect of
‘Stamps’.”

DeMaND  No. 31—PAYMENTS TO
OTHER GOVERNMENTS, DEPARTMENTS
ETC. ON ACCOUNT OF THE ADMINIS-
TRATION OF AGENCY SUBJECTS AND
MANAGEMENT OF TREASURIES

“That a sum not exceeding
Rs. 4.28,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1953, in respect of
‘Payments to other Governments,
Departments etc. on account of the
Administration of Agency Subjects
and Management of Treasuries’.”

Demanp No. 32—AvupIir

“That a sum not exceeding
Rs. 1,46,25,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1953, in respect of
‘Audit’.” .

DemMand No. 33—CURRENCY

“That a sum not exceeding
Rs. 73,14,000 oe granted to the

President, on account, for or
towards defraying the charges
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~

‘DEPARTMENTS -

during the year endinz on the 31st

day of March, 19883,
‘Currency’.”

'Demanp No. 34—MiINT

in respect of

“That a sum not exceeding
Rs. 32.52,000 be granted ta the
President, on account, for or
towards - defraying the charges
during the year endmg on the 31st
(li\giy of March, 1953. in respect of
¢ ntl ”

DeEMAND No. 35—TERRITORIAL AND
PoLiTicAL PENSIONS

“That a sum not exceeding
Rs. 7,67,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1953, in respect of
"{‘erritorial and Political Pen-
sions’.”

DEMAND No. 36—SUPERANNUATION
ALLOWANCES AND PENSIONS

“That a sum not exceeding
Rs. 1,09,87,000 be granted to the
President, op. account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1953, in respect of
‘Superannuation Allowances and
Pensions’.”

37—MISCELLANEOUS
AND EXPENDITURE
UNDER THE MINISTRY OF FINANCE

DEManD No.

“That a sum not exceeding
Rs. 52,88,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 3l1st
day of March, 1953, in respect of
‘Miscellaneous Departments and
Expenditure under the Ministry of
Finance’.”

DemanND No. 38—GRANTS-IN-ATD
TO STATES

“That a sum not exceeding
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1953, in respect of
‘Grants-in-aid to States'.”

DeEmaNp No. 39—MISCELLANEOUS
ADJUSTMENTS BETWEEN THE UNION
AND STATE GOVERNMENTS

“That a 'sum not excpeding
Rs. 43,000 be granted to e
President, or account, t%
towards = defraying the arges
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during the year ending on the 31st
day of March, 1953, in respect
of ‘ Miscellaneous Adjustments
between the Union and State Gov-

ernments’.”

DEMAND No. 40-v-PRE-PARnn0N
PAYMENTS

“That a sum not exceeding
Rs. 52,92,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on' the 31st
day of March, 1953, in respect of
‘Pre-Partition Payments' »

DEMAND No. 41—EXTRAORDINARY
PAYMENTS

“That a sum not exceeding
Rs. 3,08,17,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1953, in respect of
‘Extraordinary Payments' »

‘DeManp No. 42—MINISTRY OF
Foop AND AGRICULTURE

' “That a sum not exceeding
Rs. 15.55,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1953, in respect of
‘Ministry of Food and Agricul-
ture'.” .

DeEmanp No. 43-—FOREST

“That a sum not exceeding
Rs. 12,11,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1953, in respect of
‘Forest’.”

DeManp No. 44—SURVEY OF INDIA

“That a sum not exceeding
Rs. 34.08.000 be granted tw the
President, on account, for or
towards defraying the charges
during the year ending on the 3l1st
day of March, 1953, in respect of
‘Survey of India’.”

DeEManp No. 45——BOTANICAL
SURVEY

“That a sum not exceeding
Rs. 49,000 be granted to the
President. on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1953. in -espect of
‘Botanical Survey'.”
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DeEMaND No. 46—ZooLOGICAL
SURVEY

“That a sum not exceeding
Rs, 142,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1953, in respect of
‘Zoological Survey'.”

DeEMaND NoO. 47—AGRICULTURE

“That a sum not exceeding
Rs. 99,74,000 be granted to the
President, on account, for
towards defraying the charges
during the year ending on the 31st
day of March, 1953, in respect of
‘Agriculture’.”

DemaND No. 48—Ci1viL VETERINARY
SERVICES .

“That a sum not exceeding
Rs. 9,67,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1953, in respect of
‘Civil Veterinary Services'.”

DeMAND No. 49—MISCELLANEOUS
EXPENDITURE UNDER THE MINISTRY
oF Foob AND AGRICULTURE

‘“That a sum not exceeding
Rs. 3,37,85,000 be granted to ‘h=
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1953, in respect of
‘Miscellaneous Expenditure under
the Ministry of Food and Agri-
culture’.”

DeEMAND No. 50—MINISTRY OF
HEeaLTH

“That a sum not exceeding
Rs. 2,02,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1953, in respect of
‘Ministry of Health'.”

DEMAND No. 51—MEDICAL SERVICES

“That a sum not exceeding
Rs. 23,17,000 be granted to the
President. on account, for or
towards defraying the charges
during the year ending on the 31st
day of March. 1953, in respect of
‘Medical Services’.”
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Demanp No. 52—PusLi¢ HeaLtn

“That a sum not exceeding
Rs. 25,55,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1953, in respect of
‘Public Health’.”

Demanp No. 53—MISCELLANEOUS
EXPENDITURE UNDER THE MINISTRY
OF HEALTH .

“That a sum not exceeding
Rs. 23,068,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1953, in respect of
‘Miscellaneous Expenditure under
the Ministry of Health'.”

DeMaND No. 54—MINISTRY OF
HoME AFFAIRS

“That ‘' a sum not exceeding
‘Rs. 36.36,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1853, in respect of
‘Ministry of Home Affairs'.”

DeEMAND No. 55—CABINET

“That a sum not eXxceeding
Rs. 8,37.000 be granted to the
President, on account, for or
iowards defraying the charges
during the year ending on the 31st
day of March, 1953, in respect of
‘Cabinet’.”

DEMAND No. 56—DELHI'

“That a sum not exceeding
Rs. 42,26.000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1953, in respect of
‘Delhi’.”

DeEMAND No. 57—POLICE

“That a sum not exceeding
Rs. 21.66,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1953, in respect of
‘Police’.”

DeMaNn No. 58—CENSUs

© “That a sum not exceeding
Rs. 6.23,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1953, in respect of
‘Census'.”
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DEMAND No. 59—MISCELLANEOUS

DEPARTMENTS AND EXPENDITURE

UNDER THE MINISTRY OF HoOME
‘ AFFAIRS

“That a sum not exceeding
Rs. 295,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1953, in respect of
‘Miscellaneous Departments and
Expenditure under the Ministry of
Home Aflairs’.”

DeEMAND No. 60—ANDAMAN ANP
NICOBAR ISLANDS

“That a sum not exceeding
Rs. 42,67,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1953, in respect of
‘Andaman and Nicobar Islands’.”

Demanp No. 61—MINISTRY OF
INFORMATION AND BROADCASTING

*“That a sum not exceeding
Rs. 31,20,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1953, in respect of
‘Ministry .of Information and
Broadcasting'.”

DeEMAND No. 62—BROADCASTING

“That a sum not exceeding
Rs. 66,95.000 be granted to the
President, on account. for or
towards defraying the charges
during the year ending on the 31st
day of March, 1953, in respect of
‘Broadcasting’.”

DemanND No. 63—MINISTRY OF
LABOUR

“That a sum not exceeding
Rs. 9,64,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1953, in respect of
‘Ministry of Labour’.”

Demanp No. 64—CHIEF INSPECTOR
OF MINES

“That a sum not exceeding
Rs. 298,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1953, in respect of
‘Chief Inspector of Mines’.”

DeEmaNp No. 65—MISCELLANEOUS
DEPARTMENTS AND EXPENDITURE
UNDER THE MINISTRY OF LABOUR

“That a sum not exceeding
Rs. 45.59,000 be granted to the
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President, an account, for or
towards defraying the charges
during the year ending on the 3ist
day of March, 1953, in respect of
‘Miscellangous Departments and
Expenditure under the Ministry of
Labour’.”

DEmMaND No. 66—EMPLOYMENT
EXCHANGES AND RESETTLEMENT

“That a sum not exceeding
Rs. 33,42,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1953, in respect of
‘Employment Exchanges and
Resettlement’.”

DemanDp No. 67—CiviL DEFENCE

“That a sum not exceeding
Rs. 41,000 be granted to the
President, on account, for or
towards defraying the charges

.during the year ending on the 31st

day of March, 1953, in respect of
‘Civil Defence’.”

DEMAND No. 68—MINISTRY OF LAwW

“That a sum not exceeding
Rs. 41,08,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1953, in respect of
‘Ministry of Law’.”

DEMAND NoO. 69—ADMINISTRATION
OF JUSTICE

“That a sum not exbteeding
Rs. 66,000 be granted to the'
President. on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1953, in respect of
‘Administration of Justice'.”

Demanp No. T70—MINISTRY OF
NATURAL RESOURCES AND SCIENTIFIC
RESEARCH

“That a sum not exceeding
Rs. 3,77,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
dav of March, 1953, in respect of
‘Ministry of Natural Resources and
Scientific Research’.”

DEMAND No. 71—IRRIGATION

(INCLUDING WORKING EXPENSES),

NaviGaTIiON EMBANKMENT AND

DRAINAGE WORKs -‘(MET FROM
REVENUE)

“That a sum not exceeding
Rs. 8,000 be granted to the
President, on account, for or
towards defraying the' charges
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during the year ending on the 31st

day of March, 1953, in respect of
‘Irrigation (including  working
Expenses), Navigation Embank-

ment and Drainage Works (Met
from Revenue)'.”

DeMAND No. 72—GEOLOGICAL
SURVEY

“That a sum not exceeding
Rs. 20,80,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1953, in respect of
‘Geological Survey’.”

DEMAND No. 73—MINES

“That a sum not exceedin
Rs. 6,47,000 be granted to t.hg
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1953, in respect.of
‘Mines’.”

DemanDd No. 74—SCIENTIFIC
RESEARCH

“That a sum not exceeding
Rs. §0,02.000 be granted to the
President, on account, for ar
towards defraying the charges
during the year ending on the 31st
day of March, 1953, in respect of
‘Scientific Research’.”

DeMAND No. 75—MULTIPURPOSE
RIVER SCHEMES

“That a sum not exceeding
Rs. 13,48,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1953, in respect of
‘Multipurpose River Schemes'.”

DEmManp No. 76—MISCELLANEOUS

DEPARTMENTS AND EXPENDITURE

UNDER THE MINISTRY OF NATURAL

RESOURCES AND ScCIENTIFIC RE-
SEARCH

“That a sum not exceeding
Rs. 11,17,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1953, in respect of
‘Miscellaneous Departments and
Expenditure under the Ministry of
Natural Resources and Scientific
Research’.”

DeMaAND No. “77—DEPARTMENT OF
PARLIAMENTARY AFFAIRS -

“That a sum not exceeding
Rs. 36,000 be granted to the
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President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1853, in respect of
‘Department of Parliamentary
Aflairs'.” :

DesanNd No. 78—MINISTRY OF
REHABILITATION

“That a sum not exceeding
Rs. 6,50,000 be granted the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1953, in respect of
‘Ministry of Rehabilitation'.”

DeMAND No. 79—EXPENDITURE ON
D18PLACED PERSONS

“That a sum not exceeding
Rs. 3.36,33,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1953, in respect of
‘Expenditure on Displaced Per-
sons’.”

Demaxp No. 80—MISCELLANEOUS
EXPENDITURE UNDER THE MINISTRY
OF REHABILITATION

“That a sum not exceeding
Rs. 10,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1953, in respect of
‘Miscellaneous Expenditure under
the Ministry of Rehabflitation'.”

DeMaNp No. 81—MINISTRY OF
STATES

“That a sum not exceeding
Rs. 3.86,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1953, in respect of
‘Ministry of States’.”

Demanp No. 82—PRrivy PURSES
AND ALLOWANCES OF INDIAN RULERS

“That a sum not exceeding
Rs. 1.32.000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1953, in respect of
‘Privy Purses and Allowances of
Indian Rulers'.”

Demaxp No. 83—KUTCH

“That a sum not exceeding
Rs. 32,14,000 be granted to the
President, on account, for or
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towards defraying the charges
during the year ending on the 31st
day of March, 1953, in respect of
‘Kutch'.”

DeMAND No. 84—BILASPUR

“That a sum not exceeding
Rs. 4,81,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1953, in respect of
‘Bilaspur’.”

DEMAND No. 85—MANIPUR

“That a sum not exceeding
Rs. 15,45,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1953, in respect of
‘Manipur'.”

DeManD No. 86—TRIPURA

“That a sum not exceeding
Rs, 36,95,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1953, in respect of
‘Tripura’.”

DEMAND No. 87—RELATIONS WITH
StATES

“That a sum not exceeding
Rs. 18,62,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1953, in respect of
‘Relations with States’.”

DEMAND No. 88—MISCELLANEOUS
EXPENDITURE UNDER THE MINISTRY
Or STATES

“That a sum not exceeding
Rs. 46,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1953, in respect of
‘Miscellaneous Expenditure under
the Ministry of States'.”

DemanD No. 89—MINISTRY OF
TRANSPORT

“That a sum not exceeding
Rs. 8.79,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March. 1953, in respect of
‘Minjstry of Transport’.”

DeEmMaND No. 90—PORTS AND
PILOTAGE

“That a sum not exceeding
Rs. 22,62,000 be granted to the

President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1953, in respect of
‘Ports and Pilotage’.”

DeMAND No. 91—LIGHTHOUSES
AND LIGHTSHIPS

“That a sum not exceeding
Rs, 499,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1953, in respect of
‘Lighthouses and Lightships’.”

DEMAND No. 92—CENTRAL Roap
FuND

“That a sum not exceeding
Rs. 1,73,33,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1953, in respect of
‘Central Road Fund'.”

DeEMAND No. 93—COMMUNICATIONS
(INCLUDING NATIONAL HIGRWAYS)

“That a sum not exceeding
Rs. 1,46,95,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1953, in respect of
‘Communications (including Na-
tional Highways)'.”

DeEMAND No. 94—MISCELLANEOUS
EXPENDITURE UNDER THE MINISTRY
OF TRANSPORT

“That a sum not exceeding
Rs. 75,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1953, in respect of
‘Miscellaneous Expenditure under
the Ministry of Transport’.”

DeManp No. 95—MINISTRY OF
WORKS, PRODUCTION AND SUPPLY

“That a sum not exceeding
Rs. 514,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1953, in respect of
‘Ministry of Works, Production

’ "

and Supply’.

DeEMAND No. 96—SUPPLIES

“That a sum not exceeding
Rs. 51,75,000 be granted to the
President, on account, for  or
towards defraying the charges
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during the year ending on the 31st
day of March, 1953, in respect of
‘Supplies’.”

DemaND No. 97—SALT

“That a sum not exceeding
Rs. 41,18,000 be granted to the
President, on account, for or
towards défraying the charges
during the year ending on the 31st
dayt of March, 1953, in respect of
‘Sa] '."

DEMAND NoO. 98—STAMP CANCELLING
AND PRINTING INKS MANUFACTURING
FACTORY

“That a sum not exceeding
Rs. 98,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1953, in respect of
‘Stamp cancelling and Printing
Inks manufacturing Factory’.”

DeEMAND No. 99—OTHER CIVIL
WORKS

“That a sum not exceeding
Rs. 1,59,20,000 be granted to the
President, on account, for ar
towards defraying the charges
during the year ending on the 31st
day of March, 1953, in respect of
‘Other Civil Works'.”

DeMAND No. 100—STATIONERY AND
PRINTING

“That a sum not exceeding
Rs. 1,68,32,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1953, in respect of
‘Stationery and Printing'.”

Demanp No. 101—MISCELLANEOUS

DEPARTMENTS AND EXPENDITURE

UNDER THE MINISTRY OF WORKS,
PRODUCTION AND SUPPLY

“That a sum not exceeding
Rs. 19,09,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1953, in respect of
‘Miscellaneous Departments and
Expenditure under the Ministry of

"

Works, Production and Supply’.
DeMaND No. 102—PARLIAMENT

“That a sum not exceeding
Rs. 36,10,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
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day of March, 1953, in respect of
‘Parliament’.”

DEMAND No. 103—MISCELLANEOUS
EXPENDITURE UNDER THE PARLIA-
MENT SECRETARIAT

“That a sum not exceeding
Rs. 10,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1953, in respect of
‘Miscellaneous Expenditure under
the Parliament Secretariat'.”

DEMAND No. 104—CAPITAL  OUTLAY
OF THE MINISTRY or COMMERCE
AND INDUSTRY

“That a sum not exceeding
Rs. 98,62,000 be granted to the
President, on account, for or
towards defraying the charges
during ‘the year ending on the 31st
day of March, 1953, in respect of
‘Capital Outlay of the Ministry of”
Commerce and Industry’.”

DEMAND No. 105—CAPITAL OUTLAY
ON INDIAN POSTS AND TEILEGRAPHS
(NOoT MET FROM REvVENUE)

“That a sum not exoceeding
Rs. 1,67,11,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1953, in respect of
‘Capital Outlay on Indian Posts
and Telegraphs (not met from
Revenue)'.”

DEMAND No. 106—CAPITAL OuTLAY
OoN CIVIL AVIATION

“That a sum not exceeding
Rs. 63,88,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1953, in respect of
‘Capital Outlay on Civil Aviation’.”

DeEmMAND No. 107—OTHER CaPrTaL
OUTLAY OF THE MINISTRY OF
COMMUNICATIONS

“That a sum not exceeding
Rs. 17.66,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1953, in respect of
‘Other Capital Outlay of the
Ministry of Communications’.”

DeManD No. 108—DEFENCE CAPITAL
OvuTLAY

“That a sum not exceeding
Rs. 5.66,66,000 be granted to the
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President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1953, in respect of
‘Defence Capital Outlay’.”

' DeMAND No. 109—CAPITAL OUTLAY
ON THE INDIA SECURITY PRESS

“That a sum not exceeding
Rs. 3,19,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1953, in respect of
‘Capital -Outlay on the India
Security Press’.”

DeEMAND No. 110—CaAPITAL OUTLAY
JON CURRENCY

“That a sum not exceeding
Rs. 13.000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1853, in respect of
‘Capital Outlay on Currency’.”

DEMAND No. 111—CAPITAL OUTLAY
ON MINTS

“That a sum not exceeding
Rs. 11,01,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1953, in respect of
‘Capital .Outlay on Mints'.”

Demanp No. 112—COMMUTED

VALUE OF PENSIONS

“That a sum not exceeding
Rs. 33,222,000 be granted to the
President. on account, for or
towards defrayings the charges
during the year ending on the 31st
day of March, 1853, in respect of
‘Commuted Value of Pensions’.”

DeMAND No. 113—PAYMENTS TO
RETRENCHED PERSONNEL

“That a sum not exceeding
Rs. 76.000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1853, in respect of
‘Payments to Retrenched Per-
sonnel.”

Demanp No. 114—OTHER CAPITAL
OUTLAY OF THE MINISTRY OF
FINANCE

«That a sum not exceeding
Rs. 1,000 be granted to the
President. on account, for or
towards defraying the charges
during the year ending on the 31st
dav of March, 1953. in respect of
‘Other Capital Outlay of the
Ministry of Finance’.”

DEMAND No. 115—LOANS AND
ADVANCES BY THE- CENTRAL
GOVERNMENT

“That a sum not exceeding
Rs. 5,80,00,000 be granted to the
President, on account, for or
towards defraying the " charges
during the year ending on the 3lst
day of March, 1953, in’ respect of
‘Loans and Advances by the
Central Government'.”

DEMAND No. 116—CAPITAL OUTLAY
ON FORESTS

“That a sum not exceeding
Rs. 835,000 be granted to the
President, on account, for, or
towards defraying the charges
during the year ending on the 31st
day 'of March, 1953, in respect of
‘Capital Outlay on Forests'.”.

DemanDp No. 117—PURCHASES OF
FOODGRAINS

“That a sum not exceeding
Rs. 1,00,00,00,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1953, in respect of
‘Purchases of foodgrains'’.”

Demanp No. 118—OTHER CAPITAL
OuTLAY OF THE MINISTRY OF Foop
AND AGRICULTURE

“That a sum not exceeding
Rs. 6,10,66,000 be granted to the
President, on account,” for or
towards defraying the charges
during the year ending on the 31st
day of March, 1953, in respect of
‘Other Capital Outlay of the
tlVIrizex,is;’try of Food and Agricul-
ure’. :

DeEmMaND No. 119—CaPITAL OUTLAY
OF THE MINISTRY OF HEALTH

“That a sum not cxceeding
Rs. 90,00,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 3l1st
day of March, 1953, in.respect of
‘Capital Outlay of the Ministry of
Health'.”

DemanND No. 120—CaAPITAL OUTLAY
OF THE MINISTRY OF HOME AFFAIRS

“That a sum not exceeding
Rs. 7,80,000 be granted to the
President, on account,- for or
towards defraying the charges
during the year ending on the 31st
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day of March, 1953, {n respect of
‘Capital Outlay of the Ministry of
Home Affairs'.”

DeManD No. 121—CAPITAL OUTLAY
ON BROADCASTING

“That a sum not exceeding

Rs. 14,42,000 be granted to the

President, or account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1953, in respect of
‘Capital Outlay on Broadcasting'.”

DEMAND No. 122—CAPITAL OUTLAY
OF THE MINISTRY OF LABOUR

“That a sum not exceeding
Rs. 2,04.000 be granted tc the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1953, in respect of
‘Capital Outlay of the Ministry
of Labour'” .

DemaAND No. 123—CaPITAL. OUTLAY
ON MULTIPURPOSE RIVER SCHEMES

“That a sum not exceeding
Rs. 1.02.22,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1953, in respect of
‘Capital Outlay on Multipurpose
River Schemes'.”

DeEMaND No. 124—OTHER CAPITAL
QOUTLAY OF THE MINISTRY OF
NATURAL RESOURCES AND SCIENTIFI

RESEARCH .

“That a sum not exceeding
Rs. 25,865,000 be granted to the
President, ¢n account, for or
towards defraying the charges
during the’ year ending on the 31st
day of March, 1953, in respect of
‘Other Capital Outlay of the
Ministry of Natural Resources and
Scientific Research’.”

DeEMaND No. 125—CariTAL OUTLAY
OF THE MINISTRY OF REHABILITATION

“That a sum not exceeding
Rs. 10,00,000 be granted to the
President. on account, for or
towards defraying the charges
during the year ending on the 3lst
day of March, 1953, in respect of
‘Capital Outlay of the Ministry of
Rehabilitation'.”

DEMAND No. 126—CAPITAL OUTLAY
OF THE MINISTRY OF STATES

“That a sum not exceeding
Rs. 1,06,02,000 be granted to the

General Budget—1932-53 4 MARCH 1952 General Budget—1952-33

President, on account, for or
towards defraying the charges
during the year ending on the 3l1st
day of March, 1953, in respect of
‘Capital Outlay of the Ministry of
States’.”

DEMAND No. 127—CapPITAL OUTLAY
oN PORTS

“That a sum not exceeding
Rs. 80,00,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1953, in respect of
‘Capital Outlay on Ports’.”

DEmMAND No. 128—CAPITAL OUTLAY
oN Roaps

“That a sum not exceeding
Rs. 2,16,67,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1953, in respect of
‘Capital Outlay on Roads’.”

DeMAND No. 129—OTHER CAPITAL
OUTLAY OF THE MINISTRY OF
TRANSPORT

“That a sum not exceeding
Rs. 39.48,000 be granted to the
Presidenf, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1953, in respect of
‘Other Capital Outlay of the
Ministry of Transport’.”

DeMAND No. 130—New DELHI
CAPITAL OUTLAY

“That a sum not exceeding
Rs. 72,45,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1953, in respect of
‘New Delhi Capital Outlay'.”

DeEMAND No. 131—CAPITAL OUTLAY
ON BUILDINGS

“That a sum not  exceeding
Rs. 3.42,53,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1953, in respect of.
‘Capital Outlay on Buildings'."”

DeEMAND No. 132—OTHER CAPITAL
OUTLAY OF THE MINISTRY OF
WORKS, PRODUCTION AND SUPPLY

“That a sum not exceeding
Rs. 1,88.44,000 be granted to the
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President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1953, in respect of
‘Other Capital Outlay of the
Ministry of Works, Production
and Supply’.”

APPROPRIATION (VOTE ON
ACCOUNT) BILL

The Minister of Finance (Shri C. D.
Deshmukh): I beg to move for leave
to introduce a Bill to provide for the
withdrawal of certain sums from and
out of the Consolidated Fund of India
for the service of a part of the financial
year 1952-53.

4 MARCH 1952

on Account) Bill 1992

i Mr. Deputy-Speaker: The question
s:

“That leave be granted to
introduce a Bill to provide for the
withdrawal of certain sums from
and out of the Consolidated Fund
of India for the service of a part
of the financial year 1952-53."”

The motion was adopted.

Shri C. D. Deshmukh: I introduce
the Bill. .

The House then adjourned till Half
Past Nine of the Clock on Wednesday,
the 5th March, 1952.





